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SEVENTH REPORT OF THE COMMITTEE ON PETITIONS 
(FOURTH LOK SABHA) 

I 

INTRODUCTION 
I, the Chairman of the Committee on Petitions, having been 

authorised by the Committee to present the Report on their behalf. 
present this Seventh Report of the Committee. 

1.2. The Committee, after the presentation of their Sixth Report, 
held ten sittings, on the 24th December, 1969, 28th and 29th January, 
28th February, 26th March, 4th, 9th, 10th, 17th and 29th April, 1970. 

1.3. At their sittings mentioned above, the Committee inter-alia 
considered the following PetitionsiRepresentations which form the 
subject-matter of this Report:-

(i) Petition (No. 14) from Shri B. Saya Reddy of Nizarnabad, 
regarding control on price, production and distribution of 
molasses (See Appendix I); 

(ii) Petition (No. 24) from Shri Kartick Sarnal and others, 
regarding levy of excise duty on tin boxes under the 
Finance Bill, 1970 (See Appendix VI); 

(iii) Petition (No. 25) from Dr. Bhai Mahavir and about 
96183 others of Delhi, regarding budget proposals of the 
Central Government for 1970-71 (See Appendix VII); 

(iv) Representation from Shri Shivram, member, Home Min-
ister's Advisory Committee and others, Port Blair, Anda-
man, regarding withdrawal of Andarnan Special Pay; 

(v) Representation from Shri Chandra Prakash Aggarwal, 
Kaimganj (U.P.) , regarding inadequate punishment for 
the offence of kidnapping under Indian Penal Code; 

(vi) Representation from Shri C. Kesaviah Naidu, Sarpanch, 
Bheemavararn, Narasingapuram, District Chittoor, regard-
ing introduction .of Giro system in the Post Offices. 

(vii) Representation from the Retail Grain Dealers' Federation, 
Bombay, on Petition No. 11 regarding the Prevention of 
Food Adulteration Act, 1954 and Rules made thereunder; 
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(viii) Representation from Shri N. G. Goray and others regard-
ing Report of the Senior Services Committee for Life 
Insurance; 

(ix) Representation from &arvashri Dipen Ghosh and Benu 
Badan Das on behalf of the employees of the Farakka 
Barrage Project regarding apprehended unemployment 
resulting from completio;" of the Farakka Barrage Project; 

(x) Representation from Shri S. P. Mitter, Secretary-General 
and other representatives of All India University Em-
ployees' Confederation, Lucknow regarding inclusion of 
non-teaching employees of universities and. other educa-
tional institutions within the purview of Industrial Legis~ 

lation; and, 

(xi) Representation from Shri L. D. Jain and others regarding 
service conditions of the proof-readers of the Government 
of India Press, New Delhi. 

1.4. In addition to the above, the Committee also considered the 
replies received from the Government in~cating action taken on 
some of the recommendations contained in the Committee's earlier 
Reports. 

1.5. At their sittings held on the 26th March, 4th, 9th: and 10th 
April, 1970, the Committee examined Shri M. Narayan Reddy, M.P., 
who had presented the Petition, Shri B. Saya Reddy, the petitioner. 
and the representatives of the following organisations/Ministries, in 
cqnnection with Petition No. 14 re. control on the price, production 
and· ~tribution of molasses (para 1.3 (i) supra); 

(i) The All India Sugar Mills Association, New Delhi; 

(ii) The All India Distillers' Association, New Delhi; 

(iii) 1Ylis Synthetics and Chemicals Ltd., Bombay; 

(iv) Ministries of ;petroleum & Chemicals & Mines and Metals 
(l)epartment of Chemicals), Food Agriculture, Community 

Development ~d Co-operation (Department of food) and 
Industrial Development, Internal Trade and Company 
Affairs (D.G.T.ri.). . . . .. . .. 

\ " ..-

1.6. The Committee considered and adopted the Report at their 
sitting held on the 29th April, 1970. . 

1.7. The recommendations/observations of the Committee on the 
above matters have been included in this Report. 



n 
PETITION NO. 14 FROM SHRI B. SAYA REDDY OF NIZAMABAD. 
RE. CONTROL ON THE PRICE PRODUCTION AND DISTRIBU-

TION OF MOLASSES 

2.1. The petition (See Appendix I) was presented to Lok Sabha 
by Shri M. Narayan Reddy, M.P. on the 30th July, 1969. 

A. Petitioner's Grievances and prayer 

2.2. The petitioner stated, inter alia, as follows in his petition; 

"The present controlled price of molasses (@ 67 paise per 
quintal) is not even sufficient to cover the cost of storage 
of molasses and handling charges. The present price is 
not only abnormally low but also in effect amounts to 
'Expropriation of property without any compensation.' 

The present control.on molasses with a fixed price of 67 paise 
per quintal is ultra vires of the Constitution inasmuch as 
it is an unreasonable restriction on trade and right to hold 
property and as such violative of Article 19 (I) (f) & (g) 
of the Constitution. 

The present policy of the Central Government in regard to 
molasses is unrealistic and highly unfair and, therefore, 
needs immediate reconsideration and revision in the public 
interest. 

Molasses has an export market. The F.O.B. m9lasses export 
price during 1968 was above Rs. 900.1- (Rupees nine 
hundred only) per metric tonne. Thus there is a real 
potential in molasses to earn much needed and valuable 
foreign exchange if the control is removed." 

2.3. The petitioner has prayed that "Lok Sabha might consider 
this grievance in the public interest and also direct the Central Gov-
ernment to go into the whole matter with a view to provide imme-
.mate relief." 

B. Comments of the Ministry of Petroleum, and Chemicals 
and Mines and Metals (Department of Chemicals) 

2.4. The Ministry of Petroleum & Chemicals and Mines and Metals 
(Department of Chemicaas) have :futt?tished para-wise comments 
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(See Appendix II) on the petition. They have also furnished a 
detailed brief (See Appendix III) on the subject. 

The Ministry, in their para-wise comments have stated, inter alia, 
as follows: 

"The question of fixing a price for molasses on the basis of its 
independent cost of production does not arise since it is 
only a by-product of sugar manufacture and the selling 
price of sugar takes the total cost of production into 
account. The price fixed for molasses, however, takes into 
account the reasonable expenditure required for storing in 
good condition, pumping and loading." 

"It is incorrect to say that control on molasses is ultra vires". 

"The Andhra Pradesh High Court by its judgment of 26th 
December, 1968, has directed the issue of a writ of manda-
mus directing the Union of India and the State Govern-
ment of Andhra Pradesh to forbear from enforcing the 
provisions of Molasses Control Order, 1961 * as amended 
by the Molasses Control (Amendment) Order, 1968@ 
of 26th March, 1968 since extended to the State of 
Andhra Pradesh from 17th April, 1968, in respect (If molas-
ses obtained from khandsari units until and unless the 
proper price is fixed in the light of the observations in the 
judgement. The Andhra Pradesh High Court has upheld 
the validity of the Molasses Control Order, 1961 but it 
held that the Schedule to the Order amended in 1968 fix-
ing the price of the molasses obtained from khandsari 
sugar units at 67 paise per 100kgs. is ultra vires and cont-
rary to Section 18(G) of the Industries (Development & 
Regulation) Act, 1951 since the Central Government has 
not applied its mind to the relevant factors in fixing the 
price. As a result, the question of amending the Schedule 
to the Molasses Control Order, 1961 with a view to provide 
for a suitable price for khandsari molasses is under consi-
deration of the Central Government." •• 

"It is denied that molasses were being sold for lawful purpose 
at Rs. 50 to Rs. 70 per quintal. The price of various grades 
of molasses have been specified in the Schedule to the 

-See Appendix IV 
@Ste Appendix V 
-- The Ministry informed on the T4th October, 1969, that the question of amending the 

Schedule was still under consideration in consultation with the Department of Food. 



Molasses Control Order, 1961. These prices are just and 
fair and have been fixed on the basis of the total reducing 
sugars as per I. S. I. specifications and taking into consi-· 
deration the fact that there is no separate cost of produc-· 
tion of molasses, this being only a by-product. 

Having regard to the trend of production of and demand for 
molasses and almohol in the recent past and during the 
current sugar season it is not practicable to lift control on 
and allow export of this commodity." 

C. Findings of the Committee 

(i) Origin of control on molasses 

2.5 It has been stated in the petition that the sugar factories are 
under statutory obligation to deliver the entire stock of their molas-
ses to the nominees of various State Governments at the controlled 
price of 67 paise per quintal. The production and distribution of 
molasses is controlled under the Molasses Control Order, 1961, issued 
under the Industries (Development and Regulation) Act, 1931. The 
price of 67 paise per quintal of molasses is said to have been fixed 
during the Second World War in the year 1941 by the then British 
Government. But in spite of many changes and tremelldous deve-
lopment in sugar industry and economy the Central Government, it 
is stated, has not reviewed its policy either by increasing the price 
or lifting the control. 

2.6. The Department of Chemicals have, in a written note fur-
nished to the Committee, stated that during the early Fifties 
distillery industry was not fully developed in the country. Because 
of this the demand for molasses was very low and in fact a number 
of sugar factories were letting molasses in the open allowing it to 
go waste. Apart from constituting a health hazard this meant waste 
of a valuable raw material. In a number of States like U.P. the 
disposal of molasses was controlled by separate State Acts and a 
price for molasses had also been fixed. The price so fixed was 4 
annas per maund in U.P. and some other States. 

In 1955 the Central Government appointed a Committee known 
as Alcohol Committee to study and su'ggest measures for developing 
alcohol based industries. In para 50 of their report this Committee 
recommended that the price of molasses be fixed at 4 annas per 
maund and its distribution controlled so as to make it available to 
the distilleries for the production of alcohol. The recommendation! 
of this Committee were accepted and as a result the Molasses Control 
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Order, 1961 was issued on 29th March, 19tH fix~ng the prices of 
different grades of molasses. 

(ii) Sale and price of molasses in the open market 

2.7. It has been stated in the petition that the market price of 
molasses varies between Rs. 50 to Rs. 70 per quintal as against the 
control price of 67 paise per quintal. 

The representative of the All India Sugar Mills Association 
informed the Committee during oral evidence that there was a tran-
saction on record, though a solitary one, where, in Punjab, molasses 
was sold at Rs. 175 per quintal. He added that in. Punjab and 
Haryana, the entire production of molasses was being utilised for 
manufacture of potable liquor. 

2.8. The Department of Chemicals have, in a written note fur-
nished to the Committee, denied that molasses is being sold at Rs. 50 
to Rs. 70 per quintal in the market for lawful purposes. 

(iii) Storage of Molasses 

2.9. Shri M. Narayan Reddy, M.P., stated before the Committet! 
In his oral evidence that storage was a very important factor in the 
disposal of molasses. He explained that molasses was produced 
during the crushing season by the sugar industry, which was 
normally of about five months, from October of one year to April in 
next year. On the other hand, the alcohol industry worked round 
the year and used molasses for all the 12 months. Storage of 
:nolasses ~as, therefore, inevitable and unavoidable throughout the 
year. He added that if molasses was not stored scientifically, it 
became unusable for the manufacture of alcohol. To check any 
deterioration, molasses had to be stored in galvanised steel tanks. 
The cost of such a tank worked out from 12 to 15 times the cost of 
moiasses stored in it. These tanks became unusable after eight to 
nine years. Shri Reddy pointed out that about 30 to 35 per cent of 
molasses became unusuable on account of bad or no storage facilities. 
He added that because of this wastage there was shortage of molas-
ses in the country and it had to be imported during the year 1963. 
He suggested that, that waste should be checked by providing neces-
sary storage facilities. That objective, he felt, could be achieved 
by suitably': raising the control price of molasses. He further pointed 
out that the alcohol factories got allocation"s and lifted only as much 
molasses as was just necessary for their immediate use, so as to 
avoid the necessity of storage in their own premises. He suggested 
ihat the obligation of storage, loading etc. of molasses should be 
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placed on the distillery industry, rather than on the sugar factories 
who did not use it themselves. When asked to state the approxi-
mate cost per quintal of molasses on account of storage and other 
handling processes, Shri Reddy informed the Committee that it 
depended upon the period of storage. If molasses was stored in a 
steel tank for, say, a year, it would cost about Rs. 10 to Rs. 12 per 
quintal. Shri Reddy pointed out that no one in the sugar industry 
was in a position to provide galvanised steel tanks. The Committee 
asked whether any concessionslincentives were being given to the 
sugar factories for handling and storing of molasses, the witness 
stated that it was 'absolutely nil'. The Committee deseired to know 
whether the sugar industry was prepared to put up adequate storage 
accommodation for molasses, if the selling price of molasses was 
increased. The witness replied that since the sugar factories work-
ed about five months in a year and employed seasonal labour, it 
was not in the larger interests of the nation to store molasses within 
the premises of the sugar factories beyond one or two months after 
the crushing season. He suggested that this obligation of storage 
should be placed on both the sugar industry as well as the alcohol 
industry. 

2.10. The representative of the All India Sugar Mills Association 
informed the Committee in his evidence that the cost of storage of 
molasses came to about 80 to 90 paise per quintaL He added that 
the sugar industry would be prepared to put up adequate storage 
accommodation for molasses if 'the selling price of molasses was 
increased. In this connection he also stated that he was not aware 
of any cconcessionslincentives given to the sugar industry for 
storage and other handling processes of molasses. 

2,11. The representative of Mis. Synthetics and Chemicals 
informed the Committee in his evidence that they had suggested to 
the Sugar Enquiry Commission that since the States were deriving a 
great deal of revenue both from molasses and alcohol industry, they 
should agree to create certain central storages for excess of molasses, 
which were to be used after May-June. 

2.12. The representative of the All India Distillers' Associatioa 
stated that the sugar industry was allowed a return of 12 per cent on 
total fixed assets, which inter alia included storage charges fOl' 
molasses. 
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2.13. The representative of the Department of Chemicals inform--
ed the Committee in his oral evidence that the sugar industry did' 
not put up adequate storage facilities because of three reasons. 
Firstly, they felt that they would not get adequate remuneration' 
after proper storage. Secondly, the free sale of molasses gave them 
better price. Thirdly, there was a problem of shortage of iron and 
steel. 

(iv) Protection to the alcohol industry and alcohol based industries 

2.14. It has been stated in the petition that there is absolutely no 
justification to continue existing control on molasses at throwaway 
price of 67 paise per quinta to help the alcohol industry in an un-
reasonable and unconstitutional manner. It sounds like 'robbing 
peter to pay paul'. 

2.15. Shri M. Narayan Reddy, M.P., during his oral evidence drew 
attention of the Committee to the Note below Sub-clause (2) of 
Clause 7 of the Molasses Control Order, 1961, and stated that the 
price of Rs. 6.70 per metric tone at which the sugar factories were 
under obligation to supply molasses to the alcohol industry was 
inclusive of the cost of loading molasses in tank wagons or tank 
lories as might be arranged between the owner of a sugar factory 
and the purchaser. These handling processes and the storage of . 
molasses cost the sugar factories about Rs. 10 to Rs. 12 per tonne. 
He felt that such a provision in the Control Order, 1961, was not only 
expropriatory, as the price of molasses was extremely low, but also 
the sugar industry was being forced to pay for the protection of 
alcohol industry. Shri Reddy contended that the users of alcohol or 
molasses argued in a circle and did not clinch the issue. Elaborating 
his point, he added that if you increase the price of molasses, it will 
result into higher price of alcohol. If you increase the price of 
alcohol, the cost of the industry that is run by alcohol will go up. 
They argue as if the cost is not going up in any other thing. That 
way, they (the Tariff Commission and other Committees) did not 
simply go into the matter, although some Committees have recom-
mended for the increase." 

2.16. The representative of Mis. Synthetics & Chemicals stated 
before the Committee that in 1956-57 when the synthetic rubber 
project base on alcohol was conceived, the 'Government of India con-
sulted a number of foreign experts. At that time if was well known 
that alcohol was being given up as a basic raw material for manu-
facture of synthetic rubber everywhere in the world. But since the 
petroleum situation in this country was not' very hopeful it was 
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felt that they would not be able to follow the lead of the Western 
Nations. Besides, there was a serious problem of disposal of molas-
ses. Although it was recognised that that was not going to be an 
easy material on which to build up the rubber industry in the 
country, there was no other choice left in the matter. He added 
that they (Mis Snthetics and Chemicals) "went into this because 

. at that time the Nagaraja Rao Committee (The Alcohol Committee, 
1956), the Parliament and the Prime Minister and others had given 
solemn assurances that alcohol based industries would receive 
alcohol at the lowest possible price and it would be Government's 
intention to see that this particular raw material would not be made 
so expensive as to make the whole series of alcohol based industries 
like P.V.C., polythylene, organic chemicals and synthetic rubber, 
non-viable and uneconomic." 

Subsequently, during the course of evidence, the witness clarified 
that "no assurance was given to us in writing. But the Nagaraja 
Rao Committee's Report was accepted by the Government, basic 
promise of which was that the prices of alcohol should be kept low 
so as to ensure the development .)f alcohol-based industries. We 
never discussed the problem of molasses as an assurance. The fixed 
molasses price was for limiting the price of alcohol. That has been 
provided clearly in the Report of the Nagaraja Rao Committee." 

2.17. In a written note furnished to the Committee the Depart-
ment of Chemicals have stated inter alia that unless molasses is 
made available at this price to the distilleries, it would be diffi-
cult for the latter to produce and sell alcohol at a reasonable price 
to alcohol based industries. The Alcohol Committee and the Tariff 
Commission have also opined that for sustaining the alcohol based 
industries and to make alcohol available at a reasonable price for 
the purpose, the selling price of molass·es has to be around the figure 
fixed under the molasses Control Order, 1961. The Sugar Enquiry 
Commission which went into the question of utilisation of by-pro-
ducts of sugar industry in 1965 was in fact anxious about the future 
of molasses once the alcohol based industries shift from the use of 
alcohol produced from molasses to alcohol produced from other 
sources. This situation has not yet materialised. They, however, 
recommended that the price of molasses be increased by 50 per cent 
over the present prices to give an incenth-e to sugar factories for 
putting up proper storage· facilities like steel tanks. Since sugar 
factories have failed to evolve a satisfactory scheme in this regard, 
it has not been possible to agree to an increase in the selling price 
of molasses. 
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(v) Manufacture of potable liquor 

2.18. The representative of the All India Sugar Mills AssociatIOn 
expressed the opinion that in so far as the sale of molasses for the 
manufacture of potable liquor was concerned, the determination 
of its price should be left entirely to the free play of market. forces. 
of demand and supply of molasses. In this connection, the witness 
stated that in Punjab and Haryana, the entire production of molasses 
was being utilised for the manufacture of potable liquor. He added 
that supply of molasses at controlled price to the manufacturers of 
potable liquor was against the Directive Principle of State Policy 
regarding prohibition, as it meant that potable liquor was being 
supplied to the public at reduced or subsidised rates. He felt that 
when molasses was utilised for manufacture of potable liquor, any 
kind of restriction, whether on price or on the movement of molasses 
was contrary to Article 19(f) and (g) of the Constitution. 

2.19. During the course of oral evidence before the Committee. 
the representative of the Department of Chemicals stated that there 
was possibly a case to consider whether the potable liquor industry 
was capable of bearing a higher cost and the benefit could be passed 
on to the sugar industry. 

(vi) Restriction on trade and right to property 

2.20. It has been contended in the petition that the pre5"ent price 
of molasses is not only abnormally low but also in effect amounts to 
"expropriation of property without any compensation." The present 
control on molasses with a fixed price of 67 paise per quintal is 
ultra vires of the Constitution inasmuch as it is an unreasonable 
restriction on trade and right to hold property and as such violative 
of Article 19(1) (f) (g) of the Constitution. In support of the above 
contention, the petitioner has referred to a recent jqdgment of the 
High Court of Andhra Pradesh at Hyderabad, in writ petitions No. 
3865 to 3869 of 1968 in the matter of Bharat Khandsari Sugar Mills 
vs. the Government of Andbra Pradesh and Andhra Pradesh Power 
Alcohol Factory etc. and q1!Dted the following portion of the said 
judgment: 

''That the market price of molasses bears no comparison to 
the control price. In my opinion the Central Government 
was not justified in ignoring completely the cost of pro-
duction on tlie ground that it was a by-product. Simply 
because a commodity is by-product of the process of manu-
facture of another commodity, it cannot be said that the 
produce does not incur any cost on producting the former. 
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Further the Central Government is obliged to fix fair pnce 
for a particular commodity, which is the subject matter 
of order under Section 18 (g) and it is not necessary to say 
that the price of another commodity has been fixed tak-
ing into account the total cost of production including 
the second commodity and, therefore, no price need be fix-
ed for the second commodity. Under Section 18(g) of 
this Act the Central Government was to fix a "fair price" 
for the molasses. The price has normally to be fixed such 
as the cost of production the price at which it would nor-
mally be sold in the market and the use to which it may 
be put etc. I am of the view that the Central Government 
has not applied its mind at all to the actual price which 
the commodity may fetch in the market.' 

2.21. The Committee asked the representative of All India Sugar 
Mills Association why the validity of the Control Order, 1961, was 
not challenged in the Court by the Sugar Mill owners. He replied 
that according to certain decisions of the Su.preme Court, a limited 
company was not entitled to the same fundamental rights as an in-
dividual was. 

2.22. In their written comments furnished to the Committee the 
Department of Chemicals have stated that it is incorrect to say that 
Control on molasses is ultra vires-Section 18(G) of the Industries 
(Development and Regulation) Act, 1951 and is violative of Article 
19(i) (f) (g) of the Constitution of India. Section 18(G) of the said 
Act clearly provides for regulating the supply and distril?ution of 
any article relatable to Schedule industries including the trade and 
commerce therein. Molasses is relatable as raw material to a class: 
of fermentation industries occurring as item 26 of the First Schedule 
to the Industries (D&R) Act, 1951. Control of the prices as well 
as distribution of molasses is well within the ambit of this section 
and this has been done in the national interest. There is no room 
for ambiguity in the import of this Section. 

The Andhra Pradesh High Court by its judgment of 26th Decem-
ber, 1968, has directed the issue of a writ of mandamus directing 
the Union of India and the State Government of Andhra Pradesh to 
forbear from enforcing the .provisions of the Molasses Control Order, 
1961 as amended by the Molasses Control (Amendment) Order, 
1968 of 26th March, 1968 since extended to the State of Andhra Pra-
desh from 17th April, 1968, in respect of molasses obtained from 
khandsari units until and unless the proper price is fixed in the light 
of the observations in the judgement. The Andhra Pradesh High 
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tCourt has upheld the validity of the Molasses Control Order, 1961 
,but it held that the Schedule to the Order amended in 1968 fixing 
,the price of the molasses obtained from khandsari sugar units at 
67 paise per 100 kgs. is uZtra vires and contrary to Section 18 (G) 
of the Industries (Development & Regulation) Act, 1951 since the 
Central Government has not applied its mind to the relevant factors 
in fixing the price. As a result, the question of amending the Sche-
,dule to the Molasses Control Order, 1961 with a view to provide for 
a suitable price for khandsari molasses is under consideration of 
.the Central Government. 

<vii) Impact of rise in the price of molasses 

2.23. Shri M. Narayan Reddy, M.P., stated before the Committee 
that if the price of molasses was raised, the sugar consumer would 
be benefited, as the Tariff Commission which fixed the price of 
.sugar, would take into account the price of molasses. The represen-
tative of the All India Sugar Mills Association also stated that by 
increasing the price of molasses, the price of levy sugar could be 
Jowered. 

2.24. The representative of the All India Distillers' Association, 
however, stated that if there was a 50 per cent rise in the price of 
molasses, the relief to the sugar consumer would be just about 
half-a-paise per kilogram, which was insignificant. The representa-
tives of the Departments of Chemicals and Food also expressed 
the view that the benefit to the ·sugar consumer was not likely to be 
·very much. 

2.25. The representatives of the All India Distillers' Association 
pointed out to the Committee that in case of a rise in the price of 
molasses the alcohol based industries wolrld be hit hard. Those in-
,dustries might switch over to other substitute raw materials. In 
that case, the sugar industry might again be faced with the prob-
1em of disposal of molasses. 

2.26. The representative of Mis. Synthetics and Chemicals inform-
.ed the Committee that with every 10 per cent increase in the price 
of alcohol, the price of synthetic rubber would go up by 115 to 125 
rupees per tonne .. He added that when the synthetic rubber project 
was started the price of alcohol was about 84 paise per gallon, today 
they were paying almost double that price. The prices of alcohol 
had been revised upwards three times. One Report of the Tariff 
Commission was still awaiting Government's decision. The witness 
contended that if for any reason the price of alcohol increased fur-
-ther, the synthetic rubber industry would have to be closed. When 



13 

asked how long, in his opinion, the price of molasses should not be 
raised, the witness stated that if over a period of the next decade the 
proposed petro-chemical programmes came into operation and the 
switch-over from alcohol to other raw materials was made possible, 
molasses might come back into sharp focus again and face a serious 
problem of disposal." 

2.27. Shri M. Narayan Reddy, M.P., however, did not agree with 
the view that an increase in the price of molasses would have serious 
impact on the selling price of alcohol and alcohol based industries. 
He felt that the prices of the products of these industries depended 
on many factors. He explained that alcohol was used in about 200 
industries. It was necessary to find out the cost of alcohol in the 
end product of these industries. That would also vary from product 
to product. In this connection, the witness referred to the import of 
alcohol worth Rs. 4 crores at a very high price and concluded that 
that did not have any such repercussions. He added that "there was 
nothing, excepting the tendency to get as much advantage (as pos-
sible)". He,felt that the rise in price of molasses could be adjusted. 
When asked whether he agreed with the view that if molasses Was 
not consumed by the alcohol industry, the price of molasses would 
drop to a level much below the control price, the witness stated that 
in that event the whole quantity of molasses could be exported at 
a "better price and advantage to the country." The witness was 
asked whether he agreed with the view that if the price of molasses 
was raised the alcohol-based industries like synthetic-rubber indus-
try, would switch over to the petroleum-based raw materials and in 
that event the sugar industry would.nofbe able to fetch any price 
for molasses, and would be faced with the problem~ of Its disposal. 
He replied in the negative and stated that that was a superficial view 
of the entire problem. He added that in that eventUality molasses 
rould be diverted to the manufacture of alcohol, for which there 
was a ready international market. Alcohol was a scaree commoditv 
like copper and there was a world-wide shortage. That would ear~ 
lot I)f foreign exchange for the country. 

2.28. The Committee enqUired of the representative of the All 
India Sugar Mills Association whether he agreed with the ''lew that 
an increase in the selling price of molasses would have a serious 
impact on the selling price.of alcohol and alcohol based industries. 
He replied that, although he was not very familiar with the cost 
of production of alcohol, the price of molasses played a very small 
part in the end product insofar as potable liquor was concerned. 
The impact would be one-hundredth part because of the proportion-
876 LS-2. 
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ately high excise duty on potable alcohol. The witness repudiated 
the view that if molasses was not consumed by the alcohol industry 
the price of molasses would drop to a level much below the existing 
control price. He added that molasses had an export market and 
could earn foreign exchange. The Committee drew the attention 
of the witness to the arguments of the distilleries and other users 
of molasses that if the price of molasses was raised the alcohol-based 
industries like the synthetic rubber industry would switch over to 
the petroleum-based raw materials and in that eventuality the sugar 
industry would not be able to fetch any pri.ce for molasses in the 
market and that they would be faced with the problem of its dispo-
sal. The witness replied that any such fears were unfounded and 
needed to be dispelled. On the other hand, he said that they would 
be happy if they were left to themselves. 

(viii) Effect of partial decontrol of sugar 

2.29. The Committee asked Shri M. Narayan Reddy, M.P., whether 
the partial decontrol of sugar had given any incentive to the spgar 
industry as a whole. He stated that partial decontrol had "nothing 
to do with acquisition. That would not justify free acquisition of 
molasses. Even a factory making several millions of rupees would 
not give us any justification to acquire something free." 

2.30. The representative of the All India Sugar Mills Association, 
however, agreed with the view that partial decontrol of sugar had 
provided incentive to the sugar industry as a whole, but added 
that on that account Government were not justified in taking away 
a by-product without paying any price at all and, particularly, when 
lot of expenditure was incurred towards the storage. 

(ix) Fair Price for Molasses 

2.31. ·Shri B. Saya Reddy, M.P., the petitioner, submitted before 
the Committee tbat the price of molasses fixed by the Government 
was very low which did not cover even the cost of storage and hand-
ling processes. He desired that the price of molasses should be 
fixed according to the cost of its production. He contended that 
tbe cost of "proper storage, transport handling and some profit to 
the sugar industry", should be taken into consideration while deter-
mining the fair price for molasses. The representative of the All 
India" Sugar Mills Association stated that the fair price for molasses 
would be between Rs. 4 and Rs. 5 per quintal. Asked to state the 
factors that should be taken into consideration for determining such 
a fair price, the witness drew attention of the Committee to the 
judgment of the Andhra Pradesh High Court in the matter of Bharat 
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Khandsari Sugar Mills Vs. the Government of Andhra Pradesh and 
others, which inter alia had referred to the cost of production and 
the price at which the commodity was likely to be sold in the open 
market. 

2.32. In their written comments furnished to the Committee. the 
Department of Chemicals have stated that the question of fixing a 
price for molasses on the basis of its independent cost of production 
does not arise since it is only a by-product of sugar manufacture and 
the selling price of sugar takes the total cost of production into ac-
count. The price fixed for molasses, however, takes into account the 
reasonable expenditure required for storing it in good condition, 
pumping and loading it. It is further stated that the prices of various 
grades of molasses, which have been specified in the Schedule to the 
Molasses Control Order, 1961, are just and fair and have been fixed 
on the basis of the total reducing sugars as per I.S.I. specifications 
and taking into consideration the fact that there is no separate cost 
of production of molasses, this being only a by-product. 

(x) Department dealing with molasses 

2.33. Shri M. Narayan Reddy, M.P .. stated before the Committee 
that presently molasses was being dealt with by the Department of 
Chemicals in the Ministry of Petroleum and Chemicals. He suggest-
ed that that subject should be dealt with by the Department of Foed, 
in the Ministry of Food, Agriculture, Community Development and 
Cooperation, which was dealing with the subject of sugar. 

The representative of the Department of Chemicals, however, 
stated that where the by-product of one industry became the raw 
material of another industry, the concerned Departments of the Gov-
ernment had to work in close coordination and no difficulty had so 
far arisen in this regard. 

D. Observations/recommendations of the Committee 

2.M. The Committee note that the Molasses Control Order, 1961 
was issued by Government in pursuance of recommendations of the 
Alcohol Committee, 1956, to control the price and distribution of 
molasses. The Committee also note that the Alcohol Committee and 
the Tariff Commission have opined that to sustain the alcohol-based 
industries and to make alcphol available at reasonable price for the 
purpose, the seIling price of molasses has to be around the figure 
fixed under the Molasses Control Order, 1961. 

2.35. The Committee observe from the written comments furnished 
by the Department of Chemicals that the question of fixing a price 
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for molasses on the basis of its independent cost of production does 
not arise since it is only a by-product of sugar manufacture and the 
selling price of sugar takes the total cost of production into account. 
The price fixed for molasses also takes into account the reasonable 
expenditure required for storing it in good condition, pumping and 
loading it. 

2.3&. The Committee further observe that the sugar industry does 
not feel the incentive to put up adequate storage facilities for 
molasses as, according to them, the industry is not being provided 
adequate remuneration for the molasses that it ofters for sale to the 
distilleries. The industry feels that it can earn better price for the 
molasses in the open market. 

2.37. As regards the sale of molasses in the open market, the Com-
mittee note that there are two points of view. According to the 
petitioner, molasses is being sold in the open market at prices ranging 
between Rs. 50 to Rs. 70 per quintal. On the other hand, the Govern-
ment have denied that molasses is being sold at such high prices for 
any lawful purposes. The Committee feel that an urgent enquiry is 
called for so as to prevent any sale of molasses fol" unlawful purposes 
at such high prices. 

2.38. The Committee note from the evidence given by the repre-
sentative of the Department of Chemicals that there is possibly a 

\~ase to consider whether the potable liquor industry is capable of 
earing a higher cost. The Committee hope that Government will 
xamiae this. 

2.39. The Committee have given. their careful consideration to all 
aspects of the matter referred to above. They recommend that Gov-
ernment may set up a Study Team consisting inter-alia of representa-
tives of concerned industries to undertake a comprehensive review 
of the entire working of the Molasses Control Order, 1961, in the 
light of the experieace gained so far and keeping in view the interests 
of ftte industries concerned. 
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PETITION NO. 24 FROM SHRI KARTICK SAMAL AND OTHERS 
REGARDING LEVY OF EXCISE DUTY ON TIN BOXES 

UNDER THE FINANCE BILL, 1970. 

3.1. Petition No. 24 regarding levy of excise duty on tin boxes 
under the Finance Bill, 1970 (See Appendix VI) was presented to 
Lok Sabha by Shri Srinibas Mishra, M.P., on the 1st April, 1970. 

3.2. The Committee have considered* the petition at their sitting 
held on the 17th April, 1970. 

3.3 Since the petition relates to the Finance Bill, 1970, which is 
pending before the House, the Committee recommend that, the; 
petition be circulated** in extenso to all members of the Lok 
Sabha under Rule 307 of the Rules of Procedure and Conduct of 
Business in Lok Sablla. 

*The Ministry of Finance (Department of Revenue and Insurance) have subsequently 
furnished to the Committee their comments on this petition which are reprodul.'ed below :-

"In the Budget proposals, 1970, "Metal containers ordinarily intended for packing 
of goods for sale including ca.,k; drums,cans, boxes, gas cylinders alld pressure 
containers, but excluding collapsible tubular containers made of aluminium 
are made liable to pay duty at 1.0% ad valorem under Central Excise TadI' Item 
46. Since the petitioners are reported to be engaged in the manufacture of 
'metal containers' they were sought to be brought under Central Excise Control. 
The petition No. 24 presented to Lok Sabha on 1-4-1970 is a sequel. 

2. The points made in paragraphs 1-4 ofthe petition are ascertained to be correct. 

3. It is also a fact that the Central Excise Officials contacted the manufacturers of such 
metal containers and explained to them their obligations under the Central Excise Act and 
Rules, viz. that manufacturers should take out licences to manufacture metal containers 
and that they should clear them on payment of prescribed duty as stated in paragraph 5, 
of the petition. It is not correct to say as contended in paragraph 7 that the boxes cannot 
be called" 'metal containers' in the strict sense. It is ascertamed that the petitioners have 
temporarily suspended the manufacture of these metal containers. 

4· With regard to what is stated in paragraph 9 ofthe petition, it may be mentioned 
that as the definit; on of the Central Excise tariff Item 46 stands, the products manufactured 
by these persons come within the scope of the tariff item and, therefore, megaUy beccme 
dutiable. The respresentations made in paragraphs 10 and II of the petition are under 
e'l mination in the Ministry. 

* -The p~nion was circulated in ~"tenso to all the members of Lok Sabha on the 20th 
'\pril. 1970. 

17 



IV 

PETITION NO. 25 FROM DR. BHAI MARA VIR AND ABOUT 
96183 OTHERS OF DELHI REGARDING BUDGET PROPOSALS 

OF THE CENTRAL GOVERNMENT FOR 1970-71 

4.1. Petition No. 25 regarding the Budget proposals of the Central 
Government for 1970-71 (See Appendix VII) was presented to Lok 
Sabha by Shri Kanwar Lal Gupta, M.P., on the 14th April, 1970. 

4.2. The Committee have considered the petition at their sitting 
held on the 17th April, 1970. 

4.3. The Committee feel that examination of the petitioners and 
Government representatives cannot be completed before the consi-
deration of the Finance Bill in Lok Sabha. They are also of the 
opinion that most of the remarks contained in the petition involve 
amendments to the Finance Bill, 1970, which is pending before the 
House, and to which amendments can be made by the House itself. 

4.4. The Committee, therefore, recommend that the petition be 
circulated* in extenso to all the Members of the House under Rule 
307 of the Rules of Procedure and Conduct of Business in the Lok 
Sabha. 

·The petition was circulated to all the Members of 'the Lok Sabha in extenso on the 20th 
April, 1970. 
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V 
REPRESENTATION FROM SlffiI SHLVRAM, MEMBER, 
MINISTER'S ADVISORY COMMITTEE AND OTHERS, 
BLAIR, ANDAMAN, REGARDING WITHDRAWAL OF 

MAN SPECIAL PAY 

HOME 
PORT 
ANDA~ 

5.1. Shri Shivram, Member, Home Minister's Advisory Committee, 
and others, Port Blair, Andaman had submitted a representation 
regarding withdrawal of Andaman Special Pay by Government of 
India. 

A. Petitioner's Grievances 

5.2. The petitioners in their representation had, inter alia stated 
!IS follows:-

"The Government of India in the Ministry of Home Affairs 
vide their letter No. 27136167-ANL dated the 4th June, 
1969 have communicated that the President subject to 
certain exceptions as indicated in the said letter has 
decided that Andaman Special Pay shall be withdrawn 
from 4-6-1969. This decision of the Government of India 
has adversely affected a large number of Government 
servants serving the Government in this Union Territory 
and has caused grea.t resentment among the loyal Gov-
ernment Servants ...... Instead of Andaman SpeCial Pay, 
they will be allowed Compensatory Allowance and Spe-
cial Allowance. This will affect them in the matter of 
pension, gratuity, leave salary, dearness allowance etc." 

Prayers of the PetitiOners 

5.3. The petitioners had prayed that: 

(i) "the 'Andaman Special Pay' should be continued to be 
drawn by those who are at present drawing (i.e., 
prior to the issue of orders dated 4-6-1969), even on their 
promotion; or they may be allowed to opt for the new 
Rules i.e. 25 per cent and 7 t per cent with effect from the 
date on which the orders came into force." 

(ii) "Special Allowan~e of 25 per cent and Compensatory 
Allowance of 7t per cent should be sanrtioned to all the 
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Government servants irrespective of their places of rec-
ruitment including future mainland recruits." 

(iii) "The Middle, North and Nicobar Special Pay should be 
continued to be drawn by persons recruited in South 
Andaman and posted to Middle and North Andamans. 
Little .Anda.man and Nicobar Islands and are at present 
drawing, specia,l pay at existing rules." 

(iv) "For Specialists, such as Doctors, Science Teahers, Sec-
tion Ofticers of the AP.W.D. and other technical posts, a 
suitable Special Pay should be sanctioned and attached to 
the posts, instead of to individuals (like Cashier's Special 
Pay etc.) 

B. Factual comment of the Ministry of Borne Affairs 

5.4. The Ministry of Home Affairs, to whom the reprerentation 
was referred for factual ~omments, have stated in their comments 
inter alia as follows:-

"From 1951 onwards, Andaman Special Pay was made inad-
missible to local recruits as it was felt that there was no 
justification for the grant of this special pay to local re-
cruits, since this special pay was intended as an attraction 
or incentive for securing personnel from the mainland for 
service in the Islands ..... 

Those locally recruited prior to 1951 were allowed to conti-
nue to draw the special pay so long as they continued to 
hold the same posts, and, on their promotion, the pay in 
the higher post was fixed with reference only to the basic 
pay drawn in the lower post. The reduction in emolu-
ments, if any, on a~ount of the stoppage of Andaman 
Special Pay in such cases was compensated by grant of 
personal pay to be absorbed in future increments .... 

With a view to reduce the disparity between mainland re-
cruits and local recruits in the matter of emoluments, a 
Compensatory Allowance @ 7t per cent of basic pay 
was sanctioned in 1962 to local recruits drawing basic pay 
below Rs. 500\- per mensem.. This Compensatory Allow-
ance was not admissible to the mainland recruits, depu-
tatlOnists and Cadre Officers, as they were allowed Anda-
man S'Pecial Pay. 
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Persons who draw 'Special Allowance' and 'Compensatory 
Allowance' under the new terms will get higher monetary 
benefit since these allowances are calculated on Dearness 
Pay also. On the other hand, Andaman Special Pay is 
calculated on basic pay only and not on dearness pay. 

As the intention behind the orders dated 4th June 1969 is to 
withdraw Andaman Special Pay and to replace it with 
'Compensatory Allowance' and 'Special Allowance', it 
will not be possible to perpetuate the continuance of 
Andaman Special Pay by allowing those who drew it 
prior to 4th June 1969 to continue to draw. it even after 
their promotion after 4th June 1969. It may, however, be 
pointed out that such persons have been given an option 
to be exercis'ed by them on their promotion, either to 
draw the element of Andaman Special Pay as 'Personal 
Pay' to be absorbed in future increments, or to cease to 
have any claim in respect of Andaman Special Pay and 
draw 'Compensatory Allowance' and "Special Allow-
ance". 

Under the orders dated 4th June, 1969, the Compensatory 
Allowance of 7t per cent of basic pay subject to a maxi-
mum of Rs. 100[- p.m. is admissible to all Government rer-
vants of the Andamans Administration, irrespective of 
whether they are recruited locally or from the mainland. 
However, the 'Special Allowance' is intended as an attrac-
tion or incentive for securing personnel from the mainland 
for service in the Islands. It cannot, therefore, be allowed 
to the local recruits. 

The Special Allowance sanctioned in the orders dated 4th June, 
1969 is intended as an attraction or incentive for st:curing 
personnel from the mainland for ,.serVice in the Islands. 
This is necessitated by the difficulties in obtaining the ser-
vices of qualified technical and other personnel required for 
t~ development activities in the islands. This also covers 
specialist and 1Iechnical staff like Doctors, Science Teachers 
etc. As such it is not considered necessary to attach spe-
cial pays to these posts. It may be pointed out that even 
if special pays are attached to such posts and the 'Special 
Allowance' is 'withdrawn, there will still be demand from 
persons recruited from the mainland for the grant of addi-
tional monetary compensation for service in the rem01le 
locality and for the d'l'awbackB ot life in the.sf: Is. lands." 

l-'A~:..I M .. ii ! :ljfu\R) 
(Libr'" y & " f I' f,(,." S ... rvioe) 
CeotJ'81 Guvt. PublioatioDL 
Aoo No. R .. :.>.~. ~,?(~J_ 
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5.5. The Committee have also noted that in reply to Unstarred 
Question No. 1854, dated the 6th March, 1970, on this subject, the 
Minister in the Ministry of Home Affairs stated in Lok Sabha as 
follows:-

"'Andaman Sp~cial Pay', which was sanctioned with effect 
from the 1st September, 1948, was intended as an incentive 
for securing personnel from the mainland for service in the 
Islands. Since the or .. ginal order sanctioning mis 'Special 
Pay' was not unambigous in this respect, the local recruits, 
who were not entitled to it, were erronously allowed to 
draw the 'Special Pay'. Hovrever, with effect from the 
22nd January, 1951, the correct position was clarified and 
the drawal of the 'Special Pay' by the local recruits was 
discontinued. With a view to avoid a reduction in emolu-
ments of the local recruits who were in irervice prior to 
the 22nd January, 1951, and had been drawing 'Andaman 
Special Pay', it was provided that they would continue to 
draw 'Andaman Special Pay' so long as they contlnued in 
the same post, and that on promotion, the reduction, if any, 
in their emoluments on account of the loss of 'Andaman 
Special Pay' drawn by them in the lower post would be 
protected by the grant of Personal Pay to be absorbed in 
future increments." 

C. Recommendations of the Committee 

5.6. The Committee appreciate the difficulties experienced by 
Government in securing the services of qualified technical and other 
personnel required for the developmental activities in the Andaman 
and Nicobar Islands and note that grant of Special Allowance is in-
tended as an attraction or incentive for securing such personnel from 
the mainland. The Committee are, however, of the opinion fihat the 
conditions of service and pay and allowances for aU employees doing 
the same type of work should generally be the same. 

5.7. The Committee note that Government have protected the 
emoluments of the local recruits who had been earlier drawing the 
'Andaman Special Pay'. The Committee are, however, of the opinion 
that when a Government employee is promoted, his existing pay and 
allowances should be suitably protected. The Committee, therefore, 
desire that Government may examine the fessibility of continuing the 
Special Pay and Allowances to the Government employees in the 
Andaman and Nicobar Islands even after their promotion without 
any portion thereof being absorbed in future increments. 
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REPRESENTATION FROM SHRI CHANDRA PRAKA5H AGGRA-
W AL, KAIMGANJ (U.P.), REGARDING INADEQUATE PUNISH-
MENT FOR THE OFFENCE OF KIDNAPPING UNDER INDIAN 

PENAL CODE 

6.1. Shri Arjun Singh Bhadoria, M.P., forwarded a representation 
from Shri Chandra Prakash Aggarwal, Kaimganj, U.P., regarding 
inadequate punishment for tbc offence of kidnapping under Indian 
Penal Code. ' 

6.2. The petitioner had suggested that nece~sary amendment might 
be made in the Indian Penal Code to provide svere punishment, or 
the Bombay Children Act might be adopted in order to check and 
control the grave and heinous offence of kidnapp:ng. 

The petitioner had also requested that the administrative machi-
nery of the Government should be cautioned to deal with cases of 
kidnapping very seriously withont any delay. 

Factual Comments of the Ministry of Home Affairs 

6.3. The Ministry of Homc Affairs, to whom the representation 
was referred for factual comments, have inter alia stated in their 
comments (See Appendix VIII) as follows: 

"From two statements· showing the incidence of kidnapping 
and abduction from the y>ear 1964 to 1968 in the country 
as well as its break-up, State-wise, it may be seen that al-
though there has been a slight increase in the incidence of 
this crime, it is' more or less in step with the increase in 
population. 

The question of kidnapping for ransom was also discussed in 
the Conference of Inspectors General of Police held in 1966 
and it was recommended by the Conference that an offence 
uls 365 IPC when kidnapping was for ransom should be 
made exclusively triable by the Court of Sessions. This 
recommendation is under consideration of the Law Com-
mission. 

There does not seem to be any justific2tion for raising maxi-
mum punishment at the present stage because the sentences. 

------~ .. --.---
*See Annexures I and II to ApPendix VIII. 
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normally imposed by the Courts are only a fraction of 
the maximum sentences already prov.ided under the law. 

The Government of India are, however, already considering a 
Bill to provide for minimum punishment for certain types 
of offences of kidnapping ujs 363 and 363A(1) of IPC. It is 
also proposed to broadba~ the definition of 'begging' given 
uls 363A on the analogy of the corresponding provision of 
Bomba.y Prevention of Begging Act, 1959. 

The question of kidnapping of children and deforming and 
using them for purposes of begging was also examined by 
the Cabinet who had decided as under:-

'That a programme should be drawn up and implemented for 
taking child-beggars away from the streets to homes and 
orphanages where they should be properly looked after 
The possibility of making increased funds available to 
the Department of Social Welfare to enable them to pro-
vide shelter and give proper care to these child-beggars 
should be examined in consultation with the Ministry of 
Finance. Punishment should be made more severe for 
those kidnapping children and also for those using child-
ren for purposes of begging'." 

Observations of the Comm,ttee 

6.4. The Committee note that the Government of India are al-
ready considering a Bill to provide for minimum punishment for cer-
tain types of offences of kidnapping under Seetions 363 and 36M, 
Indian Penal Code, as the sentences normally imposed by the Court. 
were only 8 fraction of the maximum sentences already provided 
under the law. The Committee also note that Government propose to 
broad-base the definition of 'begging' given under Section 363A, 
Indian Penal Code, en the analogy of the cerresponding provision of 
the Bembay Prevention of Begging Act, 1969. The Committee hope 
that Goverlllll81lt will take the necessary measures indieaie-d by them 
at an early date. 
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REPRESENTATION FROM SHRI C. KESAVIAH NAIDU, SAR-
PANCH BHEEMAVARAM NARASINGAPURAM DISTRICT 

CHITTOOR, RE: INTRODUCTION OF GIRO SYSTEM IN POST 
OFFICES 

A. Petitioner's Points 

7.1. Shri C. Kesaviah Naidu, Sarpanch, Bheemavaram, Narsinga-
puram, District Chittoor, sent a representation (See Appendix IX) 
in which ~ had stated that the Post Office Saving Banks served ptost 
of the villages in rural areas. In foreign countries, every thing was 
transacted by the cheque system through banks, whereas in India, it 
was always by cash payment with attendant danger of looting or 
loss on the way. 

The petitioner had further stated that the 'Giro' system was pre-
valent in several countries, where the remitter and the payee held 
Saving Bank Accounts in Post Offices. The petitioner had also sug-
gest~d that in cheques, a small portion might be left blank for the 
remitter to write the purpose to avoid covering letter and waste of 
paper. 

The petitioner had suggested that the 'Giro' system might be in-
troduced in Post Office Savings Banks in India, without minimum 
deposit and without restriction of number of withdrawals and 
amounts in paise. 

B. Factual comments of the Directorate General of Posts ftnd 
Telegraphs 

7.2. The Committee asked for the comments of the Ministry of 
Communications (Directorate General of Posts and Telegraphs) on 
the suggestions made in the representation. In their c:omments fur-
Bished to the Committee, the Directorate General of Posts and 
Telegraphs have stated as follows:-

"The Postal Giro Service is a simple, cheap, 'fast and secure 
remittance and money transfer service' provided [hrough 
the postal system. The Post Office maintains giro accounts, 
centralised in orie or more account offices or 'Giro centres'. 
The transactions take place in post offices. Apart from 
transfer of funds between giro accounts, a non-account 
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holcrer can pay his dues to an account holder by crediting 
the amount to the giro account at a post office. As account 
holder can arrange payments to a non-account holder 
through a post office by means of pay order issued from the 
giro centre maintaining the account. Business houses, in-
surance companies, electrical undertakings etc., can sent 
the bills premium notices etc. in the form of giro pay-in-
slip to their clientele for effecting payment in cash at a 
post office or authorising the giro centre to transfer the 

. amounts from their giro accounts. Standing orders can be 
given to the giro centre for payment of bills from the pub-
lic utility undertakings, insurance premiums etc., as and 
when they fall due by transfer without any action having 
to be taken by debtor, the bjIl being sent direct to the giro 
centre for settlement. The giro centre issues periodical 
sta~ment of account to every account holder in whose 
account transactions take place showing the opening 
balance, . credits, debits and closing balance. 

Para wise comments on the petition are given below: 

(i) It is true that the Post Office Savings Bank is spread over 
the length and breadth of the country and is the best 
means of reaching the rural population. 

(ii) Giro system will be definitely cheaper than t~ charges now 
levied for remittance through money-orders. In the giro 
system, the use of a single paper e.g. the bills '(ff jJublic 
utility undertaking or the permium notices of the insurance 
companies issued in the form of pay-in-slip in the whole 
process of billing the debtor, payment in cashlby transfer 
from other account and updating the creditors records will 
be useful and economical. 

(iii) Cheque habit has not developed to a great extent in India 
although efforts are being made to popularise the opening 
of cheque accounts in P.O. Savings Bank. The giro system 
will be an ;:tdditional facility available to the public. 

(iv)The views of the petitioner will be taken into consideration 
at the time of formulating the rules for the giro system 
when decided to be introduced." 
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C. Observations of the Committee 

7.3. The Committee, while taking note of the facts furnished by 
the Directorate General of Posts and Telegraphs on the representa-
tion, feel that the introduction of Giro system in Post Offices will be 
an additional facility to the public. The Committee recommend that 
Government should consider the feasibility of introducin,g the Giro 
system in post offices. 
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REPRESENTATION FROM THE RETAIL GRAIN DEALER..~' 
FEDERATION, BOMBAY ON PETITION NO. 11 RE. PREVEN-
TION OF FOOD ADULTERATION ACT, 1954 AND RULES 

MADE THEREUNDER 

8.1. The Honorary Secretary, the Retail Grain Dealers' Federa-
tion, Bombay, made a further representation on the comments fur-
nished to the Committee by the Ministry of Health; Family Planning 
and Urban Development (Department of Health and Urban Develop-
ment) on Petition No. 11 regarding the Prevention of Food Adultera-
tion Act, 1954 and Rules made thereunder and included in the Fifth 
Report of the Committee (Fourth Lok Sabha), vide paras 26 to 32 
thereof. 

Factual comments at the Ministry of Health, Family Planning and 
Works, Housing and U.,.,ban Development (Department of Health). 

8.2. The Committee asked the Ministry of Health, Family Plan-
ning and Works, Housing and Urban Development (Department of 
Health) to furnish their comments on the various point~ raised in 
the further representation of the Federation. 

In their comments (See Appendix X), the Department of Health 
have inter-alia stated as follows:-

"The question of differentiating 'adulterated' food from 'sub-
standard' food was raised by some of the Associations who 
gave evidence before the Joint Committee of Parliament 
on Prevention of Food Adulteration Bill in 1964 but the 
Committee did not make any recommendation in this res-
pect. Thi~ question was recently referred to C.C.F.S. who 
have set up a sub-committee to examine the matter. Fur-
ther action will be taken on receipt of their report ..... . 

Where food articles taken out of sealed packetsltins are sold 
in loose form, the State Govts. have been told to advise 
the Food Inspectors to draw samples of the same article 
from a sealed packageltin from that very manufacture if 
available and send both these 5amples simultaneously to 
the Public Analyst for analysis. In case, the results of the 
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two samples taken are found to be identical but not con-
forming to the standards as laid down under the P.F.A. 
Rules, then pro::ecution should be launched against the 
manufacturers alone and not against the retail dealers etc. 
for adulteration of the article at the stage of manufacture 
even though the said manufactured article is drawn from 
the retailer ...... . 

The Foods which are found to be contaminated with harmful 
substances and which are not in a fit position to be reclaim-
ed either as human or animal food have to be destroyed. 
If, however an article of food is found as not fit for human 

- consumption but suita,ble fer use as cattle feed or in in-
dustrial or agricultural suitable action is taken in that res-
pect by the concerned authorities -.... 

It is not possible for a sample to be analysed by any laboratory 
within 24 hours in most of the cases. Most often, the 
analysis requires certain chemical procedures which might 
takf' more than 2 to 3 days. Moreover, all the laboratories 
of the public analysts have their normal quota of work to 
do and it is not always possible for them to test the sample 
of a retailer on a priority basis. The State Govts. would be 
requested to curtail the period required." 

8.3. The Committee, while taking note of the comments. fumished 
by the Department of Health, would like to be informed in due 
course about the findings and recommendations of the Sub-ecnmnittee 
set up by the Central Committee for Food Standards to consider the 
question of differentiating "adulterated" food from "su~standard" 
food, and the action taken by Government thereon. 

876 LS-3 



IX 
REPRESENTATION FROM SHRI N. G. GORAY AliD OTHERS RE-
GARDING REPOI(!' OF THE SENIOR SERVICES COMMITIEE 

FO~ LlFE INSURANC~ 

A. Petitioners' Grievallcel and Pray 

8.1. Shri N. G. Garay and Dthe~, in tNdr J'epfM8A~tiPJl counter-
signedby- Sbri S. M. Joshi, M.P., regQordj,p.g ~rt ot the Senior 
Services Committee for Life Insurance, have in.ter-q.lic .~ sa f01-
lows:-

~'The petitioners are inteceste<;i as eiti~eM pi I~, in Beeing 
that genuine report of Committee known Q5 the Lall Com-
mittee is produced before the Parliament. 

Immediately after the Jlationqlisatipn of i:qsurance, the provi-
~ional postings made by L.I.C. of the former employees 
of various insurance companies were criticise<! and char-
ges of favouritism and nepotism were made by all the 
sections of the Parliament. Thereupon the Committee 
known as the Senior Services Committee for Insurance was 
appointed presided over by Shri yUl, Retd. I.C.S. Later it 
came to be known as the Lall Committee. The terms of re-
ference of this Committee were to grade the officers of the 
companies whose businese; was transferred to the L.I.C. 
and arrange them in a suitable order of seniority. 

After the report was submitted to the Government, it was lent 
to L. I . C. for implementation. The L.I.C. thereupon ap-
pointed a sub-committee of Directors known also as the 
Senior Services Committee. This Commitee made certain 
variations in the recommendations of the Lall Committee 
Report. The fina1lists were sent to the Government. After 
the categorisation of officers was communicated to them, 
those who felt aggrieved were permitted to submit ap-
peals to the Corporation. These appeals were considered 
by the Services and Budget Com-nittee, also a sub-com-
mittee of Directors of the L.I.Ct 

However during all this process the original Lall Committee 
Report was kept confidential. Later a few copies of the re-
port were placed in the Library of Parliament in ~se 
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to an. Unstarred Question No. 106 dated 4th November 1~ 
by Shri S. N. Dwivedy M.P. 

Fnm the Teport produced it will be obeerved that tilt!!"e are 
certain. glaring contradiCtiOlU in the signed portion of the 
repoztand the unsigned lists appended to the ,report. As 
per the terms of reference the Committee was asked to 
grade theoSlcers and to determine their seniority. The 
sen.tence 'appropriate measures may be takim for the grad-
ing of the remaining oliceI5,' in para 13 of the l'eport clear-
ly implies that the officers mentioned in the lists appended 
to the report had been appropriately ranked and graded by 
the Committee. However, the lists appended to the report 
do not show grades. 

A .separate note by Shri Vaidyanathan and Shri Rajagopalan 
has been appended to the report. They have criticised 
the report stating that by division of companies into 
groups, officers en companies at the bottom of each group 
tended to benefit vis-a-vis officers of companies at the top 
of each group. The criticism has no relevance when read 

with the unsigned list appended to the report as the lists 
show the names O'f officers one after the other and not 
gt'adewise. This criticism would hold good only if the lista 
had shown grades. 

The appended lists form the substantial part of the report and 
still the lists as they have been produced do not bear any 
signature of the Committee members or initials of the 
typist or of someone who may have checked them. 

The petitioners say that the unsigned lists cannot be said to be 
genuine. One cannot believe that a committee appointed to 
meet the criticism about partiality and favouritism should 
have handed over an unsigned list to the very same omcers 
for implementation. 

From the facts stated above it will 'be seen that the L.I.C. has 
in its possession sufficient documentary evidence to prove 
or disprove the authenticity of the unsigned lists produced 
before the Parliament." 

B. Factual Comments of ihe Ministry of Finance (Department 
of Revenue and Insurance) 

9.2. The Committee called for the facts of the matter from the 
Ministry of Finance. The Ministry of Finance (Department of He-
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venue ana Insurance) have, in their written comments, stated as fol-
lows: 

"The contention raised in the petition dated 6.12.1969 of Shri 
N. G. Goray and others is that copies of the lists of officers 
arranged according to seniority, which formed annexure3 
to the report of the Senior Services Committee of Life In-
surance (popularly known as the Lall Committee) placed 
by the Government in Parliament Library in 1965, were 
incorrect. The argument of the petitioners are:---

(i) The lists are unsigned and cannot, therefore, be ge-
nuine. It cannot be believed that 'a. Committee ap-
pointed to meet the criticism about partiality and fa-
vouritism should have handed over an unsigned list 
to the very same officers for implementation.' 

(ii) According to the terms of reference of the Lall 
Committee, it should have graded the officers and de-
termined their seniority. However, the lists appended 
to the report do not show grades. 

2. The 'Lall Committee' was set up 'by the Government in 
June, 1956, for the purpose of interviewing and grading 
officers of the erstwhile insurers for appointment to posts 
in the L. I. C. Shri S. Lall, ICS (Retd.) wa9 the Chairman. 

The terms of reference of the Commitee were as follows:-

(a) to examine and interview officers of all ranks and 
grades borne or deemed to have been borne on the Se-
nior Services of the 'Controlled Business' of aU insurers 
whose business vested in or would be transferred to the 
Life Insurance Corporation under the Life Insurance 
Corporation Act, 1956; 

(b) to grade these officers appropriately and arrange them 
in a suitable order of seniority; and 

(c) to submit its report together with the list or lists of 
seniority of the officers to the Secretary, Department of 
Economic Affairs, Ministry of Finance. 

The Committee submitted its report to the Government on 
26.6.1957. It graded the ofij.cers in two separate lists, one of 
officers on the administrative side and the other of officers 
on the development side. The first contained 274 names 
and the second 283. (Any officer coming within the pur-



view of, the Committee and not graded was considered 
junior to the junior most in the two lists). The lists at-
tached to the report had, unfortunately, been omitted to 
be E'igned by the Members of the Committee and this has 
given rise to· the allegeation that the lists are not authen-
tic. 

3. As stated in para 3 of the petition, the Corporation set up a 
Senior Services Committee to evaluate each officer's 
case in the light of the report of the Lall Committee. The 
Corporation's Senior Services Committee also took into 
account the subsequent confidential reports of each officer. 
The seniority lists prepared by this Committee were ap-
proved by the Government. However, the Corporation 
was requseted to give the officers, who regarded them-
selves as adversely affected, a right to appeaL A number 
of officers preferred appea~s, but none of them, except one 
Shri V. H. Deshmukh, made the allegation that the re-
port had been tampered with. The allegation made by 
Shri Deshmukh was examined by the Civil Court, Poona, 
in a case filed by him against the Corporation. The Court, 
after examining all relevant evidence including the state-
ment of Shri S. Lall recorded on commi!"sion, came to 
the conclusion that the lists, though omitted to be signed 
~y the Memb~rs of the Lan Committee, were authentic. 

4. The allegation regarding the authenticity of the lists was 
repeated on several occasions and the facts of the case 
were gone into in detail by three former Finance Minis-
ters, namely, 8hri T. T. Krishnamachari, Shri Sachin 
Chaudhary and Shri Morarji Desai. Every time it was held 
that the allegation was baseless. 

5. The first argument of the petitioners, namely, that the un-
signed lists appended to the report cannot be said to be 
genuine merely begs the question. While it is unfortu-
nate that the seniority lists appended to the report were 
not signed by the Members of the Committee the lists are 
no less genuine. As pointed out in para 3 above, an im-
partial authority, namely, Civil Court, Poona, had, after 
going into the matter in detail, held that the lists were 
genuine. It may also be mentioned in this connection that 
the Members of the Lan Committee were eminent men 
from the Government and outside and included a Member 
of Parliament (8hri B. C. Ghose) , and it is inconceivable 
that if the report (or the lists ,appenden thereto) had been 
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tampered with, the fact would have passed unnoticed by 
them. 

6. The second argument of the petitioners also is untenable. 
The report of the Lall Committee shows that the officers 
had been graded into two lists. The- following extract from 
the report is relevant:-

'The lists of Senior Officers are prepared separately for the 
Administrative side and Development Bide, giving the 
order of seniority. These lists are appended to this re-
port. There were certain officers who belonged to nei-
ther category like Doctors and Engineers, whom we 
have not ranked.' 

The petitioners have sought to base their argument on the fol-
lowing observation in the minute of dissent by two Mem-
bers of the Lall Committee, SIShri Vaidyanathan and Ra-
jagopalan, 'By division of companies into groups, officers 
of companies at the bottom of each group tended to benefit 
uis-a-vi8 officers of companies at the top of each group.' 

The petitioners have torn the observation out of· its context 
to conclude that the lists which were prepared by the Lall 
Committee showed the officers in different grades. WhAt 
the Committee appears to have done is t& arrange insurers 
in separate groups for determining the inter se seniority 
of theil' efficers and in each group the insurers were 
arranged in descending order of their business standing. 
As a result of groupings, employees of the similar insurers 
in the same group were brought on par with the emplo-
yees of the bigger insurers in that group, which appeared 
to S!Shri Vaidyanathan and Rajagopalan to give the former 
an advantage over the latter. The 2I"ouping of the insurers 
could not possibly have anything to do with the prepara-
tion of seniority lists for each group. It should he noted 
that, even the main report which was duly sighed by the 
members of the Committee does not suggest that more 
than two seniority lists were prepared by the Committee. 
In fact Shri Lall had stated in his evidence in the Court 
case that two seniority lists were prepared. 

7; It would be seen from the foregoing that there is no subs-
tance in: the petition. 

8. In para 9 of the peti~n it is suggested that the Corporation 
is in possession of sufficient doeumentary evidence to 
prove or disprove the authentieity of the unsigned lists. 
In this connection, it may be stated that the report of the 

Lall Committee, together with the two seniority lists, was 
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received personally by the then Principal Finance Secre-
tary, 8hri H. M. Patel. He forwarded it in original to 
Shri G. R. Kamath, the then Chairman of the LI.C., with 
his D.O. letter dated 29-6-1957 pointing out that this 
was the only copy and suggesting that more copies there-
of may be made for use iR Government and in L.I.C. 8hri 
Kamath returned the original report, together with siX 
stencilled copies thereof, with his d.o. letter dated 12.7. 
1937 to Shri Patel. Later, the Managing Director of the 
L.I.C. asked for a specific check eyf the stencilled copies 
being made with the original with Government before 
finalising the lists of officers. In reply, the correctness of 
the stencilled copies were confirmed. 

The report wa:y all along tFeated as an important confidential 
document, and it remained in the custody of very Senior 
Govetnment Officers but for the short period of less than 
a fortnight the report was- with the L.I.C. when it 
was taken care of by the Corporation's Chairman, Shri 
Kamath. In the circumstances, it is not understood how it 
can be suggested that the evidence to prove or disprove 
the authenticity of the lists is with the Corporation. 

9. The allegation made in the communications .referred to in 
para 10 of the petition also was that the unsigned lists 
appended to the report of the Lall Committee were not 
authentic. The Government duly considered these com-
munications and concluded that there was no substan~e 
in the allegation." 

C. OhservatiollS of the Committee 

9.3. The petitioners, in their representation, have questioned the 
authenticity of the eopies of the 'Lall Committee Report', placed in 
the Parliament Library by Government, and have prayed 'that a 
~orre(!t copy of the Report may be placed before the Parliament.' 

!H. From the written note furnished by the Ministry of Finance, 
the Committee note that the question of the authenticity of the lists 
appended to the Lall Committee Report was examined by a Civil 
Court of :Poona who, after examinmg all relevant p.vidence, includ-
ing tliat of Shti S. Lan (who was the Chairman of the said Com-
mittee) l\'itn:self, eame to the oOBerusion that the lists, though 
-omitted to be sigtIed by the LaU Committee, were authentic. 

The Comtitit'tet! feef that it is not a matter in whieR the Commi-
ttee on PetitfoIis Shoufd itl'tetVehE!". The Committee, tfterefore. do 
not propose to pu1'We tlie I'l'lattet furtl:er. 
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REPRESENTATION FROM SARVASHRI DIPEN GHOSH AND 
BENU BADAN DAS ON BEHALF OF THE EMPLOYEES OF THE 
FARAKKA BARRAGE PROJECT RE: APPREHENDED UNEM-

PLOYMENT RESULTING FROM COMPLETION OF THE 
FARAKKA BARRAGE PROJECT 

10.1. Shri Jyotirmoy Basu, M.P., had forwarded a representation from 
Shri Dipen Ghosh, Generall Secretary, C'o-ordination Committee of 
Central Government Employees' and Workers' Unions and Associa-
tions, West Bengal and Shri Benu Badpn Das, General Secretary. 
Farakka Barrage Project Employees' Co-ordination Committee, Mur-
shidabad, regarding apprehended un-employment resulting from the 
completion of the Faa:-akka Barrage Project. 

A. Petitioners Grievance 
10.2. The petitioners had inter-alia, stated as follows:-

"Farakka Barr.age Project (a Central Project under the con-
trol of the Ministry of Irrigation and Power, Government 
of India) is going to be completed in February, 1971-one 
year ahead of schedule. This ahead-of-schedule comple-
tion of the Project-an unprecedented thing happens be-
cause of honesty, sincerity and devotion to duty of 
thousands of workers and employees engaged. in 
the construction of the Project. But displaying of !?uch 
human qualities by the workers has ironically cut short 
their service-longivity and price thereof may have to be 
paid by stall"vation and sufferings by being out of jobs on 
completion of the Project. According to own admission of 
the Union Minister for Irrigaion and Power, about fifty 
to sixty percent of the present staff-complement centering 
around 4,000 of the Farakka Barrage Project (t.b.at is, thooe 
who are under direct control of the Central Government) 
would be rendered jobless with completion of the Project. 
Besides., most of the workers employed by National Pro-
jects Construction Corporation (a Government of India 
Undertaking) and some other private· contractor-firms 
engaged in connection with 'some specific jobs of the 
project-construction are also likely to be retrenched after 
the concerned work is chne with. The adverse effect of 
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such a large-scale mass-retrenchment on the economy of 
the country, particularly of West Bengal, can easily be 
imagined. In fact, unless suitable alternative employment 
is provided to these workers and employees immediately 
after completion of the Project, creation of this new army 
of unemployed is likely to offset the expected overall 
economic benefits with completion of the Project." 

Prayer of the Petitioners 

The petitioners had prayed that "the Central Government may 
kindly be advised to undertake a comprehensive inte~ted ~ 

gramme to provide alternative employment to the Farakka Barrage-
Project workers and employees who are likely to be rendered jobless 
with the completion of the Project, thereby saving them from a 
life of starvation' and suffering." 

B. Factual comments of the Ministry of Irrigation and Power 

10.3. The Committee asked the Ministry of Irrigation and Power 
to furnish their comments on the representation. 

The Ministry of Irrigation and Power, in their written comments. 
have stated as follows:- . 

"The Farakka Barrage Project is a Central Government Pr0-
ject, being executed by the Ministry of Irrigation and 
Power on behalf of the Department ~f Shipping & Trans-
port. The Project is scheduled to be sUbstantially c0m-
pleted by 1970-71. The problem of absorption of surplus 
st.,aff will arise from 1971 onwards. 

The strength of .the existing staff of the Project is a;; under: 

(r,) R~gul!'r staff of all categories: 

(i) Di:-ect recruits. 

Oi) Deputationists 

(b) \V orkcharged s' aft" 

(c) Muster Roll staff 

Cd) F.A.& C. '\.O's staff (Regular) 

1300 (including 47 Gaze-
tted Officers). 

319 (including 90 Gau-
tted Officers). 

2099 

268 
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The Farakka Barrage Project is purely a temporary Organisation. 
All the posts in the Organisation are temporary. Hence none of the 
employees has been dealared permanent. 

The proposal regarding staff for maintenance organisation for the 
Farakka Barrage Project was considered by a Sub-Committee of the 
Technical Advisory Committee of the Farakka Barrage Control 
Board, set up for the purpose. The Committee has finalised its re-
port, which is under scrutiny. It will be possible to ,absorb in this 
()rganisation some of the staff becoming surplus on the project. 

The- following lists out the efforts 80 far made and further codrse 
of action proposed with regard to providing alternative employment 
it' staff of the Project. 

(i) A special cell to deal with the absorptioa of surplus perso-
nnel of Farakka Barrage Project would be created at Cal-
cutta under the Department of Labour and Employment 
A post of O.S.D. in the scale of Rs. 130G--60-1600, has been 
created for the purpose. 

(ii) Deputationists would be reverted to their parent depart-
ments according to a phased progtamme consistent with 
the project requirements. 

(iii) The Minister of Railways, the Minister for Petroleum and 
Chemicals, the Minister for Home Affairs, the Minister for 
Labour, Employment & Rehabilitation and the Minister for 
Health, Family Planning, Works, Housing & Urban Deve-
lopment, the Calcutta Port Commissionel's & the West 
Bengal Government have been, addressed requesting them 
to consider absorbing suitable employees of the Farakka 
Barrage Project who may be rendered surplus there, while 
filling in vacancies in their departmentslundertakings. 

(iv) The Minister for Health, Family Planning, Works, Housing 
& Urban Development has issued instructions to the Or-
ganisations under him to give preference to such surplus 
staff. 

(v) Whenever it is known that there are vacancies in various 
organisations under the Central Government, such organi-
sations are being requested to give prefeTence to the staff 
of the Project. 

(vi) Minister of Irrigation and Power has written to the Minl~­
tel' of TransportlChairman, Inland Water Tran&port Com-
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mittee to investigate the possibilities of development of in-
land water transport in the Farakka Complex. 

(vii) Minister of Irrigation and Power has also written to the 
Minister of Industrial Development for considering the 
possibilities of utilising the well eqaipped workshop at 
Farakka> for run~g it on commercial basis, after the 
completion of the Proj.ect. The D.G.T. & D. have been 
directed to carry out 9J survey for the purpose. Mean-
while, the West Bengal Government have also shown in-
terest in taking over this workshop. 

It will be observed from the above that all effoI"'tS' are bemg made 
to provide- alternative employment to the employees and workers 
of the Farakka Barrage Project who might be rendered surplus on 
completion of the Project." 

C. Observations of the COInDlittee 

10.4. The Committee, while taking note of the facts furnished by 
the Ministry of Irrigation and Power, hope that, all aecessary steps 
wiH be taken by Govermneat to pro\ide alternative, employment to 
all the employees and workers of the Farakka- Bunge' Project, who 
might be rendered surplus on the completion of the Project. 



REPRESENTATION FROM SHRI S. P. MITTER, 5ECRETARY, 
GENERAL AND OTHER REPRESENTATIVES OF ALL INDIA 
UNIVERSITY EMPLOYEES' CONFEDERATION, LUCKNOW, 
RE: INCLUSION OF NON-TEACHING EMPLOYEES OF UNI-
VERSITIES AND OTHER EDUCATIONAL INSTITUTIONS 
WITHIN THE PURVIEW OF INDUSTRIAL LEGISLATION. 

11.1. Shri George Fernandes, M.P., had forwarded a representa-
tion from Shri S. P. Mitter, Secretary-General and other representa-
tives of All India University Employees' Confederation, Lucknow, 
Te: Inclusion of non-teaching employees of Universities and other 
Educational Institutions within the purview of Industrial Legislation. 

A. Petitioners' Grievances 

11.2. The petitioners, stated to De non-teaching employees of 
several Universities in India, had in their representation submitted, 
inter alia as follows-

"Your petitioners are the non-teaching employees of the seve-
Jral Universities in India-perform the same work like 
workers and employees in other spheres of employment, 
and face the same problems, yet the employees of tIle 
Universities and other educational institutions are not 
considered as workmen as defined in thelndustrial Dis-
putes Act or other legislation governing employer--em-
ployee relationship. They arenot permitted to form 
trade unions and register them under the Indian Trade 
Unions Act. 

Your petitioners submit that lack of any protection under 
the industrial legislation of the country has placed the em-
ployees of Universities and other educational institutions 
at the mercy ,of executives, and employers who take ad-
vantage of this lacuna to harass and brow-beat the emplo-
yees. Denial of trade union rights to the employees of 
educational institutions als.o makes it impossible for these 
employees to agitate in a legitiIQate way to improve their 
working and living conditions." 

4Q 



41 

Prayer of the Petitioners 

11.3. The petitioners had prayed that the Lok Sabha might take 
steps "to bring the employees of Universities and other educational 
institutions within the purview of the industrial legislation of the 
country." 

B. Factual comments of Ministries concerned 

(i) Ministry of Labour, Employment & Rehabilitation (Depart­
ment of Labour and Employment) 

11.4. The Ministry of Labour, Employment and Rehabilitation-
(Department of Labour & Employment in their comments (See Ap-
pendix Xl) had, inter alia, referred to the Supreme Court judgment, 
dated the 1st April, 1963, in the case between University of Delhi 
and another and Ram Nath and others, according to which "any dis-
pute between the teachers and the institutions which employed them 
would be outside the scope of the Industrial Disputes Act, 1947". It 
was emphasized in the said judgment that education could not b~ 
treated as an 'industry' for the benefit of very minor and insignifi-
cant number of employees of educational institutions. 
(ii) Ministry of Education and Youth Services. 

11.5. The Ministry of Education and Youth Services hltd in their 
comments (See Appendix Xl) stated inter-alia: 

"The Universities, except the Central Universities, are set 
up by the Acts passed by the Legislatures of the res-
pective State Governments. The universities accordingly 
function as autonomous organisations and the power for 
determining the service conditions of the employees of the 
universities and the other educational institutions under 
the universities rest solely with the various bodips of the 
universities. The same is the position in respect of the 
Central Universities also, which are set up by Acts of the 
Parliament. The Central Government cannot, therefore, 
inte.rvene in this matter." 

C. Recommendation of the National Commission on Labour 

11.6. In this connection, the National Commission on Labour, in 
their Report presented to Lok Sabha on the 29th August, 1969, had 
recommended as follows:o--

"There appears to be no valid ground for narrovl"ing the scope of 
the definition of 'industry' under the LD. Act, ·1947, as 
it stands today. In fact, there is a case for enlarging its 
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licope so as to cover teaching or educational institutions 
or institutes, universities, professional finns and offices etc., 
whose employees are at present Lienied the protection of 
the provisions of the Industrial Disputes Act. However. 
the definition of 'uuJustry' ;Should be enenc!ed in '$COpe 
by- stages and in a phased manner over a reasonable period 
depending upon the administrative arrangements which 
could be made to meet the requirements of the law and 
upeIl tbe CQnsideratiomo! a number of other Televant 
facton. The arrangement for settlement of disputes may 
have to be different i.n sucb employments." 

(~JD.D)end.4tioo No. 159). 

D. Views .. the MiDiatq 4)( Edu.catien & Y.-utll Se~ oa the 
r:ecellUllle8dati .. ef tIae N.~al ~i ___ ~ 

11.7. The Ministry of Education and Youth Services were asked 
by the Committee to furnish their comments and Government's 
decisions on the above recommendation of the National Commission 
on Labour. The Ministry have replied as follows:-

"The Ministry of ~tio,o does not agree to regar<t a College 
or a School or any educational institution or University as 
an industry. It may in this connection be pointed out 
that there have been on several occasions court rulings as 
to whether a particular establishment should be regarded 
I!ll an industry or not. Realising the limits to which 
enlarging the scope of the word 'industry' as including 
hospitals hl!ld gone, the Supreme Court in the University 
of Delhi versus Ramnath* has held ' ........ that a uni-
versity is not an industry.' The court explained that 
imparting education is to build up personality of the 
people and that to speak of educational process in terms 
of industry sounds completely incongruous. 

In view of the foregoing, this Ministry does. not accept the 
recommendation contained in the Report of the National 
Commission on Labour (Recommendation No. 159) that 
the definition of the word 'industry' under the Industrial 
Disputes Act, 194'7, may be enlarged so as to cover teaching 
or educational institutions or institutes or universities." . 

E. Recommendation of the Committee 

11.8. The Committee have carefully considered this matter in all 
its aspects. The Committee are in agreement with the views 
-------------



43 

expressed by the National CommiMion 011. lAbour in recommendation. 
Ne. lSI of their Report (1969) that the non-teaching staff of the 
Universities and other educational institutiODB should be brought 
w:itlaill tbe purview of the Industrial Disputes Act, 1947. The Com-
mittee. U1e1'~ore, ~" ~ Goy~~ ~ UPP. suit-
able legislative and a~v~ ~ to .-.Ite tIUa Act appli-
callie to this c1as~ of .mployee~. 
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"1lEPR.ESENTATION FROM SHRI L. D. JAIN AND OTHERS RE: 

SERVICE CONDITIONS OF PROOF-READERS OF THE 
GOVERNMENT OF INDIA PRESS, NEW DELHI 

12.1. Shri K. Lakkappa, M.P., had forwarded a representation 
from Shri L. D. Jain and others regarding service conditions of the 
Proof-readers of the Government of India Press, New Delhi. 

A. Petitioners' Grievances 

12.2. The petitioners had, in their representation, submitted inter­
GIia as follows:-

ceIn 1955, with the main object of regulat'ing certain conditions 
of service of Working Journalists,the Workir..g Journalists 
(Conditions of Service) and Miscellaneous Provisions Act 
was passed which provided rn-ter-alia for the hours of 
work, leave benefits, payment of gratuity and fixation of 
rates of wages. 

Owing to a misconception somewhere in the Government that 
Government of India Press, New Delhi, was purely a job 
press, alike other Labour Laws, the benefits of the Work-
ing Journalists Act of 1955 were not extended to the 
Reading Staff of the Government of India Press, New 
Delhi. 

In June, 1957, the constitutional validity of the Working 
Journalists Act of 1955, the legality of the decision of the 
Wage Board constituted thereunder and the inclusion of 
Proof-readers in it were challenged by the Express News-
papers (P) Ltd. and several others in the Supreme Court 
of India. 

On the 19th March, 1958, their Lordships of the Supreme Court 
gave their judgement and upheld the constitutio'nal 
validity of the Working Journalists Act, 1955, with the 
sole exception of section 5(1) (a) (iii) of the Act and also 
upheld the inclusion of Proof-readers in it. 
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In September, 1957, the Government of India constituted the 

Second Pay Commission, to enquire into the emoluments 
and service conditions of the Central Government Ser-
vants, who gave their recommendations to the Govern-
ment in the year 1959. 

Under the circumstances, neither the Reading Staff of the 
Government of India Presses could represent their case, 
in the proper perspective before the Second Pay Com-
mission nor the Government, owing to its erroneous con-
ception, placed the facts of the case before it and as a 
result the Commission did not give proper and due con-
sideration to the emoluments and service conditions of 
the Reading Staff of the Government of India Presses." 

12.3. The petitioners had contended that the recommendations 
made by the "Committee for Categorisation of Posts in the Reading 
Branches of Government of India Presses", appointed by the Ministry 
of Works, Housing and Urban Development, to review and classify 
the posts in the Reading Branches of Government of India Presses 
and to examine the service conditions, pay scales, duty hours and, 
the field of recruitment and promotion etc" were "nost unjust and 
unfair". 
Prayer of the Petitione" 

12.4. The petitioners had prayed that:-
"Directions may be ~ssued to the Government of India tilat in 

respect of houls of work, leave benefits, pay scales and 
other conditions of service, the Reading Branch Staff of 
the Government of India Press, New Delhi, be placed at 
par with the proof-readers and other Working Journalists 
who are working in various Ministries and Departments 
of the Government and are covered by new Section 19B 
of the Working Journalists Act of 1955 or any other 
directions may be issued to the Government which may 
be considered just and proper to make clear the intentions 
of the LOR: SABHA in respect of the conditions of service 
in the Reading Branch Staff of the Government of India 
Press, New Delhi vis-a-vis new section 19-B inserted in the 
Working Journalists Act of 1955." 

B. Faciua1 CODllD!eD.ts of the Ministry of the Health, Family Planning 
Works, Housing and Urban Development (Deptt. of Works, 
Housing and Urban De.velopment) and Ministry ot Labour, 
Employment and Rehabilitation (Department of Labour and 

Employment) 
12.5. In their identtcnl comments furnished to the Committee on 

the representation, the Ministeries of Health, Family Planning and 
~76 LS-4 
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the representation, the Ministries of Health, Family Planning and 
Works, Housing and Urban Development (Deptt. of Works, Housing 
and Urban Development) and Labour, Employment and Rehabilita-
tion (Deptt. of Labour and Employment) have stated inter alia as 
follows: 

"Whatever doubt existed as to the applicability of Working, 
Journalists Act, 1955, in view of Section 2(f) of the Act,. 
has been removed by the insertion of Section 19-B, which. 
specifically excludes from its purview the Government 
Servants governed by various Civil Services Rulesl 
Regulations. 

Shri L. D. Jain, the present petitioner filed a Civil Writ No~ 
NC 1Sl-Dlof 1963 in the Delhi High Court. The Hon'ble 
High Court held that the Proof-readers of the Govern-
ment of India Presses though covered by the definition of 
the term working journalist under Section 2(f) of the 
Act, were deprived of the benefits of the Act by Section 
19-B thereof. This position appeared anomalous to the 
Hon'ble High Court which also observed as under:-

'These are, however, matters which it is for the Parliament 
to look into and further clarify ,the intention by proper-
amending legislation, if considered necessary, but is not 
possible to say that Section 19-B suffers from the vice 
of discrimination and is liable to be struck down under-
Article 14 of the Constitution.' 

•.. The Unions of the Government of India Press Workers--
such as Federation of Workers of the Government of India 
Presses, Calcutta; Government of India Press Workers' 
Union, New Delhi, etc. which represent the Reading 
Branch staff as well, gave evidence before the 2nd Pay 
Commission. The recommendations of the Commission 
with regard to Reading Branch staff are contained in 
Chapter XXIX of their report ........ . 

The Categorisation Committee (Reading Branches) considered 
in detail the case of Reading Branch staff of the Govern-
ment of India Presses. The Committee were of the view 
that the Reading Branch staff could not be treated as 
industrial workers like other industrial workers such as-
Machinemen, Binders, Inkers, Compositors etc., although 
their duties are not purely clerical in nature. It was-
further pointed out that the First and Second Pay Com-
missions have also treated the Reading Branch staff as 8' 
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separate group by themselves consisting of literary workers 
who could neither come within the category of clerical 
workers nor strictly within the purview of workshop staff. 
However. keeping in view the decision of Government to 
include Reading Branch staff in industrial group of 
workers, the Committee categorised them into categories 
of Supervisory, high skilled and skilled like other indus-
trial workers ....... . 

The Categorisation Committee (Reading Branch) opined that 
a clear definition of the term industrial workers should be 
adopted on an all India basis and that the workers should 
not be classified as industrial merely on the consideration 
that they were working in industrial establishment while 
their counter-parts in non-industrial establishment are 
classified as non-industrial. The presumption made by the 
petitioner that had this principle been applied to the 
Reading Branch Staff, they would have been classified as 
working Journalists is incorrect. Even if they were to be 
classified as non-industrial, this would -not entitle them to 
be treated as working journalists under the Working 
Journalists Act, 1955 in view of Section 19-B thereof· ..... 

It may be mentioned that another Pay Commission is now being 
set up and the Commission may go into this matter as the 
Second Pay Commission did." 

C. Recommendation of the Committee 

12.6. The Committee recommend that the case of the proof-readers 
of the Government of India Presses, may be placed before the Third 
Pay CommiStiion now set up. 



XIll 

ACTION TAKEN BY GOVERNMENT ON THE RECOMMENDA~ 
TION OF THE COMMITTEE ON PETITIONS, CONTAINED 
IN THEIR FIFTH REPORT, FOURTH LOK SABRA, ON 
PETITION NO. 10 FROM SHRI H. K. SAROD, SECRETARY, 
RAILWAY USERS' COMMITI'EE, ROURKELA AND 
OTHERS, REGARDING CONSTRUCTION OF RAILWAY 
LINE BETWEEN BIMLAGARH AND TALCHAER ETC. 

13.1. In their Fifth Report, presented to Lok Sabha on the 30th 
April, 1969, the Committee" after conSidering the petition from 
Shri H. K. Sahoo, Secretary, Railway Users' Committee, Rourkela 
and others, and the comments of the Ministry of Railways, had 
recommended as follows: 

"The Engineering and Traffic Surveys by the South Eastern 
Railway should De expedited and the question of cons-
truction of Bimlagarh-Talcher Rail Link considered by 
the Railway Board in the light of the demands and aspi-
rations of the people of Orissa." 

[para 25, P. 11, Fifth Report, Fourth Lok Sabha]. 

13.2. The Ministry of Railways (Railway Board) with whom 
the question of implementation of the above recommendation of 
the Committee was pursued, have stated as follows: 

"Preliminary Engineering and Traffic Surveys for a new line 
from Bimlagarh to Talcher including an extension upto 
Koira Valley were sanctioned in August, 1969, at an 
estimated cost of Rs. 14.38 lakhs and are in progress. 
The surveys are expected to be completed within a 
period of 12 months. The actual construction of this 
line will however, depend upon the results of the 
surveys, the priority this line will merit and the avail-
ability of funds." 

13.3. The Committee are glad to note that Government have 
already sanctioned preliminary Engineering and Traffic Surveys for 
a new railway line in the area and the work of survey is in progress. 
They hope that the surveys would be completed within the time 
schedule and that the actual construction of the railway line would 
be taken up at an early date. 

48 



XIV 

ACTION TAKEN BY GOVERNMENT ON THE RECOMMENDA-
TIONS OF THE COMMITTEE CONTAINED IN THEIR 
THIRD REPORT (FOUTRH LOK SABRA) ON REPRESEN-
TATIONS FROM SHRI D. S. GREWAL, GREENFIELDS 
PLOT-HOLDERS ASSOCIATIONS, REGD., NEW DELHI RE-
GARDING PROTECTION OF INTERESTS OF PLOT-
HOLDERS IN GREENFIELDS COLONY. 

14.1. In their Third Report, presented to Lok Sabha on the 29th 
August, 1968, the Committee, after considering the representations 
from Shri D. S. Grewal, Green-fields Plot-holders Association, 
Regd., New Delhi, and in the light of the comments and oral evi-
dence of the Ministries of Health, Family Planning and Works, 
Housing and Urban Development, Home Affairs and Industrial 
Development and Company Affairs, had recommended as follows:-

"The Committee would urge the Ministry of Home Affairs 
to expedite this matter in consultation with the Gov-
ernment of Haryana with a view to handing over of 
physical possession of plots to the plot-holders. The 
Committee have persued in this connection a newspaper 
advertisement which appeared in the 'National Herald', 
New Delhi, dated the 11th August, 1968, in which the 
colonisers have claimed that the Town and Country 
Planning Department of Haryana have since approved 
their lay-out plans etc. and have requested the plot-
holders to expedite payment of the additional charges. 
The Committee feel gratified that, after the petitioners' 
representations to the Committee, some expedition has 
occurred in this regard. The Committee also note that 
the petitioners had agreed to pay the additional charge 
of Rs. 6 per sq. yard if Government took over the colony 
and undertook its development. The Committee trust 
that the Ministry of Home Affairs would have' the 
matter expeditiously finalised with a view to remove 
any discontent on the part of the plot-holders. 
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The Committee also recommend that the Ministry of Home 
Affairs might, in consultation with the Ministry of Law, 
initiate suitable legislation to protect the interests of 
plot-holders where colonisation schemes are mooted at 
places within Union Government's jUrisdiction and pay-
ments therefor have been made by purchasers at these 
places. 

The Committee would also like to know from the Ministry, 
in due course, the results of their examination of the 
feasibility of criminal proceedings being launched in 
Delhi for an offence, if any, committed by the Company 
in view of its headquarters being situated in Delhi and 
their advertisement having been publi\>hed in Delhi 
newspapers and moneys having been paid and received 
in Delhi. The Committee would also like the Depart-
ment of Company Affairs to intimate the results of 
their investigations and to initiate action on the lines 
agreed to by their representatives, viz. making suitable 
provisions in the Company Law to restrict the activities 
of private limited companies, where alleged fraud or 
intent to defraud or misfeasance is noticed. 

As regards Government's present view that the dispute is 
civil in nature and is a case of breach of contract and 
is justiciable only in a civil court, the Committee would 
like Government to examine the desirability of assum-
ing powers for taking over a company where a large 
number of persons are affected, either as share-holders 
or as outright purchasers of the benefits or perquisites 
offered by the Company and who cannot seek redress in 
a law court individually. The Committee would like to 
know the Government's decision in due course." 

[Paras 34-37, Pages 11-12, Third Report, Fourth Lok Sabha]. 

14.2. The Ministries of Health, Family Planning and Works, 
Housing and Urban Development, Home Affairs and Industrial 
Development and Company Affairs, with whom the question of the 
implementation· of the above recommendations of the Committee 
W9S pursued, have stated as follows: 

(i) Ministry Of Health, Family Planning and Works, Housing 
and Urban Development. 

"The Department of Parliamentary Affairs have clarified 
in their O.M. No. 4 (L)Misc\68-PA, dated the 15th De-
cember, 1969 that with the revocation of President's 
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Rule, the responsibility for taking action on the re-
commendations of the Third Report of the Committee 
on Petitions devolves on the Government of Haryana. 

In view of the advice of' the Department of Parliamentary 
Affairs, the matter is being treated as closed so far as 
this Ministry is concerned." 

(ii) Ministry of Home Affairs. 

"As regards the 'question, 'whether on the basis of the ad-
vertisements made by the colonisers in local news-
papers regarding approval of the colony and their 
convassing by purchase of plot by the prospective 
buyers by offering free rides in buses to the colony 
and other incentives and the situation of their Regis-
tered Office at Delhi, it could be said that some inci-
dent had taken place in Delhi which constituted an 
offence', the matter has been examined in consultation 
with the Ministry of Law. In the circumstances and 
on the facts of the case, no offence of cheating or mis-
appropriation is made out and no legal action against 
the colonisers could be taken." 

(iii) Ministry of Industrial Development and Company Affairs. 

"The matter was referred to the Department of Industrial 
Development for consideration. The Department has 
indicated that only such industries as involve a manu-
facturing process can be brought within the purview of 
the Industries (Development and Regulation) Act. 
Since no manufacturing process is involved in develop-
ment of plots for residential purposes, it would not be in 
order to include this activity within the purview of 
the Industries (Development and Regulation) Act, 1951. 
There is no prOvision either in the Companies Act, 
1956, under which the Central Government can take 
over such company .. 

14.3. The Committee have noted the information furnished by 
ihe concerned Ministries and have decided Dot to pursue the matter 
1urther. 



xv 
ACTION TAKEN BY GOVERNMENT ON THE RECOMMENDA-

TIONS OF THE COMMITTEE CONT AJ:m:D IN THEIR 
FOURTH REPORT (FOURTH LOK SABHA) ON PETITION 
NO. 5 FROM SHRI, MAHABIR PERSHAD GUPTA AND 
OTHERS, DELHI FIRST POINT SALES TAX ACTION COM-
MITTEE, DELHI, RE. INTRODUCTI~:)N OF FIRST POINT 
SALES TAX SYSTEM IN DELHI. 

15.1. In their Fourth Report, ptesented to Lok Sabha on the 19th 
December, 1968, the Committee, after considering the Petition from 
Shri Mahalbir Pershad Gupta and others, Delhi First Point Sales-
Tax Action Committee, Delhi, and in the light of the comments and 
oral evidence of the Ministry of Home Affairs, had recommended as-
Jollows: . 

"The existing system of sales tax levy at the last point might 
continue for the present, especially as it has worked 
smoothly for a number of years. The Committee would, 
however, like the Government to examine the feasibility 
of increasing selective inclusion of articles for the first 
point levy, as is the case in respect of some of the items at 
present. I 

While noting the provisions of the Delhi Sales-tax Bill now 
under considerSJtion of the Delhi Administration, the Com-
mittee would prefer it to be last-point oriented. 'The-
Committee would welcome positive measures to enforce 
collection of sales tax and to check evasion of tax. 

The Committee feel that merger of sales tax with excise duty 
at source, though desirable and in the interest of better 
revenue collection and psychological satisfaction of the 
consumer, is not feasible in view of the strong opposition 
likely to be encountered from the State Governments. 

Finally, the Committee would recommend tha.t Government 
should take early steps to introduce in Parliament a Sales 
Tax Bill for Delhi after taking into consideration all the 
rl:';ftVant factors des'Cribed above." 

[Paras 68 to 71. P. 21, Fourth Report, Fourth Lok Sabha] 



15.2. The Ministry of Home Affairs, with whom the question of 
the implemental1:ion of the .above recommendations of the Committee-
was pursued, have furnished the comments of the Delhi Ariministra-
tion in the matter, which are as follows:-

"The present system of levy of sales tax in Union Territory of' 
Delhi is in accordance with the recommendations of the 
Committee on Petitions, Sales Tax is generally levied on 
last point and the whole scheme of the Bengal Finance 
Sales Tax Act, 1941 as extended to the Union Territory of 
Delhi is last point oriented. However, with effect from 
the 1st October, 1959, a new section-Section 5(a)-was 
inserted in the Act which empowers the Chief Commis-
sioner (now Lt. Governon to prescribe the points at which 
tax may be levied in the series of sales made by succes-
sive dealers. By invoking this provision, the incidence-
of taxation has been shifted to the first point on a few 
commodities as follows:-

Commodity 
Date from 
which inci-
dence has 
been shifted ----------._---------------_. 

1. Vegetable Ghee . 1-1-1961 

1-2-1963 2. Coal 
3. Motor Spirit Aviation Spirit and High Speed diesel oil 15" 5' 196 3 

1-1-1965 
1-4-1965 
1-7-1965 

4. Medicines, Drugs and Phamlaceuticals preparations 
5. Cement 
6. Tyres and Tubes . 

However, shifting of tax on the first point has caused cer-
tain legal complications. The scheme of the present Act 
being last point oriented, in view of provisions of Sections 
4 and 7 of the Act, registered dealers can make tax free 
purchase for purposes of manufacturing and resale. Such 
tax free purchases come in conflict with first point taxa.-
tion. The Ministry of Law have opined. that the shifting 
levy of sales tax to the first point by issuing a notifi-
cation under Section 5(a) of the Act does not override 
other provisions' of the Act including those contained in 
sections 4: and 7. The aforesaid legal complications are. 
being examined with a view to sorting out this matter. 
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'The Delhi Salles T.ax Bill, 1965 which was introduced in Lok 
Sabha on 24-8-66 lapsed consequent on the dissoultion of 
the Third Lok Sabha. The Ministry of Finance who are 
dealing with legislative matters of sales tax in Delhi ad-
dressed a communication in March, 1967 to Delhi Adminis-
tration stating that in case the Administr.ation were inte-
rested in pursuing the Bill, further adion will be taken 
by them in the light of the provisions contained in the 
Delhi Administration Act, 1966 and the Central Govern-
ment could process' the matter further only after hearing 
from that Administration. In July, 1967, the Ministry of 
Finance were informed by Delhi Administration that the 
Delhi Sales Tax Bill was still under consider.ation of the 
Executive Councillor (Finance) and that the same will 
have to be placed before the Metropolitan Council after 
it was considered by the Executive Council Delhi. 
Meanwhile, in the last session of the Metropolitan 
Council, a private member, Shri Inder Mohan Sehgal, 
also introduced a Bill for the new Sales Tax Act for this 
territory. This BiU has been referred to a Select Com-
mittee of the. Council and deliberations on it are conti-
nuing. The Administration has been proposing certain 
amendments in this Private Member's Bill. The Bill is 
likely to be discussed in the next session of the 
Metropolitan Council and then it would be considered by 
the Executive Council. Thereafter it would be sent to 
the Govt. of India for examination and for introduction 
in the Parliament. The Bill has been referred to the 
Select Committee. 

As regards the question of positive measures to enforce col-
lection of tax, Special Investigation Branch for surprise 
checks has been opened in the Sales Tax Department. 
This Branch has organised several surprise raids. The 

Recovery Branches of the Department have also been 
strengthened. It is significant that the actual collection in 
1968-1969 was Rs. 21.85 crores against the actual coiletcion 
of Rs. 18.04 crores in 967-68. 

15.3. The Committee while taking note of the facts stated above, 
'llope that the Delhi Sales Tax Bill will be finalised by Government 
in consultation with the Delhi Administration without any further 

, delay, so that it may be introduced in Parliament at an early date. 
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ACTION TAKEN BY GOVERNMENT ON THE RECOMMENDA-
TIONS OF THE COMMITTEE CONTAINED IN THEIR FIFTH 
REPORT (FOURTH LOK SABHA) ON PETITION NO. 11 
FROM SHRI HEMRAJ VERSHI HARIA AND THREE OTHER 
REPRESENTATIVES OF RETAIL GRAIN DEALERS' FEDE-
RATION, BOMBAY, REGARDING THE PREVENTION OF 
FOOD ADULTERATION ACT, 1954 AND RULES MADE 
THEREUNDER 

16.1. In their Fifth Report, presented to Lok Sabha on the 30th 
April, 1969, the Committee, after considering the petition from Shri 
Hemraj Vershi Haria and three 'Other representatives of Retail Grain 
Dealers' Federation, Bombay, and in the light 'Of the comments of 
the Ministry of Health, Family Planning & Works, Housing and 
Urban Development (Department of Health & Urban Development) 
had recommended as follows: 

"(a) The provisi'Ons of the Preventi'On 'Of Food Adulterati'On 
Act, 1954 and the Rules made thereunder sh'Ould be en-
forced more rigidly; 

(b) the State Governments mighf be advised to set up m'Ore 
food testing laboratories; and 

(c) Acti'On might be expedited f'Or deciding the questi'Ons of 
(i) preservation of chillies with proper preservatives; and 
(li) implementing the suggestion that articles sh'Ould bear 
the dates of validity and time." 

[Para 32 p. 16, Fifth Rep'Ort, F'Ourth L'Ok Sabha] 

16.2. The Ministry 'Of Health, Family Planning & W'Orks, H'OUS-
ing and Urban Development (Department of Health) with whom 
the above recommendations of the Committee were pursued, have 
stated as follows: 

... (a) The State Administrative Medical Officers have already 
been addressed from time to time to enforce the provi-
sions of the Prevention of Food Adulteration Act more 
rigidly. The Prime Minister and the Minister for State 
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in this Ministry have also written to the Chief MInisters 
and Hea:lth Ministers of States, respectively, on this 
subject. 

(b) The State Governments have been advised to set more 
laboratories. The question of classification of "Prevention 
of Food Adulteration" as a< Centrally Sponsored Scheme 
with a view to providing central a&sistance to the State 
Governments in this respect is under consideration. 

(c) (i) The question regarding the use of traces of edible oils 
as a preservative in Chillies has been examined in consul-
tation with the Central Committee for F-ood Standards 
and it was considered that there was need to provide for 
addition of traces of edible oils in Chillies. However, data 
and information regarding the different types of oils and 
their quantity used is being collected by a Sub-committee 
and a finaJ. decision will be taken as soon as the informa-
tion is' available. 

(ii) As regards the suggestion that articles of food should 
bear the dates of validity and time, the matter has been 
examined in consultation with experts but it is not found 
practicable to indicate the dates of expiry on containers 
of food articles." 

16.3. The Committee, while taking note of the facts stated above, 
would like to be informed of the decision taken by the Govemment 
on the questions of (i) classification of "Prevention of Food Adulte-
ration" as a Cent;ally Sponsored Scheme with a view t'o providing 
Central assistance to the State Govemments and (ii) use of traces 
of edible oils as a preservative in Chillies. The Committee may 
also be informed about the actual difficulties felt by Government iD 
indicating the dates of expiry on containers of food articles. 



XVII 

REPRESENTATION INADMISSIBLE AS PETITIONS 

17.1. During the period under report, the Committee have con-
sidered 32 representations and letters addressed to the House, the 
Speaker or the Committee by various individuals and associations, 
etc., which were inadmissible as Petitions. 

17.2. The Committee observe that through their intervention 
"the petitioners have been provided expeditious, partial or complete 
relief or due redressal of their grievances, or that the Ministries! ,-
Departments concerned have explained satisfactorily the grounds 
for not being able to remove the petitioners' grievances. [See Ap-
pendix XII, Parts I & n]. 

NEW DELHI; 
The 29th April, 1970. 

~I 

S. SUPAKAR, 
Chairman, 

Committee on Petitions. 



APPENDIX I 

(See para 2.1 of the Report) 

PETrnON No. 14 

(Presented to Lok Sabha by Shri M. Narayan Reddy, M.P. Oft 

30th JuZy, 1969) 

To 

WK SABHA, 
'- NEW DELHI. 

The humble petition of Shri B. Saya Reddy of Mosra, Taluk 
Bodhan, District Nizamabad. 

SHEWETH: 

(1) Your petitioner is a sugar-cane grower. of long standing 
supplying sugar-cane, to the Nizam Sugar Factory Limited, Shakker-
nagar, during last more than 20 years. He was the founder President 
of the Nizamabad Co-operative Sugar Factory Nizamabad and has 
been closely associated with the organization and management of 
this factory since its inception. 

(2) It is more than 20 years since the Central Government intro-
duced the present control on molasses on a fixed price of 67 paise 
(Sixty Seven paise only) per quintal. Production and distribution 
of molasses produced by more than 200 sugar factories in the country 
are controlled under the Molasses Control Order 1961 issued under 
the Industries (Development and Regulation) Act, 1951. 

(3) As a consequence of control on molasses the sugar factories 
are under statutory obligation to deliver the entire stock of their 
molasses to the nominees of various State Governments. The State 
Governments make allotments to various distilleries from time to 
time for the production of potable liquors and industrial alcohol. 

(4) The price of 67 paise per quintal of molasses is said to have 
been fixed during the Second World War in the year 1941 by the 
then British Government. But in spite of many changes and tre-
mendous development in sugar industry ,and economy the Central 
Government has not reviewed its policy either by increasing the 
price or lifting the control. 

58 



59 
(5) The present controlled price of molasses is not even sufficient 

to cover the cost of storage of molasses and handling charges. The 
present price is not only abnormally low but also in effect amounts. 
to "expropriation of property without any compensation." 

(6) The present control on molasses with a fixed price of 67 paise-
per quintal is ultra vires of the Constitution inasmuch as 'it is an_ 
unreasonable restriction on trade and right to hold property and as 
such voilative of Article 19(1) (f) (g) of the Constitution. In sup-
port of the above contention your petitioner begs to refer to a recent 
Judgement, of the High Court of Andhra Pradesh at Hyderabad, in-
writ petitions No. 3865 to 3869 of 1968 in the matter of Bharat-
Khandsari Sugar Mills Vs. the Government of Andhra Pra-
desh and Andhra Pradesh Power Alcohol Factory etc. A relevant 
and important portion of the said judgement is to the following 
effect. -

"That the market price of molasses bears no comparison to the 
control price. In my opinion the Central Government was 
not justified in ignoring completely the cost of production 
on the ground that it was a bye-product. Simply because 
a commodity is Bye-product of the process of manufacture-
of another commodity, it can not be said that the produce 
does not incur any cost on producing the former. Further-
the Central Government is obliged to fix fair price f.or a 
particular commodity, which is the subject matter of order 
under Section 18 (g) and it is not necessary to say that the 
price of another commodity has been fixed taking into ac-
count the total cost of production including the second_ 
commodity and, therefore, no price need be fixed for the 
second commodity. Under Section 18 (g) of this Act the 
Central Government was to fix a "fair price" for the 
molasses. The price has normally to be fixed such as the-
cost of production, the price at which it would normally 
be sold in the market and the use to which it may be put 
etc. I am of the view that the Central Government has­
not applied its mind at aU to the actual price which the 
commodity may .fetch in the market. (Emphasis sup--
plied). 

(7) It will be seen from the above that the present policy of the 
Central Government in regard to molasses is unrealistic and highly 
unfair and, therefore, needs immediate reconsideration and revision-
in the public interest. 

(8) That the market price of molasses varies between Rs. 50 to 70' 
per quintal as against the control price of ffl paise per quintaL 



'This fantastic disparity is not only resulting in great hardship and 
loss to the sugar factories but also reducing and weakening the~ 

capacity in offering adequate and competitive, price to the sugar-cane 
growers all over the country. The other consequence of the abnor-
mally low control price of molasses is the constant increase in the 
price of sugar adversely affecting the consumer. 

(9) All the above factors require serious consideration in the 
:public interest. Moreover molasses has an expert market. The 
F.D.B. molasses export price during 1968 was above Rs. 900 (Rupees 
Nine hundred only) per metric tonne. Thus there is a real poten-
tial in molasses to earn much needed and valuable Foreign Exchange 
if the control is removed. 

(10) There is absolutely no justification to continue existing con-
trol on molfisses at throwaway price of 67 paise per quintal to help 
another industry in an unreasonable and unconstitutional manner. 
It sounds like "robbing peter to pay paul". 

(11) On account of this unrealistic policy of the Central Govern-
ment; The Nizamabad Co-operative Sugar Factory, Nizamabad with 
which the petitioner is associated, is incurring a heavy loss year 
after year. I.t is now unable to repay its' loans and advances taken 
from Government and other financial Institutions. So also many 
other Co-operative Sugar Factories all over the country ar.e similar-
ly handicapped. In the event of removal of controls on molasses 
the petitioner's Factory referred to above will recover its financial 
losses and will also be able to repay its 10ans and as' well as pay fair 
and competitive price to the cane growers and reasonable dividend 
to the Shareholders. 

(12) The prosperity and welfare of 20 million sugar-cane growers 
all over the country is directly linked with the prosperity, stability 
and consistent progress of the sugar industry. It is necessary to pro-
vide inc'entive to the sugar industry by removing control on molasses 
altogether or by fixing a "fair price" of molasses so that they can pay 
better and higher price to the cane growers. It would also bring 
-down the cost of sugar production and the consumer will have much 
needed relief. What was good or necessary in 1941 can not be so In 
1969. It is reany unfortunate that the Central Government has not 
:revised its policy in this behalf ,all these years. 

Accordingly your petitioner prays thpt: 

{1) LOK SABRA might consider this grievance in the public 
interest and also direct the Central Government to go 
into the whole matter with a view to provide immediate 
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relief, and for this Act of Kindness, your petitioner as in 
duty bound shall ever pray 

Name of Signatory 

Shri B. Saya Reddy, s/o 
Kishta Reddy. 

Full Address Signature ~ 

P. O. Mosra, Tq. Bo- Sd/- B. Saya Reddy 
dhao, District Niza-
mabad Andhra 
Pradesh. 

Countersigned by Shri M. Narayan Reddy, M. P. 
Div. No. 291 

876L~ 



APPENDIX n 
(See para ~.4 of ~h~ Report) 

(Par~is~ comments on Pditiclt:J. No. 14 furnished by the Department 
- of Chemiccls) 

Para 1: No comments to offer. These are facts in the knowledge 
of the petitioner. 

Para 2: The statement is denied. Control on molasses was ex-
tended by the Central Government only on 29th March, 
1961, under Central Molasses Control Order, 1961. 

Para 3: No comments. 

Para 4: The statement is not correct. The price of 67 paise per 
quintal was fixed from 29th March, 1961. 

Para 5: The question of fixing a price for molasses on the basis 
of its independent cost of production does not arise since 
it is only a bye-product of sugar manufacture and the 
selling price of sugar takes the total cost of production 
into account. 'Dle price fixed for molasses, however, 
takes into account the reasonable expenditure required 
for storing in good condition, pumping and loading. 

Paras 6 It is incorrect to say that Control on molasses is ultra 

I 

and 7: vires-Section 18 (G) of the Industries (Development and 
Regulation) Act, 1951 and is violative of Article 19(i) (f) 
(g) of the Constitution of India. Section 18(G) of the 
said act clearly provides for regulating the supply and 
distribution of any article relatable to Schedule industr-
ies including the trade and commerce therein. Molasses 
is relatable as raw material to a class of fermentation in-
dustries oeeuring as item 26 of the First Schedule to the 
Industries (D&R) Act, 1951. Control of the prices as 
well as distribution of molasses is well within the ambit 
of this section and this has been done in the national 
interest. There is no room for ambiguity in the import 
of this Section. . 

The Andhra Pradesh High Court by its judgment of 
26th December, 1968, Jlas directed the issue of a writ of 

62 



63 
mandamus directing the Union of India and the State 
Government of Andhj:a Pradesh to forbear from enforc-
ing the provisions of the Molasses Control Order, 1961 as 
amended by the, M61asses_9"0ntrol (Amendment) arder, 
1968 of 26th March, 1.9(i8 since ~ded to the State of 
Andhra Pradesh from 17th April, 1968, in respect of 
mola~ses. obt.ab:l.E:d. fJ;qR'l ihudS8llil units uDtiI and unless 
the proper price is fi.1l/ilCi\ • tlle light of the observations 
in the judgement. The Andbra pra.~l!Ib.. WaA t;~t has 
q:pbald tae valWy of the M"oja$S~ Gontl:el Ord4;w, 19jil 
but it helli tht th~ SChedule to the Order amendeq in 
1~, fiJl:i,ng the~. Qf •. DloJasSU f'lbt>ained "from 
khandsari sugar uni1li at 67 paise per 100 kgs. is ultra viTe~ 
anq cpntrars to. ~iQU.' ~ (G!) GI iDe lndllitries ()!)eve-
loEment ~JJd ~ati~ }.~ Ut51 "simta- the- Central 
Govern~ent US. ~t applied: _ IniDdJ to. 8I&e r~vant fac-
tors in fi~ tb& E~ 4s 'allesult, tlw question of 
amencnng the Sehed1,1,l,e to> tBEt MelBfies. Control Order, 
1961 wijb.a view to prQ,¥i~~ Mr a lui&ble prieefor 
khandsari molasses is under consideration of the Central 
Government. 

Paras 8 It is denied that ~sse$ wer~ \)eillg sold:&or lawful pur-
to 12': pose at 8J;i. 5Q to. Ri. 7(} per 'l~~tal. The price of various 

grades of mwasses have beell ~fi:ect ill _}Ie Schedule to 
the Molasses. Controh-O~" 1991... ~" ~EIS are j.'u9i 
and ~ail' aw h,.ve. ~. fi~d ~ 1ib#! bltsif: of the total l'8 .. 

duci~ sUogaJiS a!i per LSl. ~~ati~ Pd. taki'ng. into. 
consi.de.I:atio,tl \he, (,ct tM.t .. ~ is .~ ,~ate cost of 
Jilroductio~ of molas~· thw,\)emg. ~y " ~-prod1lct. 

Having re~ard to the trend. of prQ.d..\u:;UQn of $nd. 
demand for molasses and alcohol ill the r~eIl.t past ~Jld 
during tl1e current S)Jg~r 'seasPJ~ it is 1l0.t l>r.cti~~b~ to Uft 
Cul1trol on and allow eXJ?Prt of thi..!i commodity. 

'The petition is devoid of merits. 



APPENDIX III 

(See para 2.4 of the Report) 

(Detailed brief on Petition No. 14 furnished by the Department of 
Chemicals) 

The background about fixing the selling prices of molasses under 
the Molasses Control Order, 1961 is as under:-

During the early 50s distillery industry was not fully developed 
in the country. Because of this the demand for molasses was very 
low and in fact a number of sugar factories were letting molasses 
in the open allowing it to go waste. Apart from constituting a 
health hazard this meant waste of a valuable raw material. In a 
number of States like U.P. the disposal of molasses was controlled 
by separate State Acts and a price for molasses had also been fixed. 
The price so fixed was 4 annafi per maund in U.P. and some other 
States. 

In 1955 the Central Government appointed a Committee known as 
Alcohol Committee to study and suggest measures for developing 
alcohOl based industries. In para 50 of their report this Committee 
recommended that the price of molasses be fixed at :1 annas per 
maund and its distribution controlled so as to make it available to 
the distilleries for the production of alcohol. The recommendations 
of this Committee were accepted and as a result the Molasses Control 
Order, 1961 was issued on 29th March, 1961 fixing the prices of differ-
ent grades of molasses and the same was made applicable to the 
State of AIidhra Pradesh with effect from the 15th July, 1961, in 
exercise of the powers conferred by clause 1 (2) of the said Order. 
It is evident that while fixing these prices the State Governments 
should have taken into consideration the reasonable expenditure for 
storing in good condition and for loading the molasses in tank lorries. 
Thus the question of price being expropriatory does not arise. 

Molasses only is not produced by any factory; it is obtained only 
as a by-product of sugar industry. Under Clause 3 of the Molasses 
Control Order, 1961 the Molasses Controller is empowered to require 
any owner of a sugar factory to sell the' entire quantity or such 
portion of the Mola.sses produced or held in stock by him to any 
person or persons a!! may be specified by the Controller. Since 
molasses as such is not used for consumption, it is not necessary 

64 



65 

that the owner of a sugar factory should be enabled to retain a 
portion of the molasses produced by him for his own consumption. 
In any case, the distribution is not made free of cost. In this view 
of the matter there does not seem to be any constitutional objection 
to require owners of the sugar factories to sell the entire quantity of 
molasses produced by them. 

The prices of various grades of molasses have been specified in 
the Schedule to the Molasses Centrol Order, 1961. These prices are 
just and fair and have been fixed on the basis of the total reducing 
sugars as per the I.S.1. specifications and taking into consideration 
the fact that there is no separate cost of production of molasses, this 
being only a by-product. It is incorrect that molasses can be sold at 
Rs. 50 to 70 per quintal for any lawful purpose. 

Sub-section 1 of Section 18(G) of the Industries (Development 
and Regulation) Act, 1951 specifically provides that the powers under 
that Section can be exercised in cases where it appears to the Central 
Government to be necessary or expedient for securing the equitable 
distribution and availability at fair prices of any article or class of 
articles relatable to any scheduled industry. This provision is a 
suftlcient guide line for the Central Government to exercise the 
powers under that Section. The restrictions imposed under Section 
18 (G) are very reasonable and are in the public interest. It is in-
correct to say that the Molasses Control Order, 1961 is ultra vires the 
Constitution and violative of Article 19(1) (f) (g) of the Constitution. 
Section 18(G) of the Industries (D & R) Act, 1951 clearly provides 
for regulating the supply and distribution of any articles relatable 
to schedule industries including the trade and commerce therein. 
Molasses is relatable as raw material to a class of fermentation in-
dustries occuring as item 26 of the First Schedule to the Industries 
(D & R) Act, 1951. Control of the prices as well as distribution of 
molasses is well within the ambit of this Section and this has been 
done in the national interest. There is absolutely no room for ambi-
guity in the import of this Section. In fact Central Government who 
have assumed control of the overall industrial development of the 
country have been concerned at the shortage of essential raw 
materials required ·for various important industries. Molasses falls 
in this category of raw materials, since it is the basic raw materials 
required for the production of power alcohol by distilleries. Power 
Alcohol is it very important and basic .organic chemical and is used 
for the manufacture of essential items like drugs and pharmaceuU-
cals, synthetic rubber, plas\ics and numerous other chemicds. 

While the scheme for bringing the. khandsari units within the 
scope of molasses Control Order, 1961 in the larger public interest 
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was under consideratio~ the situatiOn regmling the availability of 
I11olas5es in the country becuae ctitieal t6Wards the end of 1966 and 
ttJ.e need for extending the Molasses C9nkoi Order, 1961 tb knaIidsari 
u'nits became i~a.tjve. This questioo was, therefure, discussed at 
a meeting of the State Excise MUaisters em 1&t'h August, 19"67 and it 
was decided that in the present context ofs!tortagedf molasses, the 
control of production and distribution of molasses produced by 
Khandsarl units shoutd be implemented. The amendment to the 
molasses Control Order, 1961 was issued on 26th March, 1968, in 
pursuance of this decision and after ensuring that the Scheme was 
feasible. The Molasses. Coo.trol (Amendment) Order. 1968 of 26th 
March, 1968, was extended to the State of Andhra Pradesh, at their 
request, from 17th April, 1968, in respect of molasses obtained from 
khandsari units in that State. 

The question of ibdlIJg a priee for mola.sses 011 the basis Iill its 
independent cost of prodQctlon does not arise since it is only a by-
proou.ct of :sugar manuftl.~ and the selling price of sugar takes 
the total cost of pr.od'IlttiOD. into acC'OOnt. The price fixed for molass-
es, however, take. into accoont the reasott-able expenditure required 
for stodng ia goad condi'ti'9n, pumping and loading. Unless Molasses 
is nlac.ie avaikible at this priee to the distilleries, it will be difficult 
for the latter to pnlduce and sell aleohol at a reasonable price to 
alcohol based industries. 1'he Aleohol Cotnmittee and the Tariff 
Commission have also opined that for sustaining the alcohol based 
industries and to make alcohol a'Vaiiable at a reasonable price for 
the purpose, the selling pnceof mel asses Iras to be arbund tbe figure 
fixed under 'the Molasses Control Orde-r, 1961. The Sugar Enquiry 
Commission which went into the question of utilisation of by-products 
of Bwgar iadastry in 1955 was in ftret anxious about the future of 
molasses onoe the alcohol ba!led i!ldustri'es shift from the use of 
akolml pl'4&1oed fro'm. mol«sseos to ai'cofrol produced from of her 
SOUl'CeS. Tbts silbltatlon has ntrt yet materialised. They, however, 
re(..>ommeftded that the ~ of mol1lsses be increased by 511 per cent 
over the present pnees to .~ an itttenti'\Te to . sugar factories for 
putting lip' tM"opet storage facfli~ lIke steel 'tanks. StnCl!sugar 
flilctories ~ failed tel ~e a satisfactory: 'Scheme in this regard, 
it MS net ~ ~. ttl agree t'o an it1crea~ in ~the selling price 
of moI9sses. TIle vety fae.: that the Sttga'r ~qtdTyeol'OllTtsS1on 'have 
r~01ftMemted ~ 5t) p4!!t t!~ .in~SI! emi aftet> ~a~ . flici'!rties 
~ set U'p "Oy the:mgar faittbti~~~es fhm flie pteva'flmg prIces 
are N:It ~jtmt. A:ttr. iht!f'ease til 'f!le ptiC~ .. tJf mtituse! will 
lead to ~ hi 'the ~. ttt, aleo!roi 1tttd nnike it tmeconGmieal 
for the alcohol based industries. There will 'be a s&jous disnlp&;ion 
of industrial activity at the national level. 
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Control on the distribation and pricillg Of mOlasses is exel'cised 
either under the Central Molasses Control Order, 1961, which is in 
force in certain States or under the Molasses Control Acts in force 
in ether States. Amongst the majdt molasses producing States-
U.P., Bihar PUDjab, Haryana and Maharashtra have got their own 
Acts abd. Madras ad ABdhra Pra;de!dl etc. are governed by the 
Central Molasses CGIfltr-GI Order. Controi on molasses is exercised 
by the State Govermnen1's 1ilIrough the Molasses Controllers ap-
pointed by 'tbQn. The' obje~ underlyirig the cMtrols is to utilise 
molasses which is 11 by-prooat't of the sng'al" industry for the manu-
facture of power *ohtll aftd to male lrVailable that alcohol at 
economic .prices to alcoh"l-~d industries in the cOUntry. The pro-
duction of ·molassres in a particuM year depends on the production 
of sugar. MoPDses andaicobol iIre inter-linked in that the former 
isth:e main raw :amteriall fOt' the l'a'tter. The two sugar seasons 
1966-67 and 1967-'68 were bad with the result that there was consider-
able fall m th~ production of molasses and alcohol. Con-sequently 
imports of alcohol and t-o some extent of molasses, were made to 
supplement the indigeMli'is availabi'lity 'Of the twocommoditi'es. In 
view of the pr~t short supply of molasses and alcohol in the 
country arrangements for the import of alcobol are being made 
during the current sugar season 1968-69 also. The price of imported 
alcohol being about 3 times the price of the indigenous alcohol, 
there is no point in exporting some molasses and importing equal 
or higher quantity of this item or its by-product at higher prices. 

In fact, in view of overall shortage in the country in 1968 in order 
to maintain level of production of alcohol based industries arrange-
ments were made for the import of restricted quantities of molasses 
i.e. 10,267.082 tonnes to the tune of Rs. 22.5 lakhs for West Bengal 
to meet the acute shortage in that State. 

The estimated production of molasses during the 
current sugar season 1968-69 is 12.23 lakh tonnes as against the pro-
duction of about 9 lakh tonnes during the previous season. The 
estimated demand for molasses is 16.164 lakh tonnes which means a 
deficit of 3.92 lakh tonnes. 

Besides, the question of a possibility of exports of molasses and 
alcohol in the near future was discussed at the State Excise Ministers' 
Conference held on the 19th May, 1969, and it was felt that there is 
no prospects of any exports being possible in the near future and 
this question does not ari~e at this stage. 

Having regard to the trend of production of and demand for 
molasses and alcohol in the recent past and during the current sugar 



68 

sE-ason it is not practicable to lift ban on export of molasses and alcohol. .. 
.-- ... - _ ...... 

The Andhra Pradesh High Court by its judgement of 26th Decem-ber, 1968, has directed the issue of a writ mandamus directing the Union of India and the State Government of Andhra Pradesh to forbear from enforcing the provisions of the Molasses Control Order, 1961 as amended by the Molasses Control (Amendment) Order, 1968 of 26th March, 1968 since extended to the State of Andhra Pradesh from 17th April, 1968, in respect of molasses obtained from khandsari units until and unless the proper price is fixed in the light of the observations in the judgement. The Andhra Pradesh High Court has upheld the validity of the Molasses Control Order, 1961 but it held that the Schedule to the Order amended in 1968 fixing the price of the molasses obtained from khandsari sugar units at 67 paise per 100 kgs. is ultra vires and contrary to Section 18(G) of the In-dustries (Development & Regulation) Act, 1951 since the Central Government has not applied its mind to the relevant factors in fixing the price. As a result, the question of amending the Schedule to the Molasses Control Order, 1961 with a view to provide for a suit-able price for khandsari molasses is under consideration of the 
Central Government. 



APPENDIX IV 

(See para 2.4 of the Report) 

[Molasses Control Order, 1961] 

GOVERNMENT OF INDIA 

MTNISTRY OF COMMERCE AND INDUSTRY 

New Delhi, the 29th, March, 1961. 

ORDER 

S.RO. 770.-In exercise of the powers conferred by Section 18G 
of the Industries (Development and Regulation) Act, 1951 (65 of 
1951), the Central Government hereby makes the following order, 
namely:-

1. Short Title and Commencement: 

(1) This Order may be called the Molasses Control Order, 1961. 

(2) It shall come into force in a State on such date as the Central 
Government may, by notification in the Official Gazette, appoint in 
this behalf for such State, and different dates may be appointed for 
different States. 

2. Definitions: 

In this Order, unless the context otherwise reqUires: 

(a) "Molasses" means the mother liquor produced in the final 
stage of manufacture of sugar by the vacuum pan process 
from sugarcane or gur; 

(b) "Sugar Factory" means an industrial undertaking in any 
part of which a manufacturing process connected with the 
production of sugar by means of vacuum pan process is 
being carried on and is ordinarily so carried on with the 
aid of power; 

(c) "Molasses Controller" means an officer appOinted as such 
by a State Government for the purposes of this Order and 
Includes any person empowered by a State Government to 
exercise all or any of the functions of the Molasses Con-
troller under thiS Order. 
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(d) "State Government" in the case of Union Territory 
means the Administrator of the Union Territory. 

3. Restrictions on Sal£: 

Every owner of a sagar factory shall, notwithstanding any con-
tract to the contrary, sell the entire quantity or such portion thereof, 
of molasses produced by him or held in stock by him to any person 
or persons as may be speeiiied. by general or speeial order in each 
case by the Molasses Controller and shall not dispose of such molass-
es in any other manner. 

4. Restrictions on Removal: 

No owner of a suga'r factory shall remo"Ve or ,permit the removal 
of any molasses, whei'her sold nr unsold, from any part of his factory 
to any place outside such factory except with the written permission 
of the Molasses Controller. 

5. Storage of Molasses: 

Every owner of a sugar factory shall provide:-

(D One or more .covered storage tanks within tbepremises of 
sugar factory for the safe preservation of molasses in stock 
with him; 

(ii) adequate safeguards against leakage or any other accident 
likely to damage the quality of molasses st6r'ed in the 
tanks; 

(i.ili~adequaliearl'anpneDfts to prevent the mixing of old and 
detel'iONl:ted mOOIsses with fresh mohm!es; 

(iv) adequate facilities for hanrtlin-g 01 fhb1ass~s including 
taking ey,t 'af samples and tbe pampiDg URi IOa'alting of 
molasses .iato,taDk 'WbgODS, dIeak :larrie9-\OI' tdlm containers. 

6. Grading of Molasses: 

Molasses shall be classified into three gl1ldllY!t JfIs ~ed under 
the Indian Standards Sj>ecifications.forcane ..molasses~ . .IS: 1162-
1958. 

1. Ma:ximumPrice at which mo'fastes r;,;qy1J'~' s~:; ? 

(1) No molasses of the grades 41 ilh:cUtl1damn J1 Gfthe Sche-
dule appended hereto other than molasses which may be specifically 
released by the Molasses Controller for purposes of export, shall be 
.old at a price higher than that specified in column 2 thereof. 
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(2) NQ molases spedfically J!el4!&sed by the Mollasses Controller 
for the purposes of -export.;thall b~ tI'oIti 'tn any exporter of molasses 
at a price ~r than fts. :6.:50 per 100 kg$. F.n.B. bulian Port. 

NOO'E.-The pl'il:efixed in the Schedule is excluSive Of any excise 
duty or cess that ttlay be levied under any law b1.lt includes cost of 
leading the molasses in tank wagons or tank IGrries as may be 
arranged between the owner of. a sugar factory ad the purchaser. 

'18. Additional functions (if the Molasses Control1.er: 

In addition to the powers specified in other claua:s of this Order, 
the Molasses Controller may also: 

(a) pr.escribe the protedw-e for ascertainil1g annual require~ 
ments of molasses by different consumers or industrial 
undertakings and for allocating supplies to them from 
sugar factOries; 

(b) prescribe conditions for despatch of molasses and for pay-
ment of price thereof; 

(c) nominate officers subOll'd.ilNl1e ro him to supervise arrange-
ments for storage and sale of molasses and to inspect the 
premises; 

(d) prescribe the procedure for 1lesting and fixing the price 
of molasses. 

9. Maintenance of Accounts etc.: 

~0wDer ()f a S'Il:gat' factory and e"O'eryll'rdtlStTial undertaking 
receiving or using molasses shall maintain such books, accounts and 
records relating to the production of molasses and its disposal as the 
Mollasses Controller may prescribe and.furnish such returns or other 
information relating thereto as may, from time to time, be called for 
by the Molasses Controller. 
10. Powers of Entry, Search and Seizure etc.: 

(1) Any person authorised in this behalf by the Central Govern-
ment or a State Government may, with a view to securing compliance 
with this Order or to satisfying himself that this Order has been 
complied with; 

(a) stop and search, or authorise any person to stop and search 
any person, boat, motor or any vehicle or receptacle used 
or capable of being used for the transport of molasses; 

(b) enter and search and authorise any person to enter and 
search any place; 



72 

(c) seize or authorise the seizure of any molasses in respect 
of which he suspects that any provision of this Order has 
been, is being or is about to be contravened, along with the 
packages, coverings or receptacles in which such molasses 
is found or the animals, vehicles, vessels, boats or con"-
veyances used in carrying such molasses and thereafter 
take or authorise the taking of all measures necessary for 
securing the production of the packages, coverings, recep-
tackles, animals, vehicles, vessels, boats or conveyances so 
seized, in a court and for their safe custody pending such 
production. 

(2) The provisions of Section 102 and 103 of the Code of Crimi-
nal Procedure, 1898 relating to search and seizure shall, so far as 
may be, apply to searches and seizures under this clause. 

GTade of Molasses 
Grade 1 
Grade 2 
Grade 3 

SCHEDULE 

PTice 
67 naye paise per 100 kilograms 
53 naye paise per 100 kilograms. 
40 naye paise per 100 kilograms. 

NOTE.-For quality of molasses below Grade 3, the price will be 
40 naye paise fur every 40 kilograms reduc\ng sugar contained 
therein. 



APPENDIX V 

(See para 2.4 of the Report) 

[Molasses Control (Amendment) Order, 1968] 

[To be published in Part II Section 3, Sub-section (ii) of the next 
issue of Gazette of India.] 

GovI:RNMENT OF INDIA 

MINISTRY OF PETROLEUM AND CHEMICALS 

:(DEPARTMENT OF CHEMICALS) 

New Delh~, the 26th March, 1968. 

ORDER 

S.O. 1274.-In exercise of the powers conferred by section 18C of 
the Industries (Development and Regulation) Act, 1951 (65 of 1951), 
the Central Government hereby makes the following Order to 

.amend the Molasses Control Order, 1961, namely:-

1. This Order may be called the Molasses Control (Amend-
ment) Order, 1968. 

2. In the Molasses Control Order, 1961, after clause 10, the 
following clause shall be. inserted, namely:-

"11. Application of provisions of the Order to molasses pre­
pared by open pan process. 

(D The provisions of this Order shall apply to and in relation to 
molasses prepared by the open pan process (that is to say, mother 
liquor produced in the final stage of the manufacture of khandsari 
sugar by the open pan process) from sugarcane or gur with the aid 
of power as they apply to and in relation to mother liquor produced 
in the final stage of the manufacture of sugar by the vacuum pan 
process from sugarcane or gur with the aid of power: 

Provided that in such application, the Schedule to this Order shall 
have effect as if for that Schedule. the following Schedule had been 
substituted, namely:-

73 
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THE SCHEDULE 

Grade of Molasses Price 

Grade I 67 paise per 100 kilograms. 

Provided that the percentage of total reducing sugar expressed as 
invert sugar is not less than 50 per cent. 

(2) Notwmt.st8!uliftg that the provisions of this Order have come 
into force in any State, the Pl'oyisioru; of sub-clause (1) shall not 
come into force in that State unless the Central Government. by 
notification in the OSicial Gazette, otherwlse direets." 

Sd.l- M. RAMAKRISHNAYYA, 
JOiAt SeG~~ to the Government of India. 

(4110801641Ch.U 

To 
Tb.B ~J!. 
Government of India Press, 
New Delhi. 

. , 
, . - ~-I 



APPENDIX VI 
(See para 3.1 of the Report) 

PETITION NO. 24 

(PTesent~d t.o. LQk Sabha by Shri S'J'inibas K1.m1'4, M.P. on 1..4-1gvo) 

[Considered by the Committee on PetitioI;lS, 4lk S~bha at their 
sitting held on the 17th April, 1970, and circulated in pursuance 
Qf th.e- ColD1Dit1lte's: direction unGer 'Rule 307 of the Rules of 
Pl'lQcedure ana Conduct of :Business in Lok Sabha]. 

To 

LO.K~ 

NEW l>ELHI 

The humble petition of Shri Kartick Samal and others. 

SHEWETH 

1. TD,at the }!imtioners are pool1 labourers of tIte t-own of Cuttack 
who live by preparing tin boxes fow keeping tottaeco paste. Tht>' 
boxes are prepared out of rejected and w~te tins. 

2. That the petitioners work with their own handS' in their houses 
without using power or machinery. 

3. That some of the petitioners are paradanashin women and some 
are young boys and old men who prepare tbese boxes and earn their 
living. 

4. That the boxes a.re prepared in the cot1;ages of the petitioners 
with the help of their family members ~d they prepare at the maxi-
mum about 10 boxes which are sold. at Bs. 0.55 Paise each. 

5. That recently the Central Excise Ofticials have started demand-
ing that the petitioners should t,ake out licences for preparing the 
boxes, by depositing Rs. 501- each and pay duty at the rate of 10 per 
cent. 

6. That the boxes are meant for keeping tobacco paste which is 
not food. 

7. That the boxes cannot also be called tin containers in the strict 
sense. 

75 



76 

8. That the petitioners have been compelled to stop th~ir work as 
~ result of such demand by the local Central Excise staff, and they 
are going without BoIly work at present. This has led to the starva-
tion of the petitioners and their dependents. 

9. That the petitioners have reasons to believe that the boxes 
prepared by the petitioners were not meant to be dutiable. If it is 
.not meant to be dutiable, the matter requires to be darified and the 
local officers be directed not to interpret the provisions to authorilie 
levy of duty on such boxes. 

10. That if, according to the provisions, such boxes are liable to 
Fa.yment of Excise duty, it hits the petitioners very hard. It is im-
possible on the part of the petitioners to take out licences and to pay 
.duties before selling the boxes. 

11. That the petitioners will be ruined and be turned into beggers 
instead of honest labourers, if these boxes are not exempted from 
duty and the provision be either amended or clarified accordingly . 
.and :accordingly your petitioners pray that: 

The provision for levying Excise duty on the tin boxes pre-
pared by the petitioners be clarified or amended to exempt 
those boxes from duty. 
and your petitioner (s) as in duty bound will ever pray. 

Name of Petitioner 

Shri Kartick Samal 

Address 

Upper Telengana 
Bazar, Cuttack 
(Orissa). 

and others 

Countersigned by: Shri Srioibas Mishra, M. P. 

Signature or. Thumb 
impression 

Sd/-
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q,f"" " , ~ 25 

(I5fT~~~~tQ'T_ m~rnr 14-4-19701!iT~~ififw;tt~) 

(~~;tt~~itilllifi 17~ 1970;ttmif~'H f<RR 
f.Rr 0?{T~f.t; ~ it; srmr O?{T lfi'I'li ~ ~ ~ if; ~ 307 ili ~ 
~ am ~ ~ ~W it; wt.~ ~ ~~ qf~ f.Rr tnIT I) 

~if 

~ WilT, 

iff. ~I 
6To '1Tf~,~ar.r~m~, 12q'olfl1f,~f~~ ~ 

it; ~ 96183 ~ ~;tt f.f;n;r IfIf;m" ~ ~: 

( 1) ~ ~T ili ;:ritrfu; ~ m'IfitiT m:T ~ lfIt ili iRe it; ~ if qq;:rr 

m ~T1r Sl'fii! ~ ~ ,'I''' Ifi1f ~ ~~. Ai ~ 28 ~ 
I!iT ~ 1Rft it ~ ~ ~ ~ f.Rr t m '11,!(1,,{(1 ~ 
f.Rr ~, 

(2) '"I'1~IElI<UI;tt ~ ~ 197o-711tiT ~ 1963-64 ~ ~ If.Hlam 
~'{~ t 1 1963-64ltiT ~ :;ft';ft ~;ft ~ ~ ~ 
f.Rr ~ lilT 1 ~ m fro ~ ~ ~-'1T'{ I!iT ~r lfAT 

iiIT~'fT1 ~~~II>1"~1fiT~~~~1 

(3) !~tT~~Tmmit;~ ~.q~~;fi1: 170~~ it; ~ 
iR~1fiT~~I~ W 155~~ ili~ ttr< t 
~ ~ ~);RnlIllR ~ ~ 1 ~f.r1Ii' ~ ili ~..,'T ~ 
.lR~~if'1Tfr~~ ~~~~tl 
Gt~ ~ ~ ~;:ro ~~« 28.40 ~ ~, "fT1i i 
7.90 ~~, ~l iti ~ ~ 9.20 iR~ ~,I{I:''!if''~41 ~ 
ri~ 4.70~~ ~W 13.50 ~~,~« 21. 36 
~~a'fT ~ ~T« 12.18~~~~~~ 1 
~ '1fd f(Ckj .-m tm1iT, Cfl"fir-q1ff 'Ih: m.n lR ~ ~ iR m 
13.50'l1{~~~~ ~ 1fiT ~~ 1 ~it>U~~orarc ~ 
225~~1fiT~~~ ~~1{~~~~ 
'Ih: ill ~ I!iT ~ ~m 1 ~ ~1 it; ~ ~ lfIt ~ 
if 7~'{f.lgf~1 ~~~~RiI{~m'~ 
if ~'{f.l~~~ iliamr~;fN~pr~ ~~ 
ftm ~ 1 ~ lrttr ~ Ai if ~~ <ntm ft:rI{ ~ 1 
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( 4) ~ ~ t f~ mq 'ti{ ~ ~~ 'til lf~~;i ctT ii!T iffif iIi{t 

trf~q ~f.mlittirrtl ~~~~~it~~ 
~ ~ 0!rliRr if; ~ mtr 'ti{ lfZ ctT ~ 4800 ~ ~ I ~ 
lfZ 'liT ~ 'ti{ 500 0 ~ 'ti{~ ij-~ ~ 'liT ~ or@' ~ ~ ~ 
~~~1ffif~Wtl ~mzr1i~~~ mr 
trRi~ ~qlJ ~ ;riT '"" ~ 'IT fit; 750 0 ~ ctT ~ mlf ~ 
'liTmlf~ij-lfZ~~1 

( 5) ~ ~ iffif 111: ~ ~ fit; ~ Wfif ifl4 .... f<.fi if; ~ ~ ~ 
,""ffi;rn:~ 'IiT~ ~1 ~f~ ~ ~tTTt 'RIT ~ ~ ~ ~ 
it~WrrI ~trm~fit;lf~~~f.RT~ m 
~ or-;rc it 5fTCnlif ~ ~ cfa.J ~;riT ~ qf.f ~ ~ 
~~ !fiT m ~ wafur ~ <iT \'iI'Tlf , 

(6) ~~o~fit; ~~~~eit~~m'f'fITU~fifl'lrr ~~ I 
f~ It>'T ~ 'l'icm'~ ctT ~ ~ ftorQ; snmi'f;r ~ ~ 
ij- 104. 99~~""''Ufult>'Tifilrlt>'T?jf~~;r m 82. 21 
~ ~ ifl'T ~ f.!;T(r ~ ~ m.rr ~ rnr mtiO urn ij-
1ft 'f.11 ~ I lift ~ ~Tlf ifl'T qf(llf\>1'f ~ fifilif lfl4" m '"f;:mn;rr~ 
ctT~ ~lt>'T~~PfTf'lif~~m'f fifil(f\ifT wmm;r ~~~ 
~.tm ~ ij- ~fur ~ I 

~ ~ ~ ~ ~ ~ sn$rr ~ ~ fit;:-4... 

( 1) lfCf 2 8 ~ ctr 5N1'f ~~ ;r ~ fcf~ fcr~·~ ifw fifllti ~ m 
~~ '1f<:<rcr.,. f~lJT \ifTQ,' I 

(2) ~'l'illiffiT"I1 ~ e-f.:r~ ~'f ~ ~'lll1lf It>'T ~if'Ii ~ ~ ~~­
~t"'Ii if; sr~ 'li'r qT'lff f~4'T ~~ ~;:r '<fr'fr, 'ifTiI, filii 'iiI'~, 

~~f.f .. "" ~ 0Rf'f, f~, ~m ~R ~ ~f!:l'li ~~ ~~ ...,. 

~.rr ~ I 

( 3) 7 500 ~qq; It>'T ~'Ii mlf 0'Ii ctr ~I'Tl;~ ij- lfZ ~ 'ifTf~ I 
( 4) li"~ ~ m~ fiflm;;rro; fifl' ~m if\iI'e it srrcnnrr rn q:cf\li 

cfa.J ~ ifl'T SI'fCI'aTi'f III'R ~ ~ ifl~ 'liT m it 
~~efT'"I'fq;1 

( 5) f~ ctT ~ QlqQ4ifldl"l1 ;tT ~ ~ f~Q; f~ 5l1mf'f ctr 
104. 99 ~ qq; It>'T ~ efT ;;rJ'li I 
~ mtr~-~ ~ ~ ~ ~ if)<: 00 srN.rr rn I 

12, thr lI1lT, on ~ I 
srfm[fOTI!'n:: 

~m~lJ:Cffi,m~ 
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English translation of Petition No. 25 

PETITION NO. 25* 

(Presented to Lok Sabha by ShTi Kanwar Lal Gupta, M.P. on 
• 1~1970) 

[Considered by the Committee on Petitions, Lok Sabha, at their 
sitting held on the 17th April, 1970, and circulated in pursuance of 
the Committee's direction under Rule 307 of the Rules of Procedure 
and Conduct of Business in Lok Sabha]. 

Lok Sabha, 

NEW DELHI. 

The humble petition of Dr. Bhai Mahavir, President, Delhi Pra-
desh Jan Sangh, 12, Pandit Pant Marg, New Delhi and about 96183 
other citizens of Delhi. 

SHEWETH 
(1) We, the residents of Delhi want to express, through this 

petition, our strong resentment against the Budget for the 
year 1970-71 and demand that radical changes should be 
made in the Finance Bill introduced by the Prime Minister 
on the 28th February, 1970; 

(2) From the common man's point of view, the Budget for 
1970-71 is the most cruel Budget presented since 1963-64. 
The Budget for 1963-64 was prepared in the background 
of the Chinese attack. As such, the burdens imposed by 
it could be considered purposeful. But there is no justifi-
cation for the harshness of this year's Budget; 

(3) In the new Budget of Shrimati Indira Gandhi, it is pro-
posed to levy additional taxes to the tune of Rs. 170 crores. 
Out of this, Rs. 155 crores are accounted for by indirect 
taxes which would evidently have to be borne by the 
consumers. There is a proposal for heavy increase in the 
Excise duty on several articles of daily use. From en-
hanced Excise duty, Government wants to realise 
Rs. 28.40 crores from sugar, Rs. 7.90 crores from tea. 
Rs. 9.20 crores ITom kerosene oil, Rs. 4:70 crores from 
aluminium utensils etc., Rs. 13.50 crores from cigarettes, 
Rs. 21.36 crores from petrol and Rs. 12.18 crores from 

-Original in Hindi. 
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rayon yarn. Besides.. Govermnent propose tt.ealise 
Rs. 13.50 crores by enhancing duty on food articl~, cold 
drinks and containers. Besides these taxes, a deficit of 
Its. 225 crores has been shown in the Budget which in 
fact would be much more and woulti give rise to inflation. 
According to official figures, there was a 7 per cent increase 
in prices last year. In case the above mentioned. proposals 
are 8Ct!epted, there would be a spurt in the prices and the 
common man who is already suffering from the burden of 
high cost of living, would be completely crushed. We 
demand that these proposals be withdrawn. 

(4) We feel that the concession in Income-tax stated to be 
given to the common man is only an illusion. According 
to the present rates of Income-tax, a married person with 
two children is exempted from Income-tax upto an annual 
income of Rs. 4,8001-. Government is not providing relief 
to the public by raising this limit to Rs. 5,0001- but is only 
making a mockery of it. The Boothalingam Committee, 
constituted by the Central Government itself far thE! pur-
pose, had recommended that annual income upto Rs. 
7,5001- should be exempted from Income-tax. 

(5) We regret that the Government is also not prepared to 
accept the principle for its own employees that their 
dearness allowance should be increased in proportion to 
the increase in the cost of living. We demand that this 
principle be accepted and interim relief should be provid-
ed for to the Central Government employees in this very 
Budget till the report of the Third Pay Commission 
is presented. ... 

(6) Weare of opinion that grave injustiee hu been done to 
Delhi in the Budget for this year. The Delhi Administra-
tion had demanded Rs. 104,99 crores for meeting the 
minimum requirements 9f Delhi hut the Central Govern-
ment has made a 'P~evision of Rs. 22.21 c:rores which is 
even less than that· SaRctiQneci 'by the Planning Commis-
sion. If this injustiee 1& not remedied then this view of 
the public weuWbe'· confirmed., ·.that the step-motherly 
treatment betftg meted. out to Delhi is motivated. by 
political reasons. 

and accordingly your.petitioners pray that 
(1) Radical changes may be made in the Finance Bill pre-

sented. by the Prime Minister on the 28th February, 1970; 
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(2) The proposal for enhancing Excise duty on articles of 
daily use i.e. sugar, tea, kerosene oil, aluminium utensils, 
cigarettes, petrol etc. b~ with4rawn; 

(3) Annual income upto Rs. 7,5001- should be exempted from 
Income-tax; 

(4) The principle that interim relief should be provided to 
the Central Government employees by making provision 
in this year's Budget, till the report of the Third Pay 
Commission is presented, should be accepted; and 

(5) Rs. 104.99 crores may be provided to the Delhi Administ-
ratio~ for meeting the minimum requirements of Delhi 

and your petitioners as in duty bound will ever pray. 
-----------~ 

Name of Petitioner Address Signature or thumb 
impression 

Dr. Bhai Mahavir 12, Pandit Pant Marg, Sd/-
NewPelhi. 

and about 96183 others. 

Countersigned by : Shri Kanwar La.! Gupta, M. P. 



APPENDIX vm 
(See Para 6.3 of the Report) 

IMMEDIATE 
[Comments of the Ministry of Home Affairs on the representa-

tion· regarding inadequate punishment for the offence of kidnapping 
under the Indian Penal Code.] 

NEW DELHI-I, 

No. 8195169-P.L 
GoVERNMENT OF. INDIA 

MINISTRY OF HOME AFFAIRS 

the December, 1969IAgrahayana, 1891 
OFFICE: MEMORANDUM 

SUBJECT:-Inadequate punishment for the crime of kidnapping 
under LP.C. 

The undersigned is directed to refer to Lok Sabha Secretariat 
U.O. No. 53ICII69IR-45, dated the 25th September, 1969 on the sub-
ject mentioned above, and to forward herewith two statements 
showing the incidence of kiClnapping and abduction from the year 
1964 to 1968 in the country as well as its break-up State-wise. From 
theSE:: statements it may be seen that although there has been a 
slight increase in the incidence of this crime it is more or less in 
step with the increase in population. 

From paragraph 2 of Shri Aggarwal's petition it appears that he 
is chiefly concerned about kfdnapping for ransom. Since this is not 
a specific offence, statistics are not available about it. It could be 
generally stated, however, that kidnapping for ransom is a part of 
the larger problem of dacoity in some parts of Madhya Pradesh, 
Uttar Pradesh and Rajasthan. The Police forces of these States are, 
constantly carrying out operation to curb dacoits activities. The 
question of kidnapping for ransom was also discussed in the Con-
ference of Inspectors General of Police held in 1966 and it was re-
commended -by the Conference that an offence uls 365 !PC when 
kidnapping was for ransom should be exclusively triable by the 
Court of Sessions. This recommendation is under consideration .f 
the Law Commission. 

As regards the suggestion made by. Shri Aggarwal to enhance 
punishment for kidnapping, it may be mentioned that there does 
not seem to be any justification for raising maximum punishment 
at th~ present stage because the sentences normally imposed by the 

82 t - ..... , •• ". 
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Courts are only a fraction of the maximum. sentences already pro-
vided under the law. The Government of India are, however, 
already considering a Bill to provide for minimum. punishment for 
cerain types of offences of Kidnapping Uls 363 and 363-A(I) IPC. It 
is also proposed to broadbase the definition of "begging" given uls 
363-A on the analogy of the corresponding provision of Bombay 
Prevention of. Begging Act, 1959. 

Last year, the question of kidnapping of children and deforming 
and using them for purposes of begging was also examined by the 
Cabinet who had decided as under:-

"That a programme sfiould be drawn up and implemented for 
taking child-beggars away from the streets to homes and 
orphanages where they should be properly looked after. 
The possibility of making increased funds available to the 
Department of Social Welfare to enable them to provide 
shelter and give proper care 1:0 these child-beggars should 
be examined in consultation with the Ministry of Finance. 
Punishment should be made more severe for those kidnap-
ping children and also for those using children for pur-
poses of begging." 

Consequent on the above decision of the Cabinet, the Department 
of Social Welfare set up an Expert Committee under the Chairman-
ship of Dr. (Smt.) Jyotsna H. Shah, Director, Central Bureau of 
Correctional Services, to go into details of all the problems relating 
to kidnapping of children for purposes of begging and suggest 
measures for its satisfactory solution. The Committee have sincp 
submitted its report. The relevant extracts from the Report w-ere 
sent to all State Governments/Union Territories for taking neces-
sary action in the matter vide this Ministry's letter No. F. 81 65169-
P.I. dated 31st July, 1969 (copy enclosed). 

It may please be seen from the foregoing note that the Govern-
ment is very much alive to the problem of kidnapping and are 
taking all possible measures to curb this crime which is anti-social 
in nature. 

The representation of Shri Chandra Prakash Aggarwal in 
original is returned herewith as desired. 

Sdl-

To 

(C. B. Budgujar) 
Under Secretary to the Government of India 

The Lok Sabha S~retariat 
(Committee Branch-I), 
Shri J. R. Kapur, Under Secretary, 
New Den.. 
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Anne&ure I to Appendi& vm 
Statement showing the mcidence of kidnapping and abduction from 1964 to 

1968 is shOfDfi below 

Year 1964 1965 1966 1967 1968 

I. Total congnizable crime 75901 3 75161 5 794733 881981 862602-

z. Total calles of kidnapping 
and abduction 8050 7927 7874 8192 8528-

. ~. Percentage of offences 
kidnappin~ to total 
crime 1'1% 1'0% 1.0% 0'9% 1'0% 

4· V <;>lume of kidn~pping 
offences to one 1$hs of 
population . 1'7 1'6 1'6 1'6 1·6 

---.--- ,_._------ --------
Source : Crime in India Report. 
-These figures are based on quarterly crime reports and are provisional. 

~.nn~~:If~e n t!» ~ppell~ V~J 
Stalement showing state-wise break-up of cases of kidnapping and 

. abdur#on 

States/V. Ts. 1964 1965 1966 1967 1968 

I 2 3 4 5 6 

I. An<ihra rra4~sh 118 114 131 122 77 
2. Assam. 446 49i 374 356 394 
3. Bihar . s..z9 

i§5 
649 4~2 395 

4. G'ujarat 305 2~7 256 2'56 
S. Haiyana . . 13-4 14<> 146 
6. Jammu and Kashmir 99 loS 142 165 16~ 
7. Kerala . 49 53 63 79 13 
8. Madhya Pradesh 829 734 116 772 ~3 
9. Mabarasbtia . Sio 564 515 585 589 

10. Mysore i40 ii6 lio 121 t06 
II. Nagal~d 7 2 3 12 7 
12. O~:I~ . 110 114 ! 89 109 86 
13. PW1lltb . 484 441 268 316 351 
14. Rajasthan 957 1004 956 994 132 5 
I S. Tamil Nadu 483 448 473 411 370 16. Uttar Pradesh 111~ I~~ 16.3§ I~. 1927 
17. \V est Bengal . 696 705 768 810 910 -

747B 1433 11295 7648 1986 
-------
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I 2 3 4 5 6 

18. A. & N. Islands I 3 3 
19. Chandigarh 4 15 13 
20. Dadra and Nagar Haveli 
.21. Delhi 257 283 249 260 267 
22. Goa, Daman & Diu 17 14 6 8 6 
23. Himachal Pradesh. 45 37 61 70 45 
24. Laccadive 
25. Manipur 153 131 196 165 179 
26. Pondicherry 5 3 15 I 5 
27. Tripura 95 25 45 25 25 

TOTAL 572 494 579 544 542 

·Grand Total 8050 7927 7874 8192 8528 

Source : Crime in India 
·These figures are 

provisionaJ. 
taken from quarterly crime reports and are 
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APPENDIX IX 

(See Para 7.1 of the Report) 

Representation from Shri C. Kesaviah Naidu, Distt, Chittor~ 

re introduction of Giro system in Post Offices 

LOK SABRA, 
NEW DELHI. 

The humble petition of Shri C. Kesaviah Naidu, Chittor Districtr 
A.P., 

SHEWETH 
The Post Office Savings Banks serve most of the Villages in rural 

parts. Here, the villagers have to pay-

(1) Electricity Bills-monthly. 
(2) Telephone Bills-monthly. 
(3) Local taxes-yearly 
(4) Land Revenue-yearly and so on. 

2. Electricity bills are paid t>o the Bill CoUetcors on the due dateS', 
when they visit the village. If the consumer forgets to pay on that 
particular day, then he has to send it by M.D. 

3. A paper famine in mid-seventies has been forecast by the 
"Economic and Scientific Research Foundation" in a study of "Pulp­
and paper prospects for 1975". Therefore our object should be to 
turn out more work with less paper. Anyhow, the Government of 
India is spending a lot of amount on "thick M.D. forms". Instead of 
that, if thin cheque books are supplied to Savings Bank deposit. 
holders, they will issue them to the payees, which will be economieal. 

4. In foreign Countries, everything is transacted by cheque-
system through Banks, whereas in India" it is always by cash pay-
ment with attendant evils of looting on the way. Even hea,.,... 
Railway Cash Chests (round in shape and red in colour) are thrown: 
down in mid-forests from running trabul. 
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5. "Giro" system is prevalent in several foreign countries, where-

the remitter and the payee should hold Savings Bank Accounts in 
Post Offices and there need not be hard and fast rule that every 
cheque book holder should have a minimum of Rs. 500 as deposit 
and all that. Before issuing a cheque, if he puts so much amount 
in the Savings Bank, it will serve the needy purpose and the num-
ber of drawals need not be rationed or the amount of withdrawals: 
in Naya Paise need not be controlled as in Commercial Banks. 

6. In the Qheques, a small portion may be left to the remitter to-
write the purpose to avoid covering letter and waste of paper. 
and accordingly your petitioner prays that-

(1) "Giro" system may be introduced in Post Office Savings 
Banks, without minimum deposit and without restriction 
of number of withdrawals and amounts in Naya Paisa 

(2) a small portion may be left in some corner of the cheque-
to write the purpose 

(3) the revenue of Rail way Stations may be deposited with 
the nearest Savings Banks and the Head Office intimated' 
and your petitioner as in duty bound will ever pray. 

Name of Petitioner 

C. KESAVlAH NAlDU, 

Address Signature with date 

Sarpanch, Bhe~mavaram 
Gram Panchayat, 
Narasinga;'lUram Post, 
Chir+oor District (A.P.) 

(sd) C. KESAVlAH" 
NAlDU. 

17-9-1969 
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nd
 m

od
i-

fie
d,

 i
f 

fo
un

dn
ec

es
sa

ry
. 

In
 

fa
ct

 t
he

st
an

da
rd

s 
of

 v
ar

io
us

 
ar

tic
le

s 
of

 fo
od

 u
nd

er
 

th
e 

p.
F.

A
. 

R
ul

es
 a

re
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en

de
d 
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 a

nd
 w

he
n 

ne
ce

ss
ar

y.
 

T
he

 re
po

rt
s 

fr
om

 th
e 

C
en

tr
al

 T
hi

s 
sh

ou
ld

 b
e 

m
ad

e 
ap

pl
i-

Fo
od

 L
ab

or
at

or
y 

ha
ve

 to
 b

e 
ca

bl
e t

o 
al

l G
ov

t. 
an
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u-

su
bm

it
te

d 
to

 th
e 

C
ou

rt
 w

ith
 

ni
ci

pa
l L

ab
or

at
or

ie
s.

 
in

 3
0 

da
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 o
f 

th
e 

re
ce

ip
t 

of
 th

e 
sa

m
pl

e 
in

 th
e 

L
ab

o-
ra

to
ry

 a
s 

pr
ov

id
ed

 u
nd

er
 

Se
ct

io
n 

13
(2

) 
of

 th
e 

A
ct

. 

T
he

 P
ub

lic
 A

na
ly

si
s 

a:r
e 

al
-

re
ad

y 
re

qu
ir

ed
 

un
de

r 
th

e 
P.

F.
A

. 
R

ul
es
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o 
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nd

 t
he

re
-

po
rt

 
of

 th
e 

re
su

lt 
of

 a
na

ly
si

s 
w

ith
in
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 p

er
io

d 
of
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ix

ty
 d

ay
s 
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 th

e 
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ce
ip

t 
of

 t
he

 s
am

pl
e.
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6.
 T

he
 v

en
do

re
s 

ar
e 

no
t i

n 
po

si
tio

n 
to

 
ju

dg
e 

by
 

ap
pe

ar
an

ce
 o

f a
n 

1l
Iti

cl
e 

of
 

fo
od

 a
s 

to
 w

he
th

er
 i

t 
is 

ad
ul

te
tll

te
d;

 o
r n

U
st)

ra
nd

ed
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&
 

ex
pl

ai
ne

d 
un

de
r 

ite
m

 
3 

ab
ov
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 t

he
 w

ar
ra

nt
ly

 cl
au

se
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s 

be
en

 p
ro

vi
de

d 
to

 sa
fe
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gt
lal

"d
 

th
e 

in
te

re
st

s 
of

 th
e 

ve
nd

or
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It
 a

pp
ea

rs
 th

at
 th

e 
re

ta
ile

rs
' 

gr
ie

va
nc

es
 

ha
ve

 
no

t 
be

en
 

un
de

rs
to

od
 in

 
ri

gh
t 

pe
rs

-
pe

ct
iv

ee
. 

Ev
eD

 
in

 
ca

se
s 

w
he

re
 a

rti
cl

e. 
is

 p
ac

ke
d 

. a
nd

 
w

ar
ra

at
ly

 
is 

al
so

 
th

er
e,

 
re

ta
iIe

ris
pr

os
ec

ut
ed

. 
Se

co
n-

dl
y,

 r
et

ai
le

r 
is 

on
e 

w
ho

 se
lls

 
in

 
lo

os
e. 

O
nc

e 
he

 
op

en
s 

a 
pa

ck
ed

 a
rti

cl
e,

 
w

ar
ra

nt
ly

 
ha

s n
o 

va
lu

e. 
H

en
ce

 
w

he
n 

In
sp

ec
to

r 
ta

ke
s 

sa
m

pl
e 

of
 

lo
os

e 
st

oc
k,

 h
e 

m
us

t, 
if

 av
a-

ila
bl

e 
w

ith
 th

e 
sh

op
ke

ep
er

, 
ta

ke
 s

am
pl

e 
of

 
th

e 
sa

m
e 

pr
od

uc
t 

fr
om

 
th

e 
pa

ck
ed

 
an

d 
se

al
ed

 c
on

ta
in

er
 a

nd
 

if
 

bo
th

 s
am

pl
es

 
ag

re
e 

in
 

al
l 

re
sp

ec
ts

, 
it 

is 
pr

ov
ed

 b
ey

on
d 

do
ub

t 
th

at
 t

he
 r

et
ai

le
r 

ha
s 

so
ld

 i
t 

in
 t

he
 

sa
m

e 
co

nd
i-

tio
n 

in
 w

hi
ch

 
he

 
re

ce
iv

ed
 

fr
om

 th
e 

m
an

uf
ac

tu
re

r 
an

d 
he

nc
e 

on
ly

 th
e 

m
an

uf
ac

tu
re

r 
sh

ou
ld

 b
e 

pr
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ec
ut

ed
 

an
d 

no
t r

et
ai

le
r. 

If
 th

is
 i.

 
do

ne
, 

th
en

 o
nl

y 
th

e 
pu

rp
os

e 
of

 th
e 

A
ct

 
w

ou
ld

 b
e 

ac
hi

ev
ed

, 
an

d 
th

at
 to

o 
w

ith
Q

ut
 

mU
Gh

 
ae

la)
,. 
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W
he

re
 

fo
od

 a
rti

cl
es

 
ta

ke
n 

ou
t 

of
 

se
al

ed
 

pa
ck

et
s/

tin
s 

ar
e 

so
ld

 i
n 

lo
os

e 
fo

r 
• 

th
o 

St
at

e 
G

ov
ts

 
ha

ve
 

be
en

· 
to

ld
 to

 a
dv

is
e 

th
e 

Fo
od

 I
ns

-
pe

ct
or

s 
to

 d
ra

w
 s

am
pl

es
 o

f 
th

e 
sa

m
e 

ar
tic

le
 

h 
"m

 a
 

se
al

ed
 p

ac
ka

ge
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n 
.. 

th
at

 
ve

ry
 m

an
uf

ac
tu

re
r. 

i 
av

ai
-

la
bl

e 
an

d 
se

nd
 

bo
th

 t
he

se
 

sa
m

pl
es

 
si

m
ul

ta
ne

ou
sl

y 
to

 
th

e 
Pu

bl
ic

 A
na

ly
st

 f
or

 a
na

-
ly

sis
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In
 c

as
e 

th
e 

re
su

lts
 

of
 th

e 
tw

o 
sa

m
pl

es
 ta

ke
n 

ar
e 

fo
un

d 
to

 
be

 
id

en
tic

al
 b

ut
 

no
t c

on
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rm
in

g t
o 

th
e 

st
an
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ar

ds
 as
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d 
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w
n 
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r t
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P.

F.
A
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R
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n 
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tio

n 
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ou
ld

 
be
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un
ch

ed
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t 

th
e 

m
an
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e a
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ot

 a
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in
st

 th
e 
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-

ta
il 

de
al

er
s 

et
c.

 f
or

 a
du

lte
ra

-
tio

n 
of

 th
e 

ar
tic

le
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t t
he

 st
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e 
of

 m
an
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tu
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 e
ve
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OU
gh

 
th

e s
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d 
m
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 uf

ac
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o 

ar
tic
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n 

fr
om

 th
e r

et
ai
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 C

hi
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es
 c

alU
lo

t 
be

 p
re
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0

)
 

er
ve

d 
w

ith
 s

al
t a

nd
 o

ils
. 

T
he

 m
at

te
r 

is 
be

in
g 

co
ns

id
er

-
T

il
l t

he
 m

at
te

r 
i., 

fin
al

is
ed

, 
ed

 
in

 
co

ns
ul

ta
tio

n 
w

ith
 

tra
de

rs
 sh

ou
ld

 n
ot

 b
e 

pr
o-

te
ch

ni
ca

l 
ex

pe
rts

. 
se

cu
te

d 
fo

r f
ol

lo
w

in
g 

th
ei

r 
ol

d 
cu

st
om

 w
hi

ch
 is

 
no

t 
in

 a
ny
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Vl

iy 
ha
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fu

l 
to

 
he

al
th
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T
hi

s 
m

at
te

r 
is 

st
ill

 
un

de
r 

co
ns

id
er

at
io

n 
in

 c
on

su
lta

-
tio

n 
w

ith
 t

ec
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ic
al

 
ex

pe
rt 

an
d 

is 
lik

el
y 

to
 

be
 d

ec
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ed
 

sh
or

tly
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t'i
 r 8.

 B
ell

an
 h

as
 b

ee
n 

de
fin

ed
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s 
th

e 
p:

-o
du

ct
 

ob
ta

in
ed

 
fr

om
 

B
en

ga
l 

G
ra

m
 

(C
ic

:r
ar

ie
tin

um
) 

It
 is

 th
e 

bo
ta

ni
ca

l 
Q

am
e 

th
at

 I
t 

w
ill

 e
na

bl
e 

th
e 

pu
bl

ic
 

to
 1 

m
at

te
rs

 a
nd

 n
ot

 a
 re

gi
on

al
 

un
de

rs
ta

nd
 

th
e 

la
w

 ea
si

ly
 if

 \ 
na

m
e.

 
th

e 
w

or
d 

"G
ra

m
" 

is 
us

ed
 

in
st

ea
d 

(if
 

bo
ta

ni
ca

l 
an

d 
re

gi
on

al
 ,n

am
es

. 
I 'B

en
ga

l G
ra

m
' i

s 
th

e 
En

gl
is

h 
ve

rs
io

n 
of

 '
ci

te
ra

rie
tin

um
t 

th
~ 

lis
ta

ni
ca

l 
na

tn
e.

 
As

 
su

ch
 n

o 
ch

an
ge

 is
 c

on
si

s-
de

re
d 

ne
ce

ss
ar

y.
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9.

 T
he

 a
rti

cl
es

 s
ho

ul
d 

be
ar

 
T

hi
s 

ha
s 

be
en

 d
is

cu
ss

ed
 

a 
th

e 
/'la

te 
of

 it
s 

va
lid

ity
 

nu
m

be
r 

of
 ti

m
e 

in
 v

ar
io

us
 

an
d 

tim
e.

 
m

ee
tin

gs
 

of
 

th
e 

C
en

tr
al

 
C

om
m

itt
ee

 f
or

 F
oo

d 
St

an
d-

ar
ds

 b
ut

 a
n 

ac
ce

pt
ab

le
 p

ro
-

ce
du

re
 h

as
 n

ot
 b

ee
n 

fo
un

d 
po

ss
ib

ie
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to
. 

C
ol

ou
rs

 s
ho

ul
d 

ab
so

lu
te

-
ly

 b
e 

pr
oh

ib
ite

d.
 

T
hi

s 
ha

s 
al

so
 b

ee
n 

co
ns

id
er

ed
. 

C
om

pl
et

e 
pr

oh
ib

iti
on

 
of

 
co

lo
ur

s i
s 

no
t 

po
ss

ib
le

 
as

 
ce

rt
ai

n 
pr

od
uc

ts
 l

ik
e s

w
ee

ts
, 

et
c.

 h
av

e 
to

 m
ee

t t
he

 ac
ce

p-
te

d 
st

an
da

rd
s e

ve
n 

in
 

th
e 

m
at

te
r 

of
 c

ol
ou

r, 
ae

st
he

tic
 

se
ns

e 
of

 th
e 

ge
ne

ra
l p

ub
lic

. 
In

 a
ll 

co
un

tri
es

 o
f t

he
 w

or
ld

 
ce

rta
in

 c
ol

ou
rs

 h
av

e 
be

en
 p

er
-

m
itt

ed
. 

O
ur

 l
is

t 
in

cl
ud

es
 

W
e 

ha
ve

 
no

th
in

g 
m

or
e 

at
 ~ 

pr
es

en
t t

o 
ad

d 
to

 th
is

 p
oi

nt
. 

I I J 
Pu

ls
es

 
ca

nn
ot

 
be

 c
ol

ou
re

d.
 

A
ct

io
n 

ha
s 

be
en

 ta
ke

n 
an

d 
th

e 
Y

et
 l

oo
ki

ng
 t

o 
th

e 
nu

m
be

r 
St

at
e 

G
ov

ts
. 

co
nc

er
ne

d 
of

 p
ro

se
cu

tio
ns

 
on

 
th

is
 

ha
ve

 a
lre

ad
y 

be
en

 i
nf

or
m

ed
 

ac
co

un
t i

t i
s 

cl
ea

r t
ha

t m
an

u-
ab

ou
t 

th
e 

de
si

ra
bi

lit
y 

of
 

fa
ct

ur
es

 c
on

tin
ue

 to
 

co
lo

ur
 

lo
ok

in
g 

ca
re

fu
lly

 
in

to
 th

is
 

da
Is

. 
Ev

en
 t

he
 M

ah
ar

as
ht

ra
 

m
at

te
r a

nd
 to

 st
op

 th
is

 h
ar

m
-

St
at

e 
C

o-
op

. 
M

ar
ke

tin
 

fu
l 

pr
ac

tic
e.

 
T

he
 

St
at

e 
Fe

de
ra

tio
n 

Lt
d.

 
w

hi
ch

 
is 

G
ov

ts
. 

ha
ve

 b
ee

n 
re

qu
es

te
d 

fin
an

ce
d 

an
d 

co
nt

ro
lle

d 
by

 
to

 s
ee

 
th

at
 

co
lo

ur
ed

 
da

is 
St

at
e 

G
ov

t. 
is 

pr
os

ec
ut

ed
 

ar
e 

no
t 

al
lo

w
ed

 
to

 
co

m
e 

fo
r 

se
lli

ng
 c

ol
ou

r 
da

Is
. 

It
 

in
to

 
th

e 
m

ar
ke

t. 
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II
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T
he

 v
en

do
r s

ho
ul

d 
be

 
al

lo
w

ed
 to

 le
ad

 h
is

 d
ef

e-
nc

e 
w

hi
ch

 is
 p

ro
hi

bi
te

d 
un

de
r 

Se
ct

io
n 

19
 o

f t
he

 
A

ct
. 

2 

on
ly

 8
 c

oa
l-t

ar
-d

ye
s 

w
hi

ch
' 

ca
n 

be
 u

se
d 

on
ly

 o
n 

ce
rta

in
 

fo
od

 p
ro

du
ct

s 
lik

e 
ba

ke
ry

, I 
co

nf
ec

tio
ne

ry
, 

fr
ui

t p
ro

du
c-

ts
 e

tc
. 

Se
ct

io
n 

19
 s

ta
te

s t
ha
~ 

it 
sh

al
l 

be
 n

o 
de

fe
nc

e 
fo

r 
a 

ve
nd

or
 

to
 sh

ow
 h

is 
ig

no
ra

nc
e 

of
 th

e 
na

tu
re

, 
su

bs
ta

nc
e 

or
 q

ua
li-

ty
~o

f 
th

e f
oo

d 
so

ld
 

by
 h

im
. 

T
he

 s
am

e 
Se

ct
io

n 
fu

rth
er

 
pr

ov
id

es
 t

ha
t 

in
 c

as
e 

a 
ve

nd
or

 
ca

n 
pr

od
uc

e 
a 

w
ar

ra
nt

y,
 

he
 s

ha
ll 

no
t 

be
 

de
em

ed
 to

 h
av

e 
co

m
m

itt
ed

 
an

 o
ffi

en
ce

. 
It

 
ha

s 
no

-

3 

is
 n

ec
es

sa
ry

 
th

at
 

w
id

e 
pu

bl
ic

ity
 

is
 

gi
ve

n 
in

 
th

e 
ne

ws
 

pa
pe

rs
 

th
at

 
co

lo
ur

in
g 

of
 

pu
ls

es
 

is 
to

ta
lly

 p
ro

hi
bi

te
d 

w
he

n 
co

lo
ur

 i
s 

co
ns

id
er

ed
 v

er
y 

ha
rm

fu
l. 

G
ov

t. 
sh

ou
ld

 g
iv

e 
w

id
e 

pu
bl

ic
ity

. 
Se

co
nd

ly
, 

fo
r 

pr
oc

es
s 

of
 co

lo
ur

in
g 

da
ls

 
w

hi
ch

 
ca

n 
be

 u
nd

er
ta

ke
n 

by
 t

he
 m

ill
er

s 
on

ly
 

th
e 

re
ta

ile
rs

 
sh

ou
ld

 n
ot

 
be

 
pr

os
ec

ut
ed

. 
C

ol
ou

re
d 

da
Is

 
sh

ou
ld

 
no

t 
be

 a
llo

w
ed

 t
o 

co
m

e 
in

 m
ar

ke
t. 

T
he

 d
iff

ic
ul

ty
 is

 t
ha

t t
he

 re
-

ta
ile

r 
is 

on
e 

w
ho

 s
el

ls
 i

n 
sm

al
l q

ua
nt

ity
. T

he
 m

om
-

m
en

t 
a 

pa
ck

ed
 c

on
ta

in
er

 
is 

op
en

, 
w

ar
ra

nt
y 

lo
se

s i
ts

 
va

lu
e.

 I
n 

pr
ac

tic
e 

w
ar

ra
nt

y 
is 

us
ele

SB
. 

Ev
en

 w
he

n 
fo

r 
se

lli
ng

 pa
ck

ed
 ar

tic
le

 w
hi

ch
 

ha
s w

ar
ra

nt
y,

 if
 on

ly
 re

ta
il-

er
s 

ar
e 

to
 b

e 
pr

os
ec

ut
ed

, 
w

ha
t i

s 
th

e 
us

e 
of

 w
ar

ra
nt

y.
 

4 

It
 in

vo
lv

es
 a

 g
en

er
al

 q
ue

st
io

n 
of

 le
ga

l p
ra

ct
ic

e.
 T

he
 M

in
i-

tr
y
 h

as
 n

o 
fu

rt
he

r c
om

m
en

ts
 

to
 

of
fe

r. 
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T
he

 s
am

pl
es

 o
f 

w
ho

le
 

ar
tic

le
s 

sh
ou

ld
 o

nl
y 

be
 

ta
ke

n 
fr

om
 t

he
 m

an
uf

a-
ct

ur
er

s 
as

 
th

e 
ve

nd
or

 
ca

nn
ot

 a
du

lte
ra

te
 th

em
. 

w
he

re
 b

ee
n 

la
id

 . d
ow

n 
th

at
 

ve
nd

or
 c

an
no

t 
le

ad
 

hi
s 

de
fe

nc
e.

 

It
 c

an
no

t b
e 

sa
id

 t
ha

t 
w

ho
le

 
ar

tic
le

s 
lik

e 
fo

od
gr

ai
ns

, 
sp

i-
ce

s 
et

c.
 c

an
no

t 
be

 a
du

lte
ra

-
te

d 
by

 v
en

do
r. 

A
du

lte
ra

-
tio

n 
ca

n 
ta

ke
 p

la
ce

 a
t 

an
y 

st
ag

e 
an

d 
he

nc
e 

it 
is 

ve
ry

 
di

ff
ic

ul
t t

o 
ex

em
pt

 th
e 

ve
n-

do
rs

 fr
om

 th
e 

pu
rv

ie
w

 o
f t

he
 

A
ct

. T
he

 S
ta

te
 G

oV
ts

. 
ha

ve
 

al
re

ad
y 

be
en

 
re

qu
es

te
d 

to
 

dr
aw

 a
 

la
rg

e 
nu

m
be

r 
of

 
sa

m
pl

es
 f

ro
m

 t
he

 m
an

uf
ac

-
tu

re
rs

, 
bu

t 
th

is
 d

oe
s 

no
t 

m
ea

n 
th

at
 t

he
 v

en
do

r 
ca

n 
be

 a
bs

ol
ve

d 
of

 h
is

 
re

sp
on

-
si

bi
lit

yt
ow

ar
ds

 th
e 

co
ns

um
-

er
s. 

In
 

ca
se

 o
f 

su
b-

st
an

da
rd

 
qu

al
ity

, i
t i

s 
im

po
ss

ib
le

 fo
r 

th
e 

re
ta

ile
r t

o 
kn

ow
 th

e i
n-

gr
ed

ie
nt

s 
of

 th
e 

pr
od

uc
t. 

In
 

ca
se

 o
f 

ar
tic

le
s,

 w
he

re
 

th
er

e 
is 

no
 a

dm
ix

tu
re

 
of

 
fo

re
ig

n 
m

at
er

ia
l, 

ig
no

ra
 n

ce
 

sh
ou

ld
 

be
 

al
lo

w
ed

 
in

 
de

fe
nc

e.
 

W
ho

le
sa

le
rs

 
an

d 
m

an
uf

ac
-

tu
re

rs
 a

re
 a

bl
e 

to
 p

ay
 

bi
g 

su
n 

by
 w

ay
 o

f 
'in

st
al

m
en

ts
' 

to
 in

sp
ec

to
rs

 
co

ns
eq

ue
nt

ly
 

sa
m

pl
es

 a
re

 r
ar

el
y 

dr
aw

n 
fr

om
 

th
em

. 
EV

en
 in

 
ra

re
 

ca
se

, w
he

re
 s

am
pl

e 
is

 t
ak

en
 

it
 is

 d
O

ne
 a

s 
pe

r 
th

e 
ch

oi
ce

 o
f t

he
 w

ho
le

sa
le

r o
r 

m
an

uf
ac

tu
re

r &
 n

ot
 o

f 
In

s-
pe

ct
or

. 
W

e 
ha

ve
 n

ev
er

 re
ad

 
in

 th
e 

ne
w

sp
ap

er
 th

e 
na

m
e 

of
 

w
ho

le
sa

le
rs

 
or

 m
an

uf
ac

tu
r-

er
 b

ei
ng

 
pr

os
ec

ut
ed

 
an

d 
co

nv
ic

te
d.

 
T

he
 

te
nd

en
cy

 
is 

to
 d

ra
w

 sa
m

pl
es

 fr
om

 th
e 

re
ta

ile
rs

 w
ho

 d
o 

no
t 

pa
y 

in
st

al
em

en
ts

. 

In
 c

as
e o

f w
ho

le
 a

rti
cl

es
 li

ke
 

sp
ic

es
 n

o 
ra

ta
ile

r c
an

 u
nd

er
-A

t 
pr

es
en

t 
th

e 
in

fo
rc

em
en

t 
is 

in
 th

e 
ha

nd
 

of
 i

ns
pe

ct
or

s 
ap

po
in

te
d 

m
os

tly
 b

y 
th

e 
lo

ca
l 

bo
di

es
 

an
d 

th
e 

po
ss

ib
ili

ty
 

of
 co

rr
up

tio
n 

ca
nn

ot
 b

e 
ru

le
d 

O
ut

. 
In

 
an

y 
ca

se
 a

 C
en

tr
al

 
~
 

U
ni

t f
or

 P
.F

.A
. 

in
 t

he
 

D
te

. 
G

. 
H

. 
S.

 
is 

be
in

g 
se

t 
up

. 
T

hi
s 

un
it 

w
ill

 
in

te
r-

al
ia

 in
s-

pe
ct

 
bi

g 
fo

od
 

pr
oc

es
si

ng
 

un
its

, 
dr

aw
 

sa
m

pl
e 

an
d 

pr
os

ec
ut

e 
th

e 
of

fe
nd

er
s. 



1 

13
 

G
ov
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ou
ld
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ra

w
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l1

P-
le

s 
re

gu
la

rly
 fr

om
 th

e m
an

u-
fa

ct
ur

er
s 

an
d 

af
te

r 
an

-
lfI

.ys
is 

st
am

p 
th

em
 to

 b
e 

of
 

st
an

da
rd

. 
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. 

A
ll 

th
e 

Pr
od

uc
ts

 sh
ou

ld
 b

e 
co

m
pu

ls
or

ily
 A

gm
ar

ke
d.

 

2 

T
hi

s 
w

ill
 n

ee
d 

a 
la

rg
e 

m
ac

hi
-

ne
ry

 a
nd

 
la

bo
ra

to
ry

 s
er

-
vi

ce
s 

an
d 

it 
is 

no
t f

ea
si

bl
e 

to
 

ve
nt

ur
e 

up
on

 su
ch

 a
 

pr
oj

ec
t 

at
 p

re
se

nt
. 

H
ow

ev
er

, 
if

 
th

e 
Fe

de
ra

tio
n 

or
 o

th
er

 
C

o-
op

. 
So

ci
et

ie
s 

es
ta

bl
is

h 
th

e 
la

bo
ra

to
rie

s j
oi

nt
ly

, t
he

 G
ov

t. 
sh

ou
ld

 b
e 

w
ill

in
g 

to
 

pr
ov

id
e 

th
em

 an
y 

te
ch

ni
ca

l 
gu

id
an

ce
 

w
hi

ch
 th

ey
 m

ay
 n

ee
d.

 

3 

ta
ke

 th
e 

pr
oc

es
s 

of
 ex

tra
ct

in
g 

vo
la

til
e 

oi
l 

or
 e

ith
er

 e
x-

tra
ct

. 
If

 h
e 

is 
ca

pa
bl

e 
of

 do
-

in
g 

th
is

 h
e 

w
ill

 n
ot

 b
e 

in
 re

ta
il 

ga
in

 
an

d 
gr

oc
er

y 
tr

ad
e.

 
T

he
 

is
su

e s
ho

ul
d 

be
 

co
ns

i-
de

re
d 

fr
om

 p
ra

ct
ic

al
 

vi
ew

 
po

in
t. 

T
he

 F
ed

er
at

io
n 

is 
pr

ep
ar

ed
 to

 
es

ta
bl

is
h 

la
bo

ra
to

ry
 a

s 
pe

r 
di

re
ct

iv
es

 
of

 
G

ov
er

nm
en

t 
pr

ov
id

ed
 th

e 
la

bo
ra

to
ry

 
is 

re
co

gn
is

ed
 b

y 
th

e 
G

ov
t. 

'A
gm

ar
k'

 d
ea

ls
 w

ith
 o

nl
y 

th
e 

W
e 

ha
ve

 
no

 
co

m
m

en
ts

 
to

 
ag

ri
cu

ltu
ra

l 
pr

od
uc

ts
 

an
d 

m
ak

e.
 

m
or

eo
ve

r 
it

 
is 

vo
lu

nt
ar

y 
sc

he
m

e.
 

T
he

 t
ra

de
 i

ts
el

f 
sh

ou
ld

 s
ho

w
 

in
te

re
st

 i
n 

4 

T
he

 F
ed

er
at

io
n 

is 
w

el
co

m
e 

to
 

es
ta

bl
is

h 
fo

od
 l

ab
or

at
or

ie
s 

in
 o

rd
er

 to
 h

el
p 

th
e 

tr
ad

e 
to

 g
et

 th
e 

sa
m

pl
es

 a
na

ly
se

d.
 

H
ow

ev
er

, t
he

 re
po

rt
 o

f s
uc

h 
la

bo
ra

to
rie

s 
w

ill
 n

ot
 b

e 
bi

nd
-

in
g 

on
 th

e 
co

ur
t. 

If
ne

ce
ss

a-
ry

, 
th

e 
D

.G
.H

.S
. 

ca
n 

of
fe

r 
te

ch
ni

ca
l 

as
si

st
an

ce
 f

or
 t

he
 

es
ta

bl
is

hm
en

t 
of

 s
uc

h 
la

bo
-

ra
to

rie
s. 

~
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IS
. M

ill
s s

ho
ul

d 
be

 p
ro

hi
bi

te
d 

fr
om

 c
ol

ou
rin

g 
D

aI
s. 

ge
tti

ng
 t

he
ir

 f
oo

d 
ar

tic
le

s 
A

gm
ar

ke
d 

to
 a

 la
rg

e 
ex

te
nt

 
an

d 
th

us
 p

ro
vi

de
 te

st
ed

 fo
od

 
ar

tic
le

s 
to

 t
he

 
co

ns
um

er
. 

C
ol

ou
rin

g 
of

 da
is

 i
s 

no
t ~

r
­

m
itt

ed
 u

nd
er

 t
he

 p
ro

vi
si

on
 

of
 t

he
 A

ct
 a

nd
 t

he
 S

ta
te

 
G

ov
t8

. 
ha

ve
 a

lre
ad

y 
be

en
 

in
tim

at
ed

 a
bo

ut
 th

e 
sa

m
e.

 

If
 th

e 
U

ni
on

 G
ov

t. 
ha

s 
in

ti-
m

at
ed

 S
ta

te
 G

ov
t. 

ab
ou

t 
th

e 
fa

ct
 th

at
 th

e 
da

is
 c

an
no

t 
be

 c
ol

ou
re

d,
 

th
en

 h
ow

 t
he

 
M

ah
ar

as
ht

ra
 S

ta
te

 
C

o-
op

. 
M

ar
ke

tin
g 

Fe
de

ra
tio

n 
L

td
., 

a 
So

ci
et

y 
co

nt
ro

lle
d 

an
d 

fin
an

ce
d 

by
 t

he
 G

ov
t. 

so
ld

 
co

lo
ur

ed
 d

ai
s. 

T
he

 s
ai

d 
so

-
ci

et
y 

is 
pr

os
ec

ut
ed

 fo
r 

ha
v-

in
g 

so
ld

 c
ol

ou
r 

da
Is

. 
It

 is
 

ne
ce

ss
ar

y 
th

at
 

th
e 

G
ov

t. 
sh

ou
ld

 g
iv

e 
a w

id
e 

pu
bl

ic
ity

 
to

 th
e 

fa
ct

 th
at

 d
ai

s 
ca

nn
ot

 
be

 
co

lo
ur

ed
. 

A
ct

io
n 

ha
s 

be
en

 ta
ke

n 
an

d 
th

e 
St

at
e 

G
ov

ts
. c

on
ce

rn
ed

 h
av

e 
al

re
ad

y 
be

en
 i

nf
or

m
ed

 a
bo

ut
 

th
e 

de
si

ra
bi

lit
y 

of
 l

oo
ki

ng
 

ca
re

fu
lly

 i
nt

o 
th

is
 

m
at

te
r 

an
d 

to
 s

to
p 

th
is

 
ha

rm
fu

l 
pr

ac
tic

e.
 T

he
 S

ta
te

 G
ov

ts
. 

ha
ve

 b
ee

n 
re

qu
es

te
d 

to
 s

ee
 

th
at

 c
ol

ou
re

d 
da

is
 a

re
 

no
t 

al
lo

w
ed

 
to

 
co

m
e 

in
to

 t
he

 
m

ar
ke

t. 
s 
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or
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m
an

 c
on
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m
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 b
e 
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Fo
r 

pa
Ck

ed
 

fo
od

-s
tu

ff
s 

on
ly

 
th

e 
m

an
uf

ac
tu

re
rs

 
sh

ou
ld

 b
e 
pr

os
ec

u~
ed

. 

T
he

 p
ro

vi
si

on
 o

f t
he

 A
ct

 p
ro

-
vi

de
 t

ha
t 

Ii 
m

an
uf

ac
tu

re
r 

ca
n 

be
 i

m
pl

ea
de

d 
in

 t
he

 
tr

ia
l i

f t
he

 c
ou

rt
 is

 s
at

is
fie

d 
th

at
 h

e 
is

 a
ls

o 
in

vo
lv

ed
 in

 
th

e 
co

m
m

itm
en

t o
f t

he
 o

ff'
-

en
ce

. 
T

he
 

pr
os

ec
ut

in
g 

au
th

or
iti

es
 h

av
e 

th
e 

di
sc

re
-

tio
n 

to
 d

ec
id

e 
w

he
th

er
 t

he
 

ve
nd

or
 o

r t
he

 m
an

uf
ac

tu
re

r 
is

 to
 b

e 
pr

os
ec

ut
ed

. 

In
 a

 c
ou

nt
ry

 li
ke

 
In

di
a 

w
hi

ch
 

is
 n

ot
 a

 d
ev

el
op

ed
 c

ou
nt

ry
, 

it
 w

ill
 b

e 
un

ec
on

om
ic

al
 i

f 
w

e 
de

st
ro

y 
th

in
gs

 w
hi

ch
 a

re
 

fit
 fo

r h
um

an
 c

on
su

m
pt

io
n.

 
It

 w
ill

 be
 a

 n
at

io
na

l 
w

as
te

, 
w

hi
ch

 w
e 

at
 p

re
se

nt
, c

an
no

t 
af

fo
rd

. 
T

hi
ng

s 
fit

 f
or

 h
u-

m
an

 
co

ns
um

pt
io

n 
sh

ou
ld

 
no

t b
e 

tr
ea

te
d 

as
 a

du
lte

ra
te

d 
or

 e
ls

e 
th

e 
G

ov
t. 

sh
ou

ld
 

se
e 

th
at

 t
he

 s
ub

-s
ta

nd
ar

d 
go

od
s 

ar
e 

de
st

ro
ye

d 
at

 t
he

 
so

ur
ce

 o
f p

ro
d u

ct
io

n.
 

T
ho

ug
h t

he
 pr

os
ec

ut
io

n 
au

th
o-

rit
ie

s 
ha

ve
 

th
e 

di
sc

re
tio

n 
w

he
th

er
 t

he
 v

en
de

r 
or

 t
he

 
m

an
uf

ac
tu

re
r i

s t
o 

be
 p

ro
se

-
cu

te
d,

 
un

fo
rt

un
at

el
y 

th
e 

lo
ca

l 
au

th
or

iti
es

 
de

ny
 

of
 

ha
vi

ng
 

an
y 

su
ch

 
po

w
er

. 
T

he
y s

ay
 th

at
 on

ly
 th

e 
C

ou
rt

 
ha

s t
he

 po
w

er
. 

C
on

se
qu

en
t-

ly
 th

e p
ro

se
cu

tin
g a

ut
ho

ri
tie

s 
w

ith
ou

t 
ap

pl
yi

ng
 m

in
d 

as
 

to
 w

ho
 sh

ou
ld

 be
 p

ro
se

cu
te

d,
 T

he
 fo

od
s 

w
hi

ch
 a

re
 f

ou
nd

 te
t 

be
 c

on
ta

m
in

at
ed

 
w

it
h 

ha
rm

-
fu

l 
su

bs
ta

nc
es

 
an

d 
w

hi
cl

. 
ar

e 
no

t i
n 

a 
fit

 p
os

iti
on

 to
 b

e 
re

cl
ai

m
ed

 e
ith

er
 as

 h
um

an
 0

1 
an

im
al

 fo
od

 h
av

e 
to

 b
e 

de
s-

tr
oy

ed
. 

If
, h

ow
ev

er
, a

n 
ar

ti-
cl

e 
of

fo
od

 is
 fo

un
d 

as
 n

ot
 fi

t 
fo

r 
hu

m
an

 
co

ns
um

pt
io

n 
bu

t 
su

ita
bl

e 
fo

r 
us

e 
as

 c
at

tle
 fe

ed
-

er
 in

 in
du

st
ri

al
 o

r 
ag

ri
cu

ltu
ra

ls
 

su
ita

bl
e 

ac
tio

n i
s t

ak
en

 in
 th

at
 
~
 

re
sp

ec
t 

by
 

th
e 

co
nc

er
ne

d 
au

th
or

iti
es

. 

W
he

re
 f

oo
d 

ar
tic

le
s 

ta
ke

n 
ou

t 
of

 s
ea

le
d 

pa
ck

et
s/

tin
s 

ar
e 

so
ld

 i
n 

lo
os

e 
fo

rm
 

th
e 

St
at

e 
G

ov
ts

. 
ha

ve
 

be
en

 
to

ld
 

to
 

ad
vi

se
 t

he
 F

oo
d 

In
sp

ec
to

rs
 

to
 d

ra
w

 s
am

pl
es

 o
f 

th
e 

sa
m

e 
ar

tic
le

 f
ro

m
 a

 
se

al
ed

 p
ac

k-
ag

e/
tin

 fr
om

 th
at

 v
er

y 
m

an
u-

fa
ct

ur
er

 if
 av

ai
la

bl
e,

 a
nd

 sa
nd

. 
bo

th
 t

he
se

 s
am

pl
es

 
si

m
ul

-
ta

ne
ou

sl
y 

to
 

th
e 

Pu
bl

ic
 

A
na

ly
st

 fo
r a

na
ly

si
s.

 
In

 ca
se

 



on
ly

 pr
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 th

e 
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ile

r 
an

d 
th

er
eb

y 
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us
e 

un
ne

ce
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ry

 in
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en
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e.
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U
se

 o
f p

re
se
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at

iv
e 

do
es

 
no
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lte
ra

te
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od
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rti
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es
 

an
d 

re
nd

er
 

it 
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fit
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r 
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m

an
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pt
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n.

 
H

en
ce

 th
er

e 
sh

ou
ld

 b
e 

no
 

pr
os

ec
ut

io
n.

 

Pr
es
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va

tiv
e 

be
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nd
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 c
er

ta
in

 
W

e 
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 to
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O
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m
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t 
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it 
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e 
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ea
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T
he

 
gr

ad
es

 
of

 q
ua

lit
y 

P.
F.

A
. A

ct
 la

ys
 d

ow
n 

on
 

th
e 

sh
ou

ld
 b

e 
le

ft 
ou

t 
of

 th
e 

m
in

im
um

 st
an

da
rd

. 
pu
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ie

w
 o

f t
he

 A
ct

. 
In

 fa
ct
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 is

 n
ot

so
. 

T
he

re
 a

re
 

ce
rt

ai
n 

co
m

m
od

iti
es

 
lik

e 
ch

ill
i 

po
w

de
r, 

w
he

re
 t

he
 

st
an

da
rd

 is
 h

ig
h 

th
an

 m
in

i-
m

um
 e

.g
. 

in
 c

as
e 

of
 c

hi
lly

 
po

w
de

r i
t i

s 
la

id
 d

ow
n 

th
at

 
th

e p
er

ce
nt
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e o

f a
sh

 sh
ou

ld
 

no
t b

e m
or

e 
th

an
 8

%
 b

ut
 it

 
ge

ne
ra

lly
 c

om
es

 u
pt

o 
lo

°ln
 

th
e 

re
su

lts
 o

f t
he

 
tw

o 
sa

m
-

pl
es

 t
ak

en
 a

re
 

fo
un

d 
to

 b
e 

id
en

tic
al

 b
ut

 n
ot

 c
on

fo
rm

in
g 

to
 

th
e 

st
an

da
rd

s 
as

 
la

id
 

do
w

n 
un

de
rt

he
P.

F.
A

. 
R

ul
es

 
th

en
 p

ro
se

cu
tio

ns
 s

ho
ul

d 
be

 
la

un
ch

ed
 a

ga
in

st
 t

he
 m

an
u-

fa
ct

ur
er

s 
al

on
e 

an
d 

no
t 

ag
ai

ns
t t

he
ir

 re
ta

il 
de

al
er

s e
tc

. 
fo

r a
du

lte
ra

tio
n 

of
 th

e 
ar

tic
le

 
at

 t
he

 s
ta

ge
 o

f 
m

an
uf

ac
tu

re
 

ev
en

 t
ho

ug
h 

th
e 

sa
id

 m
an

u-
fa

ct
ur

ed
 a

rti
cl

e i
s d
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w

n 
fr

om
 

th
e 

re
ta

ile
r. 

A
ll 

su
ch

 c
as

es
, i

fi
nd

ic
at

ed
, w

ill
 

be
 lo

ok
ed

 in
to

. 

i.
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O
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do
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ep

 r
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en
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-
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e 
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in
te
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on
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e 

C
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tr
al
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om

m
itt

ee
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d 
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an
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T
he

 C
en

tr
al

 
C

om
m

itt
ee

 
fo

r 
Fo

od
 S

ta
nd

ar
ds

 is
 a

 te
ch

ni
-
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APPENDIX XI 

(See Para 11.4 of the Report) 

Factual comments of the Ministries of Labour Employment and Re­
habilitation & Education and Youth Services on the representa­
tion reo inclusion of non-teaching employees of universities and 
other eduactional institu-tions within the purview of Industrial 
Legislation. 

(a) Ministry of Labour, Employment and Rehabilitation 

(Deptt of Labour and Employment) 
GOVERNMENT OF INDIA 

Most Immediate 
Parliament Paper 

MINISTRY OF LABOUR, EMPLOYMENT & REHABILITATION 
(DEPARTMENT OF LABOUR & EMPLOYMENT) 

SUBJECT:-Petition before the Committee on Petitions, Lok Sabha-
Inclusion of employees of Universities and other educa-
tional institutions within the purview of labour legisla-
tions. 

Will the Lok Sabha Secretariat kindly refer to their U.O. No. F 
51IC-II69, dated the 25th February, 1969 on the above subject. 

2. The Supreme Court in its judgment of the 1st April, 1963 
(Labour Law Journal-1963-VO'l. II-page 335). in the case between 
University of Delhi and another and Ramnath and others, considered 
the question whether educational institutions would be 'industry' for 
the purposes of the Industrial Disputes Act, 1947. While going into 
the core of the question, the learned Judge held that the whole body 
of employees with whose co-operation the work of imparting educa-
tion was carried on by educational institutions did not fall within 
the definition of 'workmen'. Any dispute between the teachers and 
the institutions which employed them would be outside the scope of 
the Industrial Disputes Act, 1947. It was emphasised in the judgment 
that it could not be said that education should be treated as 'indus-
try' for the benefit of a very minor and insignificant number of per-
sons who might be employed by educational institutions to carry 
on the duties O'f subordinate staff. In the case under reference, it 
was held that the University of Delhi and the Miranda College for 
Women could not be regarded as industry. 
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104 

3. In May, 1963, representations were received from various 
workers' unions that either the Industrial Disputes Act, 1947 should 
~e a.nended so as to cover educational institutions, or a new legisla-
tIon should be passed providing some security of service for non-
teaching employees of such institutions. The matter was examined 
in consultation with the Ministry of Education and the State Gov-
ernments. The Ministry of Education and most of the State Gov-
ernments were opposed to the move to amend the Industrial Disputes 
Act, 194:7. The question of amending the said Act had therefore, 
to be dropped. 

4. Recently in December, 1968, some representatives of the All 
India College Employees' Federation, Calcutta, saw the Union Labour 
Minister and presented a memorandum seeking redress of their 
grievances inter-alia requesting that the Industrial Disputes Act, 1947 
be suitably amended so as to bring employees of educational insti-
tutions within its purview. It was explained to them that all these 
matters would have to await the report of the National Commission 
on Labour. 

Lok Sabha Secretariat with 30 extra copies. 
------

BALWANT SINGH, 
Under S~cl·etary. 

Deptt. of Labour & Employment U.O. No. 59122169-LRI dated the 6th 
March, 1969. 

(b) Ministry of Education and Youth Services 
GOVERNMENT OF INDIA 

MINISTRY OF EDUCATION AND YOUTH SERVICES 

SUBJ'EcT:-Petition presented to the Lok Sabha by the Secretary-
Genral, All India University Employees Federation re-
gar,Lng inclusion of employees of universities and other 
educational institutions within the purview of Industrial 
Legislation. 

Will the Lo]- Sabha Secretariat (Committee Branch) kindly refer 
to their U.O. No. F. 511C-I169 dated the 25th February, 19691 The 
position in so far as the Ministry of Education and youth Services 
is ('onsidered is as folk1ws:-

The universiticc, except the Central Universities, are set up by 
the Acts passed by the legislatures of 'the ~espective State Govern-
ments. The uniVf~rsitjefl accordingly function a~ auton~~ous <'rga-
nisations and the power for determining the servIce. condi~IOn.s o~ the 

I S of the universities and the other educatIOnal msbtutIODS emp oyee . . f th . 
under the universities rest solely with the varIOUS bodies 0 e uru-
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versities. The same is the position in respect of the Centred Universi-
ties also, which are set up by Acts of the Parliament. The Central 
Government cannot, therefore, intervene in this matter. 

2.. As regards the question of bringing the employees of the uni-
versities and their affiliate educational institutions within the pur-
view of Industrial Legislation, it is stated that on receipt of a repre-
sentation from the General Secretary, University Workers' Union, 
Delhi (not recognised), the Ministry of Labour, Employment apd 
Rehabilitation (Deptt. of Labour & Employment ) had considered the 
matter in consultation with this Ministry and had informed the 
General Secretary-vide that Ministry letter No. 1170165-LRI dated 
the 7th November, 1966, COPY ENCLOSED-that it was not con-
sidered advisable either to amend the Industrial Disputes Act, 1947 
or to have a separate legislation for the purpose of safeguarding the 
security of service of the non-teaching staff of the educational insti· 
tutions. 

3. However, at the instance of this Ministry, the University 
Grants Commission examined the matter in consultation with the 
Inter-University Board of India and Ceylon and, in its meeting 
held on the 6th July, 1966, had considered the question of framing 
model rules for regulating the service conditions of the non-teach-
ing employees of the universities etc. in the same mannl:!r as for 
the academic staff. A committee was subsequently appointed in 
March, 1968 by the University Grants Commission to examine the 
existing rules prevalent in the universities and frame draft rules 
for the guidence of the universities. The Committee has met a 
number of times and considered the draft rules on such subjects as 
pay and allowances, leave, retirement, conduct, penalties and 
appeals. While preparing the draft rules, the Committee has also 
considered whether it would be desirabie to frame the rules on the 
lines of Government rules or whether it would be more convenient to 
the concerned universities to have slightly different set of rules 
guaranteeing the security provided by Government rules, but at the 
same time avoiding the elaborate procedures involved in such rules. 
The Committee has not yet finalized its report. 

4. It may be added that the final decision regarding acceptance 
of the draft model rules that may be framed by the Committee will 
res1" ~ntirely with the universities. 

(H. D. GULATI) 
Assistant Educational Adviser. 

Lok Sabha Secretariat (Committee I Branch) with 30 spare copies 

---Ministry-~i Edu~ati~~& Yo~th -Ser\Ti~e~U.-O.-N~. --19~4416-9-U:t 
dated the 7th April, 1969. 
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Enclosure to Appendix XI 

No.11 70 I65-LRI 

GOVERNMENT OF INDIA 

MINISTRY OF LABOUR, EMPLOYMENT AND REHABILITATI01-l 

(DEPARTMENT OF LABOUR AND EMPLOYMENT) 

To 
The General Secretary, 
University Workers' Union, 
152 Dhaka, Delhi. 

.. "--

Dated New Delhi, the 7 Nov. 1966. 

SUBJECT:-Industrial Disputes Act, 1947-Applicability to non-teach-
ing employees of educational institutions-proposal for 
amendment of the Act. 

Sir, 
I am directed to refer to your letter No. UWUISSI66 dated the 

8th October, 1966 addressed to the Minister of Labour, Employment 
and Rehabilitation on the above subject and to say that the question 
of amending the Industrial Disputes Act, 1947 so as to include the 
non-teaching staff of Universities and other educational institutions 
under its purview was very carefully examined by the Central 
Government, but it was not considered advisable either to amend 
the Act for the purpose or, as an alternative, to have a separate 
legislation to safequard the security of service of the non-teaching 
staff of the educational institutions. However, the question of pro-
viding some security of service to the non-teaching staff of educa-
tional institutions is being separately examined in the Ministry of 
Education. Further enquiries, if any, in this connection may kindly 
be made from the Ministry of Education direct. 

Yours faithfully, 
Sd.I- H. C. MANGHANI 

Under SecretanJ. 

Copy; with a copy of letter under reference, forwarded for infor-
mation to the Ministry of Education. 

Sd·l-
for Under Secretary. 
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""V I l, , .• APPENDIX XII 

[See Para 17.2 of the Report] 

Representations inadmissible as petitions,-List of representations on 
which the Committee's intervention has procured speedy, partial 
or complete relief, or elicited replies from the Ministries con­
cerned meeting adequately the petitioners' points. 

PART I-Cases pertaining to the Ministry' of Labour, Employment & 
Rehabilitation (Deptt. of Rehabilitation) 

SI. 
No. 

I 

Name of Petitioner Brief Subject 

2 3 

Facts perused by the 
Committee 

4 

FOURTH LOK SABHA 
~ Shri Gellaram Dhanu- Payment ot ba- Regional Settlement Com-

mal, Amravati. lance cost of B.P. missioner, Bombay b.as 
No. 32 of Dhar. reported that the 

claimant is entitled to 
receive retund ot Rs. 
2896'77 which was ad-
justed in excess from his 
compensation for which 
the correspondence with 
the AdlI'inistrator, Sar-
darnagar, requesting 
tor 'No Refund Certi-
ficate' is going on by 
the Processing Offi-
cer and the detailed 
particulars have been 
supplied to Administra-
tor, Sardarnagar, by 
the Re~onal Police 
Office, Bombay. This 
amount will also be 
adjusted after receipt ot 
'No Refund Certificate' 
from the authority con-
cerned. The claimant 
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2 3 4 

in his earlier representa-
tion has also represented 
for payment of compen-
sation for agricultural 
land claim for 3 SA 
13'217/312 Units 
which was verified i~ 
his favour on 19'2'55 
«de Index No. SIDD-
t/27. But the record 
does not indicate that 
he has· applied for in-
clusion of claim within 
the prescribed period. 
He has, however, been 
asked by the Regional 
Office Bombay to -send 
the documentary evi-
dence of his having ap-
plied within the pres-
cribed time limit. Since 
he has not given any 
satisfactory proof, the 
payment of agricultural 
land claim cannot be 
made to him unless he 
gives satisfactory proof 
that he bad applied with-
in time. However, ac-
tion for adjustment to-
wards the aforesaid pro-
perty will be taken by 
the Processing Officer 
as soon as 'No Refund 
Certificate' is received. 

2 Shri Harish Chandra Payment of Decre- The case of applicant is to 
Aggarwal Cfo Ram- tal amOUAt. be considered by the 
Kishan Harishchandra, Custodian of Evacuee 
Kaimganj (U.P.) Property, Punjab, Jul-

lundur, judicially under 
Section 10 (2) (n) of the 
Administration of E.P. 
Act, 1950. Accordingly 
a copy of the represen-

tation is being sent to the 
Custodian of E.P., Tul-
lundur for taking neCes-
sary action in the matter. 



I 2 

3 Shrimati Haribai 
Hundomal. C/O 
Shri Kishinchand, 
H. No. 42/326, 
Bilochpura Loha-
mandi, Agra. 
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3 

Verification of 
agricultural land 
claim in Deh. 
Sandhki Claim 
bearing index 
number S/HB-
6/895· 

4 Smt. Bhagwani Bai Payment of Com-
Sajandas, Achald- pensation. 
pur, Dist. Amravati. 

5 Shri Nlthu Mll Go- Disposalofapp!ll. 
man Das,Hawkar, 
Kacha Block No. 
II, J ari Patka Colo-
.ny, Nagpur-4. 

876 LS-8 

4 

The claim in respect of 
alUicultural land in 
Deh. Sandhki was re-
jected by the Claims 
Officer, Shri Bhojraj L. 
Radhakrishnani on 
23' 12· 52. The ordt"r 
was passed exparte as 
the claimant failed to 
appc"ar on the appointed 
date. . For the reopen-
ing of such cases an ap-
plication before 1-11-
56 is necessary and If 
Claimant's widow is 
able to adduce docu-
mentary proof that her 
husband actually filed 
an application before 
I-I I-56 for the re-

opening of the case the 
case can be considered. 

RS.C. BombllY has Re-
ported that the caSe 
has now been finalised 

for cash payment of 
Rs. 1000,'. and Rs. 270 
N.D.S.C. The bill has 
been passed by the Pay 
and Accounts Office 
and the payment will 
be disbursed to the 
claimant shortly. 
The Rehabilitation Grant 
application Was rejected 
by the Settlement Offi-
cer, N agpur for want of 
documentary evidence 
and the same WAS re-
turned to the petitioner. 
If the petitioner was 
aggrieved of the above 
rejection order, the 
proper remedy under 
the law was that an 
appeal should have been 
tiled before the Regional 
Settlement Com-
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6 Shri Tekchand Wad-
hurnal, Dastur, 
Nagar Taiuq; 
Amravati. 

7 Shri Deo M~l Hotu-
Mal,C/o Bakshmal 
Wadhumal, HO':el-
wala, Main Buar 
J aripatka Colo:lY, 
Nagpur_- -

missioner, concerned_ 
Since . the appeal was 
nOl filed before the 
p~r fOt'UDl, it was 
regretted that nothing 
could be done at this 
stage_ 

Payment, of ba- Regional Settlement Co-
lance ofRs. 738'51. missioner, Bombay has 

reported that the case 
has since been finalised 
and cash payment of 
Rs. 738' 51 was made 
to Shri Tek Chand 
Wadhumal on 16-9-69. 
Receipt on 10 paise 
Revenue Stamp was 
also obtained from 
Shri Tek Chand in 
token of having re-
ceived the payment. 

Payment of Com-
pensation in res-
pect of left out 
properties in W. 
Pakistan. 

The A.S.C.I/C, Bombay 
Wrote to tbe applicant 
vide letter dateI7-4-69 
to furnish certain docu-
ments/information so 
that his R G. Appli-
cation could be re-
constructed. This 
letter was followed by 
two reminders but the 
applicant failed to com-
ply with the Office re-
quirements and hence 
A.S.C.llC, Bombay 
had no alternative but 
to close the matter. if 
the applicant is still 
pursuing the matter, 
he may please be advis-
ed to furnish the docu-
ments/information as 
called for by A.S.C.I/C 
Bombay, vide his office 
letter No- RSCBI 
ASOB/P.C·70 3116033-
34/69 dated 20-5-69 so 
.!hat the matter may be 
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8 Sbri Ba1chand 
Ablri;mal. C/o 
B~auty Dry-Qea-
ners Niklas M1Q-
dir Rom. Itwari, 
NagpJ.lt. 

9 Shri Valiram Gopal-
das. Clo Shri P.K. 
Bakhtiani,1<'lat No. 
5(B), Ranjit Hous-
ingSociety, ,M'lland. 
Bombay. ' 
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Payment of Com-
pensation-bearing 

Index CAl" No. 
UP(F m JRA.JKKOI 
24/IV.NT. 

Payment of claim 
compensation 

4 

bro~t to SOnle con-
clusion. In case there 
is no co-operation frOnl 
the petitioner, the 
matter shall be treated 
as closed. 

Sbri Balchand Moorij-
mal was requested by 
A.S.C.I/C, BQIllbay 
vide his leeter dated 
23-2-10 to supply the 
correct registration No 
of his conpensation ap-
plication. but despite 
issue of reminders. he 
has not supplied the 
same so far. Further 
action will be taken by 
A.S.C.I/C. Bombay 
as soon as the requisite 
information is receive 
by him from the ap-
plicant. 

The case has been eX8 
mined in consultation 
with Asstt. Settlement 
Commissioner IIC, 
Bombay. He has re-
ported that urban claim 
of Rs. 2000/- has since 
been included and the 
case processed. The 
compensation on this 
claim alongwith rural 
claim of Rs. 500/- and 
agricultural land claim 
for 2 std.acres 14 units 
works out to Rs. 2528/-
Out of this amount. 
a sum of Rs. 1303/- has 
already been paid to the 
applicant in 1963. The 
t-ill for the balance 
amount of Rs. 1225/-
has been sent to Pay 
and Accounts Office. 
The amount will be 
paid to the claimant 
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Shri R1mlal S!o 
Sbri Punjab Singh 
~hera,lt.~0I320, 
Vill. Shahpur.P.O. 
JhatianwaJ.a. Filzilka. 
Ferozepur. 
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Setttlement of 
Claims. 

I I. Shri Baldev Raj, Issue of Rectifi-
346, Sector IS-A, cation deed and 
Chandigarh. Panchnama. 

4 

as soon as the bill is 
: eceived back duly 
;:> assed. 

The matter has been exa-
mined in consultation 
with the Punjab Govt. 
They have intimated 
that Shri Ram Lal had 
left land in 8 villages 
9f Tehsil & Distt. 
Moatgo:nri West Pun-
jab kandyal. Tibbi Jai 
Singh Tutwala, Kal 
K~ram Block, Auranga-
bad Jorshah & Bhajan. 
After applying cut, he 
was entitled to 13-12 3/4 
S.A. which has been 
allotted to him in village 
Jhatianwal~, Tehsil 
Fazilka. Distt. . Feroze-
pur. As regards land 
left by him in Chak No. 
549/GD, it has been 
reported that there is 
no such village in Tehsil 
Samundri. ltowever 
there is one chak No. 
549/G.B., the records 
of which rt:veal that the 
applicant did not own 
lan:i in that village. 

Properties No. 12 & 
15 Masab Tank, Hydera.-
bad, were sold by auction 
on 24-9-63, for Rs. 
16,000/- to one Shri 
Baldev Raj, Sale certi-
ficate was issued to him 
on 30-11-64, and phy-
sical possession of the 
properties was handed 
over to Shri Baldev Raj 
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O!l 7-6-67, after remov-
ing a hut and some 
pillars alleged to have 
been set up by one 
Smt. K. Ramasubham-
rna. After giving phy-
sical possession and is-
suing sale certificate, 
the Department of Re-
habilitation became 
functus offlelo and 
nothing further remain-
ed to be dO!le by the 
Department in the 
matter.~ 

Shri Baldev Raj had sub-
sequently asked foc the 
supply to him of copies 
of 'Panchnama' relating 
to handing over of pos-
sessio.l and the 'Site 
Plan' of the property. 
According to the prac-

Tice followed by Depart-
ment of Rehabilitation, 
copies of site plans are 

not issued to auction-
purchasers of "Com-
pensation Pool" pro-
perties. However, in 

the present case, in 
structions have been 
issued to the office of 
the Regional Settlement 
Commissioner, BJIllbay 
to supply a copy of the 
'line plan, to Shri 
Blldev Raj, as a special 
case. 

Fo::- the copy of 'Panch-
nama', Shri Blldev Raj 
should have approached 
the Tehsildar, Hydera-
bad. The Regional 
Settlement Commis 
sioner, Bombay, has 
been asked to request the 
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State GoV!. Officers 
concerned to supply a 
copy of the 'Panchnama ' 
to Shri Baldev Raj. 
Shri Baldev Raj. has 
been informed of this 
position by letter dated 
the 2nd March, 1270. 

It is true that Smt. Sajida 
Khatoon, W 10 Shri 
Mohd. Yunus claims to 
have purchased these 
properties from one 
Smt. Putli Begum, and 
subsequently to have 
sold it to Smt. Raja-
ratnamma and Smt. K. 
Ramasubhamma, but 
this claim in itself would 
not affect the right and 
title of the auction-
purchaser, Shri Baldev 
Raj, so far as the De-
partment of Rehabili-
tation is concerned. 

In reply to a Unstarred 
Question No. 1360 in 
Rajya Sabha, the Mi-
nister of State in the 
Ministry of Labour, 
Employment &Rehabili-
tation, Shri Bhagwat 
Jha Azad, had stated 
as follows ;-
"Copy of the 'Panch-

nama' was to have 
been obtained from the 
local Tehsildar's office. 
However. the Re-
gional Settlemen t 
Commissioner's Office 
in Bombay has been 
asked to request the 
concerned local offi-
cer of the State 
Government to give 
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.. copy fO the auction 
pmc:hascr. Shri M. 
YUO\ls saleem's re-
portd interest in 
the property has not 
in a"1Y waY affected 
the action taken: . by 
Govemm.ent in the 
matter". 



PART II-Cases pertaining to Ministries/Departments other than the Mlnutry 
Df Labour, Employment and Rehalnl.tanon (Deptt. of Rehaln[.talJon). 

S1. Name of Petitioner 
No. 

Brief Subject 

-----------------------------
1 2 

Fourtb Lok Sabha 
J Shri Mohanlal Bhatt, 

Secretary, Rashtra-
bhasha Prachar 
Samiti, Hindi Nagar, 
Wardha. 

3 

Alleged disturbance 
in the meeting of 
Rashtrabhasha Pra-
char Samiti held 
on 12-14 October, 
1968 by the Govern-
ing body of Hindi 
Sahitya Sammelan. 

Facts perused by the 
Committee 

4 

According to the rules & 
regulations of Sahitya 
Sammelan, Rashtra-
bhasha Prachar Samiti 
is a Committee of the 
Sammelan. Rashtra-
bhasha Prachar Samiti 
is free to conduct its 
own activities and 
frame its own reaction. 
But the orders issued 
by the governing body 
of Hindi Sahitya Sam-
melan are binding on 
Rashtrabhasha Prachar 
Samiti. 

For some time past the 
office-bearers ofRashtra-
bhasha Prachar Samiti 
bave been trying to make 
the Samiti completely 
independent from 
Sammelan. They had 
got the Samiti registered 
as an independent orga-
nisation without the 
permission of the Go-
verning body of the 
Sammelan. In October 
1968 they called a 

------------------.-. ----------

116 



117 

I 3 4 

meeting of Rashtra-
bhasha Prachar Samiti 
in which they neither 
invited the members 
nominated by the Sam-
melan nor the Chai~ 
man of the Sammelan 
who is also the Chair--
man of the Samiti. As 
this meeting was cal-
led illegally, the 
Sammelan moved the 
court in Allahabad to-
issue injunction to stop 
this meeting and the 
court issued it. The 
Secretary of Rashtra-
bhasha Prachar Samiti 
has sent several repre-
sentations against this 
injunction. 

This Ministry of Educa-
tion & Youth Services 
have come to know that 
sometimes back the 
Chairman and Secretary 
of the Sammelan had 
held talks with the ('ffice 
bearers of Rashtra-
bhasha Prachar Samiti 
to resolve mutual diff-
erences. As a result 
of this discussion an ag-
reement was reached 
between the two parties 
and the Sammelan with-
drew the lDJunctioD. 
Sammelan has accepted 
the independent status 
of Rashtrabhasha Pra-
char Samiti and neces-
sary amendments in 
the Rulf"s & Regulations 
of the Sammelan .re-
being made. Now there 
is no quarrel betwC'eA 
the two parties. 
-----------
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.2 Smt. L. A. Bullock, 
86-Perambur, Bar-
racks Road, Vepery, 
Madras-7· 

118 

3 

Restoration of com-
muted portions of 
pension of petitio-
ner's husband as 
well as denial of emi-
gration facilities to 
them. 

4 

The Petitioner's hus-
band, Shri W. O. B. 
Bullock, formerly 
Telegraphist, C.T.O. 
cuttack retired on 
invalid pension on 
9-1-54. His pensionary 
claim has been settled 
but the pensioner as 
well as his wife have 
been submitting re-
presentations to the 
Posts and Telegraphs 
Deptt. and higher 
dignitaries quite fre-
quently. The repre-
sentations were often 
written in unintelli-
gible language and it 
was seldom clear 
what exactly the gri-
evances were. The 
matter was therefore 
referred to the Post-
master General, Mad-
ras who deputed an 
Inspector of Post 
Offices to contact 
Shri Bullock regard-
ing his representa-
tions. It was then 
learnt that Shri Bull-
lock had the following 
grievances : 

(i) Reimbursement of 
medical charges 
and travelling 
expenses for certain 
periods of his ser-
vices ; 

(ii) Restoration of com-
muted value of 
pension; 

Ciii) Grant of pension 
without reduction 
of pension equiva-
lent of D.C.R.G. : and . 
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3 Mis TiI18AJll3a Flour Short Supply of 
Mills, Tinsukill,. Assam. Wheat by Regional 

Director (Food), 
Calcutta against 
full payment. 

4 

(iv) Payment of pension 
in sterling in tht' 
U.K. and transfer 
of certain funds 
out of India. 

2. Replies on itemsCi), 
(ii) and (iii) were is-
sued to Shri Bullock 
and his wife vide Posts 
Telegraphs Deptt. 
letters No. 27/64-
67-Pen (Pt.) dated 
5-12-67 and 15-4-68 
Regarding item (iv) 
Ministry of Finance 
(Budget Dn ) were 
requested to consic'Cf 
the issue and directly 
reply to the petitioner. 
In spite of this they 
continue to write on 
the subject. 

The Railway wagons 
loaded with foodgrains 
at Calcutta Port are 
generally got weighed 
over the Port Commi-
ssioner's Railway 
weigh-bridge before 
they are despatched 
to various destinations. 
The weight so recorded 
at the weigh-bridge is 
indicated in the relevant 
RR and it forms the 
basis of recovery of 
cost of grain froms the 
consignees namely the 
State Governments, 
Flour Mills etc. It 
sometimes happens that 
the Railway weigh-
bridge of the Port 
Commissioner go out 
of commission due to 
water logging etc. At 
other times, the Port 
Commissioners refuse 
to weigh wagons due to 
operational difficulties. 
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From 8th June, 1966 
to 24th January, 1967, 
due to heavy rush of 
imported foodgrains & 
consequential opera-
tional difficulties, the 
Port Commissioners 
suspended wighment 
of wagons. Duringthat 
period, despatches of 
wheat were made to a 
number of flour mills in 
the Eastern Region, in-
cluding the petitioner, 
Mis Tinsukia Flour 
Mills, Tinsukia The 
petitioner submitted 
certain bills for short 
receipt of wheat. The 
Pay & Accounts Officer 
has returned their bills 
amounting to Rs. 2.89 
lakhs. In the past, 
when such occasions of 
non-weighment arose 
for short periods, tho 
weight despatched used 
to be computed on the 
basis of the average 
weight of despatches 
by lorry ex the same 
vessel. Since the 
period between 8th 
June, 1966 to 24th 
January, 1967 was of 
a long duration and the 
amounts claimed by 
the flour mills sitt:.ated 
in the Eastern Region 
are lar~e, the procedure 
for eXlLTl1ination and 
settlement of the 
claims has been refer-
red to a special Com-
mittee consisting of the 
Chief Pay & Accounts 
Officer & the senior Offi-
cers of the Ford Depart-
ment & Minist y of Fin·· 
ar.c,~, It would take about 
a couple of months to 
decide the matter. I 
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4 Smt. Prem Narang Expiry of panel for 
H-9/9, M-alviya- the post ofT. G. 
Nagar, New Delhi-I7. T. (Home-Science). 

4 

this connection, it may 
also be mentioned that 
during the period in 
question it was open to 
the flour mills to depute 
a representative to 
supervise the loading. 

Smt. Pren'l Narang repor-
ted for interview 0:1 
29-6-68 for appo:nt-
ment to the post of 
Domestic Science 
teacher and her name 
was included at S. No. 
20 of the panel drawn 
by the Directo:ate of 
Education. In accor-
dance with the existing 
rules of procedure when 
some selected candidates 
were called to the office 
of the Directorate of 
Education, Delhi for 
checking the certifica"es 
etc. she could not b! 
con~idered for appoint-
ment on account of her 
advanced stage of 
p"egnancy. She had 

. also been informed that 
she would be considered 
for appointment after 
six weeks of the date 
of her confinement in 
case any post of Senior 
Domestic Science tea-
cher existed then. 

On 22-4-69 Smt. Narang 
went to the Directo-
rate of Education to 
enqu.ire about her 
8pPolntment but at 
that time no post was 
offered to her as no 
vacancy existed at that 
time. Even six can-
didates above her name 
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5 Shri C.P. Aggarwal 
Kaitngang (U.P.) 

W orkiog of State 
Bank of India. 

4 

in the Panel also could 
not be offered any post 
as the life of that panel 
(which is usually one 
year from the date of 
interview) had expired. 

Later Smt. Narang again 
came for interview for 
the PG6t of Domestic 
Science teacher and 
she had been appointed 
as a teacher. 

The petitioner made 
allegations of corruption 
& bribery in the matter 
of appointments of the 
children o~ the Bank 
employees in the State 
Bank of India. He 
also made certain a!le-
gations regarding grant 
of over-draft limits. 

It has been reported by 
the Ministry of Finance 
that the State Bank of 
India, on receipt of a 
similar petition from 
the complainant (Shri 
C.P. Aggarwal), de-
puted a senior official 
of the Bank for inves-
tigation. The reports 
submitted by the offi-
cial revealed t.'1atthe alle-
gations made by Shri 
Aggarwal are not 
based 00 facts and 
that he had con-
firmed to the officer 
that the allegations 
were made by him 
out of sheer disgust. 
From the extracts of 
the report furnished 
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6 MIs Bhojumal SonS 
-175, Samuel Street 
Bombay. 

3 

Claim for damage & 
shortage ex. Salt 
Cotaurs to Wadi 
Bunder Inv. No. 366 
RR. No. 134766 of 
u-6-68. 

4 

by the Kanpur Local 
Head Office, it is 
~een that Shri C.P. 
Aggarwal was requested 
by them to quote 
specific cases in sup-
port of the charges 
he had levelled & 
the evidence, he had 
which Shri C.P. 
Aggrawal failed to do. 

The matter has been 
examined in consul-
tation with the Cen-
tral Raodway Admi-
nistration. The facts 
of the case are that 
one consignment of 
275 bags of groundnut 
seeds booked from Salt 
Cotaurs to Wadi Bunder 
under lnv. No. 366 RR 
No. 134766 dated 
22-6-68 was received 
at destination on 4-7-68 
and was made available 
for delivery on 5-7-68. 
The consignees effected 
delivery of252 bags and 
demanded assessment 
of damages to the re-
maining 23 bags. The 
damages to 23 bags of 
groundnu.t seeds was 
assessed ill the presence 
of the consignees' J C')re-
sentative and the loss 
assessed was 20 I . 69 
kgs and not 3 27 kg~ as 
alleged by the claim' ll~S. 
Since the consignee did 
not produce the ·original 
bee;uck or- a certified 
copy thereof in support 
of the claim, a sum of 
Rs. 199.05 was paid in 
settlement of the clai m 
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7. Shri B. B. Wadhwani 
Retd. Deputy Con-
servator of Forest, 
Bombay. 

Payment of arrears 
of pay. 

for compensation on 
the basis of l"easonable 
asseSllIllent of losses 
and present markec 
rate. 

Having regard to the fact 
that in the absence of 
the original beejuck or a 
certified copy thereof, 
the claim was settled on 
a reasonable basis, there 
does not appear to be 
sufficient justification 
fo: Ministry of Rail-
ways (Railway Board)'s 
intervention in the 
matter. 

Shri RB. Wadhwani, ori-
ginally a Fo:est Officer 
in Sind Forest Depart-
ment, Officiating as 

Deputy Conservator of 
Forests there in the 
scale of Rs. 600-1250 
resigned & retired 
from Pakistan service 
on 23-1-1950. On 
migration to India he 
was appointed on con-
tract basis as Deputy 
Conservator of Forests 
in the scale of Rs.600-
1000 by the erstwhile 
Hyderabad State with 
effect from 18-7-1951. 
On the reorganisation of 
the States, he was allot-
ted to Andhra Pradesh 
and was drawing Rs. 
8001- p.m as officiating 
Deputy Conservator 
of Forests. 

Shri Wadhwani was ap-
pointed as an Instruc-
tor in a tenure post at 
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the F.R.I.&C., Dehra-
Dun, w.e.f. 28-9-1951 
in the scale of pay Rs. 
600-1150. As he WIUI 
only an officiating Ga-
zetted Officer in Pald-
stan, the AGCR insis-
ted on his medical 
examination by a Medi-
cal Board before he 
could be authorised to 
draw any pay. The 
urgent question that was 
to be decided, there-
fore, was about the 
medical examination. As 
this took sometime. the 
authority for provisional 
paym~nt at the mini-
mum of the scale of 
pay. viz. Rs. 600;- had 
to be issued. so that he 
could draw some par. 
The question of medI-
cal examination was fi-
nally decided by the 
Ministry of Home 
Affairs in consultation 
with the Ministry of 
Finance only in Sept-
ember, 1958. Immedia-
telythereafter, the ques-
tion. of his pay fixation 
was taken up with the 
Ministry of Finance on 
11-9-58. As he was 
drawing Rs. 800 '- p.m. 
in Andnra Pradesh at the 
time of his appointment 
In the scale of Rs. 600-
1000, the Ministry of 
Food, Agriculture. 
C.D. & Cooperation 
recommended to tne 
Ministry of Finance 
that he might be allow-
ed an initial pay of RI. 
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8ooj·· p.m. with effect 
frn:n 28-9-1957, i.e_ 
the dine of his appoint-
ment at the Forest Col-
lege. While the fixation. 
of initial pay as propo-
sed was accepted by the 
Ministry of Finance in 
February, 1959, they 
decided that as the pay 
was being fixed on aa. 
hoc considerations, ar-' 
rears of pay prior to the 
issue of formal orders 
should not be allowed_ 
Formal orders were is-
sued on the 5th March, 
1959, fixing Shri Wadh-
wani's pay at Rs. 800/-
p.m.w.e.f.28-9-57 witn-
out allowing arrears for 
the period from 28-9-57 
to 4-3-1959. As thig 
decision was very hard 
on the officer, the Mi-
nistry of Food, Agri-
culture, C.D. & Coo-
peration took up the 
matter again with the 
Ministry of Finance on 
the following grounds: 

(i) The officer should 
not suffer on account 
of delay in issuing 
formal orders. As 
pointed out above .. 
the delay was not 
due to any fault on 
the part of the offi-
cer. It was due to-
the fact that first 
of all his medical 
examination ques-
tion had to be deci-
ded. If that ques-
tion had not to re 
considered, the ques-
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tion of pay fixation 
would have been 
taken up immediately 
after his joining the 
post. To that extent 
the delay was un-
avoidable. 

(ii) Though techni 
cally Shri Wadhwani 
was not a displaced 
Govt. servant (on 
account of his mig-
ration to India in 
1950), he was in 
fact a permanent 
Govt. servant of 
Sind and as such 
he should be allowed 
the arrears. 

(iii) If he had ioined 
the PRI only after 
orders about his ini-
tial pay were avail-
able, the Forest 
College would have 
been without an 
Instructor from 
28-9-57 to 5-3-1959. 

(iv) In view of the 
difficulty in getting 
a sufficient number 
of Forest Officers 
from States, some 
special considera-
tion ,should be 
shown 10 their cases. 

The Ministry of Finance 
however, did not agree 
to the proposal. 

On that decision, Shri 
Wadhwani had submit-
ted a memorial to the 
President on the basis 
of which the case was 
re-examined and the 
Ministry of Finance 
were requested that a 
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re-consideration of the 
decision was justified 
0.0 the following 
grounds :-

(i) The higher initial 
pay in this case was 
allowed in pursu-
ance of a gf,J1eral 
principle that if an 
officer had rendered 
earlier service in a 
lower scale of pay, 
which runs concur-
rently with the 
higher one upto a 
certain stage, the 
benefit of completed 
years of service in 
the lower post 
could be admitted 
for increment in 
the higher post. 
Therefore, the high-
er initial pay was 
granted to Shri 
Wadhwani not as an 
ex-gratia concession, 
but in pursuance of 
an existi,ng principle. 
Had the case regard-
in g fixatio,n of his 
pay been taken up 
with the Min istry 
of Finance before 
making an offer of 
appointment or im-
mediately thereafter, 
his pay would have 
been fixed on the 
same principle as 
adop'ted now and the 
officer would have 
got the benefit of 
higher pay, right 
from the date of 
his appointment or 
at least for a con-
siderable portion of 
the period for which 

-------------------------. ---------------
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arrears are now being 
denied. In a,ny case, 
he should not be de-
nied what was due 
to him merely be-
cause of delays for 
which he was in 
no way responsible. 

(ii) There was a pre-
cedent in the case of 
one 8hri R. 8. 
Choudhury, Tech-
nical Officer in 
this Department, 
who was allowed 
arrears of pay and 
whose case is similar 
to that - of 8hri 
Wadhwani. 

(iii) The Ministry of 
Finance had been 
generally allowing 
arrears of pay and 
allowances in cases 
in which the service 
that counts for in-
crement was render-
ed in a wholly identi-
cal scale of pay. 

The proposal was turned 
down by the Ministry of 
Finance on the following 
grounds :-

(i) The case of 8hri 
Wadhwa~ was at-
tempted to be dealt 
with under the 
'Guiding princi-
ples' of Ministry of 
Finance according 
to which the pay of 
officers whose cases 
are not ordinarily 
covered by the nOr-
mal rules or a strict 
application of the 
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rules would result 
10 hardship, but 
his case was not 
covered by those 
principles ; 

(ii) Considering the 
hardship involved 
in this case, they 
gave him the benefit 
of service under the 
Govt. of Andhra 
Pradesh as an ad­
hoc measure. That 
was in the nature of 
Il!I. ex-gratia con-
cession and not an 
an entitlemont. 

(iii) The case of Shri 
R.S. Chaudhuri 
quoted by this Mi-
nistry wa~s not an 
identical one; Shri 
Chaudhuri was hold-
ing a post under the 
Central Govt. prior 
to his appointment 
Under the Ministry 
of Food & Agricul-
ture whereas Shri 
Wadhwafii was ap-
pointed on contract 
basis under a State 
Govt, 

(iv) He did ~ot come 
under the Central 
Govt. on tx"ansfer 
from the State Qov't. 
but he came because 
his service with the 
Govt. of Andhra 
Pradesh had expired. 

(v) The post held by 
him under the Andh-
ra Pradesh Govt. 
was a lower one 
6S1d he was not 
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holding the same in 
a substantive capa-
city. 

(vi) The delay in the 
fixation of his pay 
did not occur due to 
any prolonged dis-
cussions in the Mi-
nistry of Food & 
Agriculture or in the 
Ministry of Finance. 
It was delayed due 
to the application 
for the concession 
made by the Govt. 
servant after II 
months of his taking 
up the post. 

The contractual period of 
the· services of Shri 

Wadhwani under the 
Govt.of Andhra Pradesh 
was due to expire on 
3~57· He, however, 
Joined the post of Ins-
tructor, Northern Fo-
rest Rangers College, 

. Dehradun w.e.f. 28-9-57 
i.e. before the expiry 

, '.c. of his services under 
the Govt. of Andhra 
Pradesh. In h is peti-
tion, Shri Wadhwani 
has stated that he was 
selec~d for a post of 
Forestry Expert under 
the Govt:. of Ethiopie 
on a salary ofRs. 2,250/-
p.m. To SUbstantiate 
his statement, he has 
quoted from a D.O. 
letter No. 18-9; 57-FA, 
dt. 17-9-57 from Shri 
P.N. Suri. The D.O. 
letter in question was 
received by him at a 
time when he was em-
ployed under the Govt. 
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Grant of Family 
Pension as further 
relief to that 
already granted 
from J~J-62 to 
JI-9"63· 

4 

of Andhra Pradesh 
and not under the Govt. 
of India. He could. 
therefore, decide inde-
pendently whether to 
join the service under 
the Govt. of India or 
under the Govt. of 
Ethiopia. Relevant re-
cords containing the 
D.O. letter dated 
17-9-57 are not available. 
Therefore, it is not 
possible to indicate the 
actual reason for his 
not accepting the offer 
under the Govt. of 
Ethiopia. 

The cases of Sarvashri 
S.S Harisinghani, L.S. 
Khanna and Jaswant 
Singh quoted by Shri 
Wadhwani are not at 
par with that of the 
petitioner. 

Smt. KR. Rajammal was 
granted family pension 
under the Liberalised 
pension Rules, 1950. 
Under these rules the 
family penslion is limited 
to a maximum period 
of ten years after the 
death of the officer • 
not extending beyond 
a period of 5 years from 
the date the officer 
retired, or would have 
retired on a superannu-
ation pension in the nor-
mal course but for his 
death. However, with 
the introjuction of the 
new Family Pension 
Scheme, 1964, which 
i. applicable to Govern-
ment servants in service 
on the 31-12-1963 and 
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those recruited there--
after, the question of ex-
tending benefits there-
under to the widows/ 
minor children of em-
ployees who retired Or 
died prior to 1-1-1964 
and who Were governed 
under the Liberalised 

Pension Rules, 1950 Was: 
considered in consulta_ 

tion with the Committee 
on Social Security and 
it was decided to extend 
the period of eligibility 

for family p'!nsion under 
the Liberalised Pension 
Rules, 1950 upto the 
date of death or re-
marriage, whichever is 
earlier, in the case ot 
widows and until 
majority in the caSe of 

children (until marriage, 
if earlier, in the case of 
daughters) in respect ot 
families who Were ac-
tually in receipt of 

'family pension on 
31- 12-63 OUe those who. 

,become entitled to it 
8ubseqaent to that date. 
The rate of family pen-
sion for the extended 
period Was kept at half-
the family pension p~e­
viously admissible and 
no reduction of two. 
months' pay from the 
pension or gratuity was' 
enjoined. As it will 
lead to re-opening ot 
a large number of closed 
cases, besides having: 
indefinite financial im-
plications, it was not 
extended to widows or 
minot children who-
had ceased to draw 
family pension on. 
31-12-63~ 
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'"9 Shri Dharamdas, Eviction of resi-
F.i3-Gaifar Market, dents of Prasad 
AIya Samaj Road Nagar, Arnrit 
New Delhi-5. Kaur puri and 

Bapa Nagar, etc. 

4 

In extending the con-
cession sanctioned 
therlin, a line had to be 
drawn at the app. 0-
priate stage. Obviously 
widows and minorchild-
ren wr.o were not in 

receipt of family r:nsion 
on the eve of introdUC-
tion of the Family 
Pension Scheme, 1964 
cannot in fairness be 
given the concession. 
It was accordingly deci-
ded that the concession 
should be admissible 
only to widows and 
children who were in 
receipt of family pen-
sion on 31-12-63 or 
were entitled to it 
after that date under 
the Liberalised Pension 
Rules, 1950. 

The position now is that 
the area known as 
Prasad Nagar and the 

area partly under Arnrit 
Kaur puri, Gobind 

Garh, Ramesh Nagar, 
etc. have already been 
cleared and alternative 
accommodation has 
been provided to the 
evictees. 

During the consideration 
of objections to the draft 

zonal development 
plan for Karol Bagh, 
the Screening Board 
has recommended that 
for the area called Bapa 
Nagar, a comprehensive 
redevelopment Scheme 
be prepared by 
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MIs. Ganesh Flour Loss of Rs.62· 61 
Mills Co. Ltd., lakhs reportedly 
Subzi Mandi, Delhi. incurred due to 

inadequate sup-
ply of soyabean 
oil. 

Name offactory 

(i) Kanpur factory 

(ii) Kanpur factory 

(iii) Delhi factory 

4 

the local body concern-
ed. the Board has 
further recommended 
that, to the extent pos-
sible, the eligible squat-
ters covered under 
the Gadgil Assurance 
be given alternative 
accommojation nearest 
to the present site. 
The recommendations 
of the Board on the 
Zonal plan are under 
consideration of the 
Delhi Development 
Authority. 

The representation seeks 
compensation from the 
Government for losses 
totalling R~. 62·61 lakh 
reportedly suffered by 
Mrs. Ganesh Flour 
Mi'lls Co Ltd., Delhi, 
due to short supply 
of soyabean oil to its 
vanaspati factories at 
K'lnpur and Delhi dur-
ing March, 1965-Nov-
ember, 1967 and conse-
quent uneconomics 
working vis-a-vis prices 
fixed for vansapati.The 
loss has been estimated 
as under :-

Period 

March '65-
February '66 

May-November, 
1967· 

November-'66 -
September '67 

Amount 

22·93 

---
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It may be pointed out that: 
during the period cover-
ed by item (i), imports. 

and distribution of soya-
bean oil were effected 
by the factories them-
selves through the 
Vanaspati Manufactur-
ers' Association of 
India. Hence, any 
shortfall in receipts 
of soybean oil by the 
factories of Mis Ganesh 
Flour Mills Co. Ltd ... 
or any other factory .. 
during the said period 
is a matter which falls 
within ,the. purview of 
the .ind~try alone and 
Government. will not: 
ordinarily be concerned 
with the same. Further .. 
during the said period .. 
prices of Vanaspati were 
not being fixed by the 
Government but by the. 
individual factOries-
themselves on the basis 
of an agreed formula. 
linked to the respective 
factory's purchase price. 
of raw oils. 

As stated by the firm 
despatches of some 
quantity of soya bean oil 
from Calcutta allocated 
to certain factories in 
the North and East zones 
including the Kanpur-
factory of Mis Ganesh-
Flour Mills Co. Ltd ... 
were withheld in Nov-
ember 1965 for a few 
months to meet the 
anticipated require-
ments of the West: 
Bengal Government 
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This oil was later releas-
ed and was received by 
the factory during June-
September 1966. The 
indigenous oil prices 
were ruling around Rs. 
3000-3700 per tonne 
during November, 1965 
to February, 1966 when 
the soyabean oil was to 
be supplied. These 
rose to Rs. 4500-5200 
per tonne during J une-
September, 1966 during 
which period the factory 
received the oil. There-
fore, the factory derived 
considerable monetary 
advantage by the use of 
soybean oil when the 
prices of indigenous oils 
(and therefore of vanas-
pati) were considerably 
higher. Any loss that 
it might have suffered 
during the earlier period 
was more than offset by 
the profit earned by it 
during the later period. 

As regards (ii), which co-
vers supplies to the 
Kanpur factory during 
the period May-Novem-
ber, 1967, it has been 
stated that as against 
an allotment of 1,239 
tonnes of soybean oil 
made to the factory on 
20th May, it did not 

make any payment arran-
gements for 467 tonnes, 
while even for the 
balance 778 tonnes, pay-
ment formalities were 
completed only on th e 
26th June, and that just 
about this tin:e the 
Railways sus ftTccd all 
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bookings of oil for Kan-
pur because of prolonged 
delay on the part of this 
factory in unloading 
groundnut oil tank wa-
gons and the resultant 
congestion at that sta-
tion. The suspension of 
rail bookings continu-
ed until September~ 
when it was lifted at the 
instance of the STC and 
hence despatches against 
the allocation of 20th 
May could ~mmence 
only in October. 

In the meanwhile, another 
six allocations totalling 
3,344 Connes of soyabean 
oil were made to this 
factory between July 
and October but the firm 
did not make payment 
arrangements for any 
of these allocations until 
the 9th November when 
a revolving letter of 
credit for Rs. 5.6 lakhs 
was opened. Even 
at this stage, the factory 
was slow in retiring 
documents against the 
revolving letter of credit· 
but despite this, I,2I~ 
tonnes of the allotted oil 
were despatched to the 
factory during Novem-
ber-January, after which 
no further oil was lifted 
by the factory. 

& regards (iii), which co-
vers supplies to the Delhi 
factory during the pe-
riod. November 1966-
September 1967, it has 
been stated that the 
relevant letters of credit 
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II Shri Mohammad Rafi, Alleged demolition 
704, Phatak Dhobi- of old Masjids and 
yan Farash Khana, Mandirs by Delhi 
Delhi-6. Administration. 

4 

in respect of the various· 
allocations Dlade to this 
factory until July, IC)6T 
were being invariably· 
received 3-6 weeks after 
the issue of the alloca-
tion, which naturally re-
sulted in delayed des-
patches. It will also be. 
observed that by August 
the financial pOsition· 
of the factory had deteri-
orated still further, and 
it was unable to establi~h' 
fresh letters of credit 
against the subsequent. 
allocations. The S.T.C .. 
had, therefore, to extend 
special payment facili-
ties to the factory for· 
enabling it to receive 
regularsuppJies. 

Thus, any loss that Dlight 
have been suffered by the 
factories due to delayed 
receipts of soyabean oil' 
was wholly due to the 
financial difficulties of 
the firm and its inability 
to lift the allocated oil 
in time. In view of 
this, no responsibility 
attaches either to the 
Government or to the 
State Trading Corpora-
tion in the matter of" 
compensating it for the 
same. 

It was alleged by SODle 
persons that during the 
clearance drive between 
19th January, IC)69 and 

12th February, IC)69. 
when the Delhi Develop-
ment Authority re-
moved unauthorised 
structures and slums in. 
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Alleged non-pay-
ment of ProvIdent 
Fund Gratuity & 
Pension afterre-
tirement as Kha-
lasi from S. E. 
Railway, Madras. 

4 

and around Basti Niza-
muddin, they also demo-
lished some mosques. 
The Lt. Governor him-
self inquired into the 
matter and came to the 
conclusion that no mos-
que had been demolished 
during the clearance 
operations. Matters 
relating to the Sikandria 
mosque (as mentioned 
in answer to the Lok 
Sabha Unstarred ques-
tion No. 4680) are sub-
judice. The Adminis-
tration have no informa-
tion about any temples 
having been demolished 
during clearance opera-
tions in Jamna Ba2lar 
Karampura or any other 
localities. 

[Railways (Railway Board)] 

NOTE containing factual 
comments regarding 
Shri B. Chakrapani 
Naidu, ex-Khalasi, 
Southern Railway. 

(i) Date of 
Birth, . 16-3-1908 

(ii) First app-
ointed as C. 
W. Lascar 16-3-1940 

(iiifD~~arge4. 
- for ~autho-:- . ; 
'tised a'bS'ei1~ ~~ 1945 

(iv) Re-appoin-
ted as tempo-
rary Carriage 
Cleaner. II-I-19S4 
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876 LS-IO. 

4 

(v) Deemed to 
have resigned 
from service 
as his absence 
exceeded 3 
months, under 
note 2 to Ex-
ception II to 
Rule 732 RI. 3-3-1959 

(xi) Again re-
appointed as 
a temporary 
carriage Clea-
ner. 2-9-1960 

(vii) Retired 
from service 
under age li-
mit. 15-3-1966 

The ex-employee was due 
provident fund amount 
of Rs. 186·42 only for 
the second spell of his 
service from 11-1-1954 
to 3-3-1959 which was 
paid to him on 25-1-
1960. He was not 
eligible for SC to PF as 
he had not completed 
15 years of service. 

As. regards his last spell 
from 2-9-1960 to 15-3-
I~, his contribution to 
Provident Fund amount-
ing to Rs. 95/- was paid 
to him on 29-3-1966. 
Being a pensionable Rail-
way Servant, he was 
paid on 6-6-66, the ter-
minal Gratuity of Rs. 
145.80 with holdings 
Rs. 25/- for anticipated 
debits. The withheld 
amount of Rs. 25/- less 
RS.2·03 adjusted against 
overpayment was refun-
ded to him on 27-3-68. 
He was, however, not 
entitled to any pension 
under the rules. 



2 

13 M's. Shah Damji 
Champshi & Co , 
227, Bhatt Bazar 
BombaY-9 
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Compensation in 
respect of non-
delivery of consi-
gnment of 230 
bags gulabi gram 
booked ex-Bilas-
pur to Wadi 
Bunder 

14 Shri D. Chinna-Babu, Payment of dues 
Retd. P. W. M., S.E. etc. 
Rly. Village ; Boora-
gam, Post: Booragarn 
Dist. : Srikakulam 
(A.P.) 

4 

In regard to the allegation 
that the ex-employee 
was not paid salary for 
the period from 16-3-66 
to 24-3-66, the wages 
amounting to Rs 36· 75 
was drawn on 5-4-68 but 
was lodged as unpaid. 
This was subseqtlently 
paid to the employee 
on 13-12-68. No fur-
ther amount is due to 
the ex-employee. 

The disposal of the case 
by the Central Railway 
was not considered 
correct and the railway 
was asked to review the 
matter. As a resu it, 
additional compen,ation 
to the tune of Rs 54°.45 
has been paid to the 
complaining firm in full 
and final settlement of 
the matter. 

The petitioner, Shri D. 
Chinna Babu, Retd. 
P.W.M., S. E. Rly. in 
his representation had 
represented about the 
non-payment of arrears 
on account of re-fixation 
of pay; non-refund of 
Rs. 600/-retainej out 
of special Contri-
bution to Provident 
Fund dues to meet rail-
way dues; option for 
pension; short paymnt 
of Provident Fund and 
Bonus etc. 

The Ministry of Railways 
have stated the position 
as follows:-

(i) Non payment of arrears 
on account of re-fixanon 
of pay an authorised 
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scale Rs. ] 50-240. An 
amount of Rs. 702.28 
on account of dIfference 
of his pay has since been 
passed for payment. 

(ii) Non-refundof Rs. 600/­
retained out of SpeCIal 
Contribution to Provi­
dent Fund dues to meet 
ratlway dues : Special 
contribution to Provi-
dent Fund dues were 
paid to Shri Chinna 
Babu after keeping Rs. 
600/- in deposit to meet 
railway dues arising out 
of excess leave salary 
drawn and unauthorised 
occupation of railway 
quarter. Subsequently, 
the balance of this was 
released on 8-3-68 Mter 
recovering Rs. 523.21 
lRs. 368.66 being ex-
cess leave salary and 
Rs. 154·55 towards 
charges for unauthorised 
occupation or quarters 

from 13-3-67 to 17-6-67. 
The ex-employee was 
advised by the Railway 
Administration con-
cerned to receive the 
balance of Rs. 76"79 
from the Pay Clerk No. 
69· 

(iii) OPtion for Pens.on 
daud15-10-68 not accep­
ted: Shri Chinna Babu 
applied to come over to 
Pensionary benefit on 
16-10-68 i.e. long after 

his retirement on 15-7-67. 
His application was tur-
ned down as the date for 
exercise of the option by 
him was already over. 

(iv) Short Payment aj 
PrOfJJtientFundand Bonus: 
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All his Provident 
Fund assets amount-
ing to Rs. 4,302/- (pro-
vident Fund Rs. 19791-
and Bonus Rs. 2323/-
was paid to Shri Chinna 
Babu. 

(v) Non recetpt of Prom­
dent Fund slip : Provi-
dent Fund slips are 
issued every year. Since 
there is no practice to 
take acknowledgement 
for these slips, it is diffi-
cult to ascertain the exact 
position. ". 

(vi) Non-drawal of Travel­
ling Allowance Bdl from 
Apr,l, 1965 toJan. 1967: 
Shri Chinna Babu had 
not submitted any jour-
nal for is travelling 
Allowance for the period 
April, 1965 to January, 
1967 to the Permanent 
Way Inspector concer-
ned. 

(vii) Non payment of supp­
lementary Btll No. DPO! 
WAIBUfIII/U5 LP~ 
Suppl. dated 2-4-69 by 
Accounts: This is 
being checked up by the 
Railway Administration 
concerned, and action as 
necessaty will be taken 
on finalisation of this 
case. 

(viii) Non payment of Rs' 
35/-: The amount was 
deposited in the court on 
4-8-69 as Shri Chinna 
Babu refused to take 
payment of the same. 
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15 Mrs R. N. K. Anna-
mallai Mudaliar 
Ekambarakupparn, 
Chitlor. 
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Pilferages in Sam-
balpur of S. E. 
Rly ; and Inatten-
t;on to corres-
pondence of the 
party. 

4 

(ix) Leave Preparatory to 
Reurement not allowed: 
He was granted leave 
preparatory to retire-
ment for the following 
periods: 
107 days leave on aver-
age pay from 13-1-6-
to 29-4-67. 
77 days leave on halt 
average pay from 
30-4-67 to 15-7-67. 

(x) Improper adjustment 
of share OM-TD etc. oj 
South Eastern Railway 
employees' Co-op Urban 
Bank. Since the ma-
tter, concerns South 
Eastern Railway Emp-
loyee's Co-operative 
Urban Bank, Calcutta, 
Secretary of the said 
Organisation is being 
requested by the Railway 
A1ministration con-
cerned to send Shri 
Chinna Babu a direct 
reply. 

Regarding the general 
complaint of the party 
about pilferage/the"t, 
the enquiries made by 
the Security Depart-
ment of South Eastern 
Ra;lway did not indicate 
high incidences of 
pilferage at Sambalpur 
as alleged by the party. 
In respect of three 
specific cast's of short-
ages mentioned by the 
party in concluding 
para of their letter and 
which ha\e been attri-
buted to pilferage, the 
allegations had not been 
proved COrrect. 
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16 Shri Galguni Basu, 
139 R. N. Guha 
Road Calcutta-28. 
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Representation 
against order of 
the GOvt. of India 
preventing the 
appointment of 

4 

As re~ards the three claims 
cases referred to by the 
party, it is revealed that 
one claim relates to a 
consignment booked to 
Bargarh Road which was 
repudiated as far back 
as O'n 24-4-59 on the 
grounds of the claim not 
preferred within the 
time-limit prescribed 
under the rules. The 
second. case relates to 
non-delivery of a con-
signment booked to 
Raigarh. The claim 
was reed. on 5-6-69, in 
which case the party 
was asked to send rele-
vant documents, but 
there has been no res-
ponse from the party as 
yet. The third case is 
about a consignment 
originally booked from 
Nagari Station (S. Rly) 
to Bargarh Road (S. E. 
Rly) on 28-5-64 but was 
mis-despatched to Bar-
garh (c. Rly) and later 
on rebooked to Nagari 
(forwarding station). 
At the time of rebooking 
a sum ofRs. 427' 20 was 
indicated in the rebook-
ing Railway Receipt to 
be collected as wharfage 
charges. The farty 
claimed refund 0 this 
amount and an amount 
of Rs. 424' 20 has since 
been refunded to the 
party on 2-2-1970. 

[Home Affairs] 
No general orders have 

been issued imposing 
a ban as such on 
the ex-pUblic sector 
executi ves joining the 
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senior executives 
by the private 
sector. 

4 

private sector. 

However, certain instruc-
tions have been issued 
by the Govt. indicating 
certain procedures to 
be followed when the 
public Enterprises deal 
with private firms where 
former top executives 
of the concerned enter-
prises have joinec after 
retirement from the 
enterprises. A copy 
of this office O. M.No. 
2(II)/69-BPE (GM 
dated 26-4-69 is enclo-
sed in this connection. 
It will be noted that the 
decision is that if a top 
executive (and not only 
the Chief Executi ve ) 
of a Public Enterprise 
on his retirement joins 
a private firm no con-
tract shoulti be placed 
with that firm without 
the approval of the Board 
of Directors of the con-
cerned enterprise, for 
a period of two years 
following the retiren-_ent 
of that officer. The pro-
visions applicable to 
Central Govt. officr,rs in 
the case of their taking 
up jobs in private sector 
after retirement from 
Government have also 
been briefly indicated 
in the enclosed Office 
Memorandum (See 
Annexure). 
[Home Affairs] 

'7 Shri B. S. Paras Q. Complaint from The petitioner, Shri B. S. 
No. L-PT-3I7, Saro- Shri B. S. Paras Paras, in his represent a-
jini Nagar, New' ofSarojini Nagar, tion, had alleged police 
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against Police 
Station Vinay 
Nagar, New Delhi 
for showing favour 
to criminals. 

4 

indifference towards his 
case registered in the 
Police Station, Vinay 
Nagar, New Delhi, 
regarding alleged assault 
and beating of the peti-
tioner by certain per-
sons. The petitioner 
had requested that the 
case should be brought 
in the Court of Law by 
the Police. 

The Ministry of Home 
Affairs have stated as 
follows 

That on 15-3-69 Babal 
singh reported that 
there was a quarrel at 
at Quarter No. LPT-
317. The complaint 
was received at 7.30 
p.M. S. I. R. N. Chawla 
of P. S. Vinay Nagar 
was sent for enquiry. 

On reaching the spot the 
S. I. found out that (r) 
Dharam Pal slo Banwari 
Pass (2) Madan Mohan 
Lal s/o Pharam Pal (3) 
Shiv Kumar s/o Dharam 
Pal and (4) Satish Ku-
mar s/o Dharam Pal 
h.ad beaten Babal Singh 
and Rattan Singh. The 
above information was 
given in writing by 
Rattan Singh. It also 
came to light that this 
beating was sequel to a 
verbal deal of previous 
day· The injurred 
llatty was sent :Q hospital 
ana 011 f"4-4-69 MLC 
w.· ,eceived. Accor-
d:ng to the MLC the 
injuries were grievious 
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Shri Ram Sarup & 
others, H. No. 53, 
Yllsuf Sarai, New 
Delhi-16. 
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So a case u!s 325 IPe 
was registered v,de FIR 
No 115/6<) u!s 325 IPC 
at P. S. Vinay Nagar. 
The 2ccused were arres-
ted on same day & 

released on bail. The 
case was challaned on 
15-4-69. The challan 
was recd. back from 
P. 1. Branch for comp-
liance of certain objec-
tions on 10-5-69, and 
was sent back again on 
10-9-69. Now the case 
is P. T. in the court of 
Shri Illango, J. MIC. 

Out of four accused, two 
were Govt. servant s. 
Their offices have been 
informed abou the 
registration of the case. 

Complaint against 
Mrs Urban Im-
provement Co. F. 
32. Conn aught Pla-
ce, N. Delhi. 

It is apparant from the 
above mentioned facts 
that the allegations are 
ill founded & based upon 
ignoran ce of law and 
police working. 
[Home Affairs] 

The Urban Improvement 
Co. F. 32, Connaught 
Place, New D~IH, had 
got approved the layout 
plan of the Green Park 
Extension C')lony from 
the Delhi Development 
Authority in the year 
1958. It has been 
specifically pointed out 
bv the colonizers to the 
Delhi Development 
AuthOrity, in their 
application, that the 
land in occupation with 
other persons & existing 
in the midst of the pro-
posed colony may be 
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omitted from the layout 
plan. These plots were 
also shown in the lay 
out plan as in occupa-
tion with persons other 
than the colonizers. 
On these plots some 
houses have been found 
constructed without any 
authority from the 
Corporation before 1958 
and some of these have 
been found recently 
constructed. 

It is also correct that Mis 
Urban Improvement 
Co., at the time of sub-
mitting the layout plan 
for approval had showed 
the plots ofland as lying 
vacant whereas the same 
were occupied by other 
persons and some houses 
existed & thus got the 
approval of the Delhi 
Development Authority 
for constructing a school 
and park thereon. The 
disputed land exists 
near K-I5 Q-3, and 
B-Block belonging to 
the colonizers. 

As regards the other 
allegation of removal 
of the old occupants 
of the land, included in 
the layout plan, in para-
graphs 3 and 4 of the 
press cutting dated 
12-5-68 a report may be 
had from the Delhi 
Development Authori-
ty, if desired. 

The matter appears to be 
of civil nature and old 
occupant!' of the land 
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19 Shri NagendraNath Amendment of 
Saikia, Sibsagar. the Lunacy Act, 

1932 . 

4 

may have to approach 
the Court of Law for 
removal of their grievan-
ces. 
[Department of Health] 

Section 31 of the Act 
provides for discharge 
from the asylum on the 
recommendation of the 
VISItOrs. It is not 
desirable to discharge 
lunatics just after comp-
leting one year of who 
has been treated from 3 
months to two years 
irrespective of the fact 
whether he is cured or 
not, for the simple rea-
son that he will still be 
anuisance to himself and 
to others. For a patient 
to be discharged, he 
should either be declared 
as completley cured or 
it would be on the 
recommendation of the 
visitors to the asylum, 
one of whom, will be a 
medical officer. There 
is also a provision for 
the discharge of such 
patients on an under-
taking given by a relative 
for due care of the person 
vzde Section 33 of the 
Act. It is felt that each 
case has to be consider-
ed on merit and dischar-
ge and detention would 
naturally depend on the 
circumstances. The 
only way to ensure that 
such persons are not 
unnecessarily detained 
is by the Superintenden-
ts of the Asylums re-
maining vigilant and 
putting up cases before 
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the visitors or reporting 
them to the authorities 
concertled including 
Magistrates. It can also 
be: preswned that 
Magistrates before issu-
ing orders satisfy them-
selves that relatives 
are not shirking their 
responsibility. 

[Railways (Railway Board) J 
20. Ahmedabad Railway- Claims for compen- The Ahmedabad Railway-

pura Fruit Mer- sation on account pura Fruit Merchants' 
chants' Association, of damages to Association has repre-
Railwaypura, Ahme- perishable Commo- sented about delays in 
dabad. dity-Fresh raw transit to consignments 

mangoes. of fresh raw mangoes 
booked from stations on 
Southertl and South 
Central Railways to 
Ahmedabad, the carri-
age of certain consign-
ments by goods trains 
instead of by passenger 
trains, hold up of some 
consig;unents at yards 
and over carriage to 
points not on the booked 
route. The Associa-
tion has furnishet! figu-
res in respect of only 
transit delays in certain 
cases. 

The matter has been 
examined in detail. The 
position is that on 
Teceipt by the Western 
Railway of a representa-

tion from the Association 
following repudiation 
of claims for damages! 
deterioration owing to 
transit delays, the matter 
was re-examined and 
an analysis was made 
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of 519 and 375 wagon-
loads booked during 1966 
and 1967, 160 and 151 
wagonloads were recei-
ved and deli vered in 
damaged condition. 
This analysis showed 
that the consignments 
which reached destina-
tion (Ahmedabad) 
within 9 days were 
mostly in good condition. 
It was, therefore, deci-
ded to re-open the cases 
and make {:ayment in 
such cases where the 
transit time excluding 
the date of booking 
exceeded 9 days. As a 
result thereof 40 cases 
of 1965 booking re:- re-
sented by the Associa-
tion were reviewed & 
payment was made in 
II cases. In respect of 
1966 booking, 47 claims 
were paid out of 94 
cases reviewed. 

There were no appeals 
against the settlement 
of claIms relating to the 
year 1967. The matter 
was discussed by two 
representath-es of the 
Association with the Dy. 
Chief Commercial 
Supdt. (Claims), Wes-
tern Railway on 20-1 1-69 
when various points 
were raised. As a res-
ult of this meeting, 61 
cases relating to the 
bookirgs of 1968 were 
reviewed out of which 
payment was arranged 
in 37 cases and offers 
have been made in S 
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cases. 2 cases are under 
the process of settle-
ment and 6 cases in 
which the wagons were 
received and placed for 
unloading on the 9th 
day of evening at 15.30 
hrs. and 17.50 hrs. but 
delivery was· taken on 
the loth day within free 
time allowed, are still 
under consideration. 
One of the points raised 
at this meeting was that 
as to what should be 
treated as reasonable 
transit time for mangoes 
traffic booked from 
Southern Railway to 
Ahmedabad. It was 
argued on behalf of the 
Association that the 
transit time of 9 days 
excluding the date of 
booking in these cases 
was not realistic since 
the majo:ity of CO:l-
signments delivered on 
the 9th day we:'e in 
damaged condition. 
It was also stated that 
the Central Railway 
settles claims for a 
transit period of 7 days 
for the same tlaffic boo-
ked to Bombay and on 
this basis the transit 
time for Ahmedabad 
should be 8 days. They 
also pointed out dday at 
Bombay by marshalling 
the wagons from Dadar 
to Parcel Depot Grant 
Road and suggested the-
se wagons being att~ ch-
ed to 131 Dn at Dadar 
its~lf which would save 
one day in transit. The 
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Association's represen-
tatives were told that 
the matter would be 
examined. 

As regards the contention 
of the Fruit Merchants' 
Association that the 
policy of the Railway 
Administration to senle 
claims for damages wh-
enever the consignments 
of fresh fruit reached 
destination after 9 days 
is not reasonable, it is 
pointed out that in a 
case iil.!J in Court 
agaist the Western Ra-
ilway Administratic.n 
by an fruit merchant of 
Ahmedabad in aspect 
of damages to a con-
signment of fresh raw 
mangoes booked ex. 
Bezwada to Ahmedabad 
which was rep rest.nted 
by Shri S.K. Ag~v al 
Advocate who repH.st.n-
ted the Association at 
the meeting held with 
Dy. Chief Commercial 
Supdt. (Claims) of the 
Railway on 20-11-69 
wherein it was r pleaded 
that some other Con-
signments book ed het-
ween these two stat inns 
had reached destinution 
within 4 days the lear.,.-
ed judge agreed with 
the contention of t.c 
defendant Railway that 
what is to be seen is what 
should be reasonable 
transit time and not the 
quickest transittime. In 
view of this, the transit 
time of 9 days taken as 
the criterion for senl-
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21 Shri Chandra Pra-
kash Aggrawal, 
Kaimganj (V.P.) 

Making of provi-
sions in the Code 
of Civil Proce-
dure for suPPly 
of one copy of 
Judgement under 

ing claims on such cases 
seems to be reasonable. 
However, the Western 
Railway is examining 
the possibility whether 
the transit time laid 
down can be reduced or 
not. 

Regarding carriage of the 
consignments by goods 
trains, the figures of 
such cases are available 
for 1967 only. There 
were in all 48 cases. Of 
these, claims were paid 
in 35 cases where in the 
transit time was more 
than 9 days. The rest 
were repudiated since 
the transit time was only 
9 days. The main con-
sideration in the move-
ment of this traffic is the 
adherence to the normal 
transit time. Having 
fixed transit time of 9 
days and having paid 
such claims in which the 
transit time exceeds 9 
days, it does not make 
much difference wheth-
er the wagon-loads 
were carried by passen-
ger or goods trains, 
although strictly speak-
ing there was reach of 
contract. 

[Law-Legislative Deptt.] 

According to rule 20, 
order XX of the First 
Schedule to the Code 
of Civil Procedure, 
1908 ci!rtified copies of 
Judgement and decree 
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the signature of the 
Court to parties 
in dispute. 

shall be furnished to 
the Parties on applica-
tion to Court, and lit 

their expense. The 
same is regulated by 
rule framed by the High 
Courts under section 122 
of the said Code. Rules 
in the First Schedule 
are annulled or modified 
by the High Courts after 
consideration of report 
by a Committee consti-
tuted under section 123 
of the C.P.C. 

The Law Commission 
who examined the Code 
of Civil Procedure re-
cently have not made 
any recommendation 
regarding the supply of 
copies of Judgements 
or Orders to the Parties 
concerned free of cost. 
The Law Commission 
in its report on the Civil 
Procedure (Twenty-
seventh report) has 
recommended that the 
eXiSting provisions 
conferring the rule-
making Power on the 
High Courts should not-
be disturbed. 
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GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

(DEPARTMENT OF EXPENDITURE) 

New Delhi. the 26th April, !g69. 

OFFICE MEMORANDUM 

SUBJECT:-Restrictions on dealings by Public Enterprises with pri<-
vate firms where former top executives of the concerllea. 
enterprises have jOined after rettrement. 

The!e are at present restrictions on employment of retired officers 
of Government in private Commercial undertakings. Thus if a pen-
sioner, who immediately before his retirement was holding pOSt at 
a sufficiently senior level in Government, wishes to' accept any com-
mercial employment before, the expiry of the two years from the 
date of his retirement, he has to obtain the prior sanction of the Gov-
ernment to such acceptance. Pension for a specified periOti 15 nat 
payable to the pensioner who accepts a commercial emplo~'ment 
without such sanction. The question has been under consideration 
for some time whether the restrictions at present applicable to offi-
cers 'Of Government should apply to officers of Public Enterprises 
also. After considering all the aspects of the question, it has been 
decided that if a top executive (and not only the Chief Executive) 
of a public Enterprises on his retirement joins a private firm, no 
contract should be placed with that firm, without the approval of 
the Board of Directors 'Of the concerned enterprise, for a period of 
two years following the retirement of that officer. 

2. In cases where a Government officer after retirement from 
Government service accepts re-employment in a commercial under-
taking within a period of two' years from the date of his retirement, 
the following procedure will be followed: 

(a) As far as the retired officer is concerned, the existinl 
procedure, under which the period of two years as laId 
down tinder Article 531-B CSRs, would commence from 
the date of retirement of the ofJicer concerned, would 
contiune to apply; and 

(b) So tar as giving contracts to the private firm wbieh 
employs the otftetf in question afttr IPs re~meDt 

138 
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from the Public Enterprise is concerned, contracts with 
such firms should be entered into by the Public Sector 
Enterprise in question only after approval from the 
Board of Directors of the enterprise is obtained-this 
restriction will be effective for a period of two years 
from the date of retirement of the officer concerned 
from the public sector enterprise. 

3. Ministry of Steel and Heavy Engineering, etc. are requested 
to suitably address the enterprises under their control in this regard. 

Sdl- (A. N. BANERJI), 

Addl. Secretary to the Government of India & Director General, 
Bureau. of Public Enterprises. 

To 
All Ministries I Departments of the Govt. of India. 

Copy to: 
(i) Production Division!Adviser (e) IAdviser (F) ID.S. 

(I&R) ID.S. (BPE), Bureau of Public Enterprises. 

(U) Heads of Expenditure Divisions in the Deptt. of Expen-
diture (with 2 spare copies). 

Sdi- (P.K. BASU), 
26-4-69 

Director, Bureau of Public enterprisC$, 

GMG~D-RS 1-876(AU) LS-O-7 .. 70-750. 


	001
	003
	004
	005
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141
	142
	143
	144
	145
	146
	147
	148
	149
	150
	151
	152
	153
	154
	155
	156
	157
	158
	159
	160
	161
	162
	163
	164
	165

